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LEGISLATIVE ASSEMBLY:
Wednesday, 7th March, 1928.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Cloek, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

KIND OF LEAVE GRANTED TO AN OFFICER OF A BRITISH Rmmnm; ADMITTED
INTO HOSPITAL FOR INJURIES RECEIVED IN A RioT orR oN FRONTIER
SERVICE NOT CLASSIFIED AS ACTIVE SERVICE.

333. Colonel J. D. Crawford: (¢) Is it a fact that an officer of a
British regiment admitted to hospital has either to count the period spent
in hospital as privilege leave, or, if he has already availed himself of
the privilege leave due to him, is placed on British or furlough rates of
pay? -

(b) If the answer is in the affirmative, does this regulation apply in the
case of an officer mnjured in a riot or on Frontier service not classified as
active service?

(c) Are Government considering the desirability of altering this regula-
tion ?

Mr. G. M. Young: (a) The ordinary rule is that during the first month
of sickness an officer of a British regiment is placed on the sick list
and granted the same rates of pay as on duty, whether he has any privilege
leave ‘o his credit or not. After that he is granted privilege leave, if this
is admissible to him, and, if not, he is placed on ordinary leave and granted
furlough rates of pay.

(b) Under paragraph 880-C, Regulations for the Army in India, an
officer who is injured in the circumstances mentioned by the Honourable
Member may be granted wound or injury leave on full pay up to a maximum
period of three months. This would be additional to any privilege leave
that might be due tc him.

(¢) Government consider the existing rules to be sufficiently liberal.

LEAVE GRANTED TO A GOVERNMENT SERVANT TO ATTEND MEETINGS OF 4
RECOGNISED UNION OF WHICH HE IS A MEMBER.

834. *Mr, G. Sarvotham Rao: Is the leave of absence permitted to be
granted to a Government servant to atéend constituted meetings of a recog-
nised union of such servant subject to the condition that tke absentee’s
work should be allowed to accumulate and he be made responsible to pull
up the arrears?

Mr. H. A. Sams: It is presumed that the Honourable Member is refer-
ring to Government servants in the Indian Posts and Telegraphs Depart-
ment.

( 10838 ) A
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The grant of leave of absence is entirely at the discretion of the officer
granting il and is subject to the exigencies of the public service of which the
officer having the power to grant leave is the sole judge.

{FOVERNMENT SERVANTS HOLDING OFFICE IN RECOGNISED UNIONS.

335. *Mr. G. Sarvotham Rao: Have heads of the Departments in-
-structed supervising officers under them to watoh and report if Govern-
ment servants who are office holders of recognised unions are more devot-
ed to Union work than to Government work ?

The Honourable Sir Bhupendra Nath Mitra: Government are not aware
of any such instruciéions.

GRANT OF SPECIAL CaAsual LEAVE To MR. K. PARTHASARATHI IYENGAR,
MEMBER OF THE COUNCIL OF THE ALL-INDIA P. O. aAxD R. M. 8. UnioN,
TRICHINOPOLY.

336. *Mr. @. Sarvotham Rao: (a) What is the total period of special
casual leave granted to Mr. K. Parthasarathi lyengar, member of the
Council of the All-India P. O. and R. M. S. Union, Trichinopoly, from April
192€¢ to July 1927?

() By whom and on whose recommendation was it granted?

(v) Did the head of the office in which he worked object to grant of
such leave or even recognised leave under the Fundamental Rules?

d) Was this objection overruled? 1If so, bv whom?
(@ ) )

(e) Did the Postmaster, Trichinopoly, report to the Superintendent of
Post Offices, Trichinopoly, in May 1926, that Mr. K. Parthasarathi Iyengar

was ‘ess devoted to office work than to Union work? If so, what were the
reasons for such report?

(1) Did he report in July 1926 that Mr. Iyengar’s frequent absence on
leave for Union work interfered with official work and therefore that he
should either leave the accounts branch or stop going on leave?

(9) Was Mr. Iyengar given such an alternative by the Suverintendent
of Post Offices, Trichinopoly, in July 1926?

(h) What was Mr. Iyengar’s reply?

(i) On what condition was leave sanctioned subsequently?

(j) Was the choice given to Mr. Ivengar enforced on him? It so,
when ? .

(k) Why was not leave refused on the ground of exigencies of service
instead of the choice being thrown on the official?

(I) Was the choice given with the approval of the Director General,
Posts and Telegraphs?

The Honourable Sit Bhupendra Nath Mitra: Government have no in-
formation nor do they propose to call for any information, as no publie
advantage would, in their opinion, be gained therefrom. I may state for
the information of the Honourable Member that the rules on the subject
provide that ‘‘ the officer who is empowered to grant leave to a Government
employee will, so far as is possible, grant casual leave to an employee who
is @ representative of a recognised Association, to attend duly constituted
meetings of the Association '’ and that ‘‘ the grant of such leave will be
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subject to the exigencies of the service, of which the officer in question
shall be the sole judge '". Government do not propose to make any en-
quiries which may c¢ven by implication interfere with the discretion in the
matter of the officer empowered to grant leave.

CoLLECTION OF HAULAGE CHARGES FROM THE POSTAL AND RAmLway Mam
SERVICE DEPARTMENT FOR A THIRD Crass COMPARTMENT ENGAGED
IN CARRYING SAND Baas.

337. *Mr. G. Sarvotham Rao: (¢) Has the attention of the Railway Board
been drawn to the ““Notes from all sources” in the Raslway Herald of
March 19277

(b) Were any haulage charges collected from the Postal and R, M. 8.
Department fcr the third class compartment engaged for carrying the sand
bags mentioned in the ‘‘Notes from all sources’’? If not, why rot?

(¢) Was any charge collected from any R. M. 8. officer?

(d) From whom was it recovered? When and from whom?
(c) What was the charge first fixed and subsequently collected ?
(/) Why was the amount first fixed subsequently reduced ?

Mr. A. A. L. Parsons: (a) to (f). Government have not seen the notes
referred to, and have no information in the matter.

LEAVE oF INFERIOR SERVANTS OF THE CENTBAL (FOVERNMENT.

338. *Mr. @. Sarvotham Rao: With reference to answer to starred
<uestions Nos. 817 and 818 given on the 2nd September, 1927, will the
Government kindly give specific replies to questions Nos. 817 (b) and (¢)
and 8187

The Honourable Sir Basil Blackett: 1 think the following statement will
give the Honoursble Member all the information he desires. In 1923,
because they considered the concessions granted a short time previously to
be excessive, the Government of India decided that the leave salaries of
inferior Government servants should be regulated by the Fundamental Rules
subject to the restnictions imposed by Articles 147 (iii) and 321 (@) of the
Civil Service Regulations; that is to sav, the absentee allowance of the
substantive incumbent is not permitted to exceed what remains from his
payv after provision is made for the efficient discharge of his duties during
his absence, exeeyt when, in the resulting acting arrangement an incumbent
who has no substaniive appointment is given more than half the pay of
the appointment in which he acts, in which case the excess over half pay
granted to him may, at the discretion of the authority sanctioning the leave,
be disregarded altogether in calculating the sum available for the leave
allowance of the absentee and the acting allowance to be paid to the
substitute In practice the authoritv granting the leave tries to carrv on
without a substilute in order that the official on leave may receive leave
allowance

The auestion of revising the leave rules of inferior servants is being ra-
examined by the Government of India.
v 2
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COUNTING FOR INCREMENTS OF PERIODS OF SERVICE SPENT ON LEAVE WITH-
ovUT Pavy.

339. *Mr. G. Sarvotham Rao: With reference to enswer to starred
questicn Nou. 819 (e), will the Government kindly state the result of their
enquiry ?

The Honourable Sir Basil Blackett: It was ascertained that the state-
ment made in part (e) of question No. 819 was correct. Thie fact was
commur.icated to the Honourable Member on the 12th November, 1927.

SurrLY TO INFERIOR GOVERNMENT SERVANTS OF VERNACULAR TRANSLATIONS
OF THE RULES RELATING TO THEIR SERVICE CONDITIONS.

340. *Mr, G, Sarvotham Rao: Are inferior Government servants sup-
plied with vernacular translations of the rules relating to their service con-
ditions so that they may safeguard their interest with that knowledge when
the former are infringed?

The Honourable Sir Basil Blackett: The answer is in the negative. The
Government of India dc not issue vernacular translations of the Civil Service
Regulations or the Fundamental Rules.

PAYMENT BY THE GOVERNMENT OF THE HoUsE RENT FOR THE PORTION OF
THE BUILDING OCCUPIED BY THE SUPERINTENDENT, RAILWAY MaiL
SERvicE, T. DIvisioN, As HIS QUARTERS.

341. *Mr. G. Sarvotham Rao: (a) Has the attention of the Govern-
ment been drawn to the article about the house rent of the Office of the
Superintendent, R. M. S., T. Division, published in the All-India Postal
and R. M. S. Union general letter for December, 19277 ‘

(b) Have any enquiries been made to find out if the Government is
paying house rent for the portion of the building occupied by the Superin-
iendent, R. M. 8., T. Division, as his quarters? If so, with what result?

Mr H. A. Sams: (a) Yes.
(b) The Postmaster-General has been asked for a report.

PROVISION OF A NEW LEVEL CRrosSSING AT OEKARA ON THE NoRTH WESTERN
Ramuway.

342. *Haji Abdoola Haroon: (a) Will Government be pleased to refer to
their reply of the 18th August last, regarding the question of providing a
new level crossing at Okara on the North Western Railway, District
Montgomery, in paragraphs 2 and 38 of which they stated that a foot over-
bridge which has been provided has ‘‘ minimised any inconvenience that
would otherwise have been felt’’?

(b) Are Government aware that the foot overbridge has not relieved the
inconvenience and hardship in the case of sick or old persons, and persons
with heavy luggage desiring access to the station?

(c) Is it a fact that a deputation of the local Bar and the public has
drawn the attention of the Deputy Commissioner of the district to the
hardship referred to above?

(d) Is it a fact that the foot overbridge has not solved the problem in
respect of the heavy vehicular traffic from the town to the station and
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vice versa, as also from the mandi to the factories and from the factories
to the goods station, which has still to make a long detour via the existing
Dipalpur Road level crossing?

(¢) Are Government aware that there is no proper road on public land
available for the use of the people of the town seeking access to the station,
and that in doing so at present they have to trespass on privately-owned
land?

(f) Are Government prepared to institute an inquiry into this grievance
of the public of Okara and reconsider the whole question?

Mr. A, A. L. Parsons: I am making enquiries on the subject from the
Agent cf the North Western Railway and will communicate with the
Honourable Member on receipt of his reply.

LEAvE AND PENsioN RULES FOR INFERIOR SERVANTS OF GOVERNMENT.

343. *Mr. N, M. Joshi: Will Government be pleased to state what
stage the question of leave and pension rules applicable to inferior ser-
vants has reached?

The Honourable Sir Basil Blackett: The matter is still under consider-
ation, but I think it should now be possible to arrive at a decision before
very long.

Mr. N. M, Joshi: Sir, may I ask whether the Government is aware that
they have been giving the same reply since the year 1922?

The Honourable Sir Basil Blackett: I can only date from 1923, Sir.

Mr. N. M. Joshi: May I know, Sir, whether the Government can now
state any definite time by which a reply will be given on the subject.

The Honourable Sir Basil Blackett: I think it should now be possible to
arrive vt & decision before very long.

Mr, N, M. Joshi: May I know, 8ir, whether ** before long '’ means
before many months are past or before many years are past. '

‘The Honourable Sir Basil Blackett: The Honourable Member, I think,
will have to wait and see.

ESTABLISHMENT OF A PrOVIDENT FunDp FOorR GOVERNMENT EMPLOYEES.

844, *Mr, N, M. Joshi: Will Government be pleased to state at
what stage the question of establishing a Provident Fund fcr their em-
ployees is now?

The Honourable Sir Basil Blackelt: The Honourable Member & atten-
tion. is invited to the reply which I gave in this House on the 1st February
to starred question No. 79 on the same subject.

Mr, N. M. Joshi: May T ask, Sir, whether Government has not been
giving the same reply to this also for some years.

.The Honourable Sir Basil Blackett: The Honourable Member will hlwe
noticed that I have varied the-reply.

Wr. N. M. Joshi: Mav I ask, Sir, what is the variation made?
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The Honourable Sir Basil Blackett: The Honourable Member has not
read the answer to the question to which 1 have referred him. T think,

Mr. N. M. Joshi: Sir, I have been reading these answers very carefully
for the last three years.

TmMe-TEST IN THE Post OFFICE.

345. *Mr Q. Sarvotham Rao: (a) Is it a fact that in fixing the strength
of the clerical establishment of Post offices roughly five hours work arrived
at according to the time-test is taken as the hasis of sanctioning a clerk
in small sub-offices having two or three clerks. and six hours in big sub-
offices and Departments of a Head-Office, the margin of three and two hours
left out of the eight hours of duty being intended for items of work not
covered by the time-test?

(b) When was the time-test and the above formula introduced ?

(¢) Is it a fact that many items of work have not been provided for in
the time and these items of work take up more than the margin of two or
three hours mentioned in the question (a)?

(d) Has the Postal Enquiry Committee suggested to the Director Gene-
ral, Posts and Telegraphs, for a closer examination of the time-tests by
experts who possess an intimate knowledge of the details of the work?

(e) Is it a fact that the Director General appointed two Postal Superin-
tendents for the above purpose who had no previous experience of the details
of work in the Post Office as neither of them had worked in the clerical
cadre.

() Did they make a tour throughout India for making the necessary in-
vestigations ?

(9) How long did they take to complete their investigations and what
was the cost to Government on aceount of this inquiry ?

(k) Did they examine any witnesses from the staff side and did they
hear their complaints ?

() Will the Government place cn the table a list of items which were
revised or newly added?

(j) Is it a fact that they reduced the time allowance of the principal
items of work done in a Post Office, namely, time allotted to the receipt and
disposal of unregistered articles, allowed time allowance for very few items
of work, viz., for those which are oceasionally done snid did net provide for
many items of work ?

Mr. H, A. S8ams: (¢) It would be more eorrect to say that a clerk is
ordinarily considered to be admissible for every five hours or six hours work
of the classes covered by the time-test. The margin allowed also takes
into consideration the fact that the work in a small office is generally not
continuous in any department. A copy of rule 560-6 (a) and (b) of the
Post Office Manual, Volume IT on the subjeet is being supplied to the
Honourable Member.

(b) The time-test was originally prepared in 1895 and has been revised
from time to time. Tt cannot be said for certain when the formula referred
to in part (@) of the question was introduced but it was probably in 1805.
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(¢) Representations have been received from time to time to the effect
that the margin allowed is insufficient. The question of revising the time-
test is under consideration.

(d) Yes.

(e) The two Superintendents had full experience of post office work
though neither of tnem had worked in the clerical cadre.

(f) The officers visited certain post offices in India.

(g) 6 months. The cost to Government was Rs. 24,000 approximately.

(k) No witnesses were formally examined, but the officers presumably
listened to what the clerks had to say when thev visited certain post offices
for the purpose of their investigation.

(i) and (j). A copy of letter No. C. F. 4, dated the 15th August, 1922,
from the Director-General of Posts and Telegraphs to all Heads of Circles
is being supplied to the Honoursble Member. This letter gives all the
information required by him. As already stated in my reply to part (a),
the margin of 3 hours and 2 hours is partly intended to cover the time re-
quired for those items of work which are done occasionally or which are not
shown in the timc-test.

Tme-TEST 1IN THE Post OFFICE.

346. *Mr. G. Sarvotham Rao: (a) Is not the revision of the Issue-Test
one of the grievances placed before the Government by the deputation of
the All-India Postal and Railway Mail Service Union?

(b! Did not the Government promise in the Assembly on the 4th
March, 1926, that they would further look into this matter? If o, what
is the result of the further investigations made by the Government?

(¢) Have the Government received from the All-India Postal and Rail-
way Mail Service Union a copy of regulation passed by the All-India Postal
and Railway Mail Service Conference, Nagpur, requesting the Govern-
ment to appoint a representative committee to examine the Issue-Test and
suggest modifications and improvements? If so will the Government be
pleased to state whether they are going tc appoint the proposed Committee,
and if so, when and if not, why not?

The Honourable Sit Bhupendra Nath Mitra: (a) The Honourable Mem-
ber doubtless refers tc the time-test which was the subject of one of the
grievances placed before the Government by the deputation of the All-
India Postal and Railway Mail Service Union.

(b) The reply fo the first part of the question is in the affirmative. As
regards the second part, no decision has yet been reached.

(¢) Yes. The question of appointing a small committee to look into
the matter is under consideration.

Manm GUARDS IN THE RAILwAY MamL SERVICE.

847. *Mr. G. Sarvotham Rao: (a) Will the Government be plessed to
state the duties of the mail guards in the Railway Mail Service?

(b) Are the duties slightly inferior to those of the sorters but carry
heavy responsibilities and day and night duties?
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(¢) What was the pay granted to the mail guards by the Postal Enquiry
Committee ?

(d) What was the pay granted to the departmental branch poétmaatem,
cash and line overseers by the Postal Enquiry Committee?

(e) Did not the Postal Enquiry Committee grant a higher maximum pay
for the mail guards than departmental branch postmasters and the overseer

postman (cash and line) considering the more onerous and responsible nature
of the duties for the former?

(f) Do the Government propose for -the departmental branch post-
masters and Overseers a higher scale of pay, viz., Rs. 85—4—75, in most
of the places in India and reduce the pay of mail guards generally to
Rs. 18—1—38 and are they going to place them on a par with that of post-
men in the revision of pay which the Government is making this year?

(9) Have the work, responsibilitics and other conditions of service of the
mail guards been reduced since the time the Postal Enquiry Committee
conducted that investigation in 1919? 1f not, what is the reason for re-
ducing the status of mail guards?

The Honourable Sir Bhupendra Nath Miwra: (a) The duties of mail
guards in the Railway Mail Service are defined in Rule 806 of the Post

Office Manual, Vol. IV. A copy of the rule is being supplied to the
Honourable Member.

(b) The duties and responsibilities of mail guards differ considerably
from the duties and responsibilities of sorters. Mail guards have certsim

responsibilities but these cannot be regarded as heavy. In some sections
the mail guards have to work at night.

(c) Different time-scales of pay were recommended for different
stations 1anging between Rs. 20 and Rs. 45.

(d) Different time-scales of pay were recommended for different stations
ranging between Rs. 22 and Rs, 45.

_ {¢) The maximna ot the scales of pay recommended by the Postal Com-
mittee for mail guards were not in general higher than those recommended
for departmental branch postmasters and overseers. The duties of mail
guards are on thr whole less onerous and less responsible than those of
departmental branch postmasters and overseers.

(f) The minimum scale of pay now proposed for departmental branch
postmasters is Ra. 35—4—75 and the minimum scale of pay now proposed
for mail guards is Rs. 18—1—88. The mail guards will be placed on »
footing of equalily with postmen as regards pay at all stations.

(9) No. No reduction in the status of mail guards is contemplated.

Pay oF PostaL CLERKS IN PoONA, AHMEDABAD, MADURA, ETC.

348. *Mr. @. Sarvotham Rao: (a) Is it a fact that the Postal Enquiry
Committee gave the same scale of pay, wviz., Rs. 40—180 to’the postal
clerks in the following towns:

Poona, Ahmedabad, Madura, Dhanushkodi, Hyderabad, - and
Bangalore? " o e
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(b) Is it a fact that the Government of India revised the scale of pay
of the first two offices mentioned above to Rs. 50 to 150 in the year 1928
and revised the pay of the rest of the stations to Rs. 40—140 in 19277 If
8¢, what is the reason for such diserimination?

(c) Is it a fact that the minimum pay for the staff of these offices
»'a8 not raised in the last revision?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) Yes. The scules of pay for each station were fixed in consideration
of the index number of prices, wherc available and of the rates of pay
prevailing in offices of other Departments located at the same station.

(c) Yes.

Visir 10 INDIA OF Miss ALICE SOHALEK.

340. *Mr, B. Das: (a) Has the attention of the Government been drawn
to the letter of Mr. Hodge addressed to Mr. Prentice of the Bengal
Government published in the Amrifa Bazar Patrika of the 21st February,
19287

(b) Have the India Office or the Government of India taken any
guarantee from Miss Alice Schalek that she would not abuse the hospi-
tality of the Government of India in any shape or manner?

The Honourable Mr, J. Crerar: (¢) The Government of India have
observed that the newspaper in question has obtained access to this letter.

(b) Ax the Honoursble Member will observe from the letter which he
quotes, Government are not offering Miss Schalek hospitality and there is
therefore no occasion to ask for a guarantee of the nature suggested.

Mr. B. Das: Has the attention of the Honourable Member been drawn
to a statement of Miss Schalek published in the Stafesman of Caleutta
that she has received support from most of the Indian leaders including
Mahatma Gandhi and Mr. J. N. Sen Gupta, while Mr. J. N. Sen Gupta
har issued a statement that he has given no support to her in any shape?
In view of these press comments will Government see their wav not to
give any help to Miss Schalek that would lead to comments similar to those
made by Miss Katherine Mayo in her book?

The Honourabie Mr. J. Orerar: I have not observed the statement
referred to by the Honourable Member.

(Mr. President then called on Maulvi Muhammad Yakub in whose name
stood question Ne. $350.)

Raja Ghazanfar Ali Khan: May I put this question, Sir?
Mr. President: I have got no intimation from the Honourable Mem-
ber.

Raja Ghanzanfar Ali Khan: I have got written authority from the Hon-
ourable Member that I may put this question on his behalf because it is
Yerv...... ’

Mr. President: The Honourable Member may have been authorized by
the Honourable Member but no intimation has been given to the Chair.

1+ For this question and the answer thereto, see page 1056 of these proceedings.
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ToraL STRENGTH OF THE CLERICAL ESTABLISHMENT IN THE OFFICE OF THR:
DmEcTOR GENERAL OF PosTs AND TELEGRAPHS.

351. *Mr. Anwar-ul-Azim: Will the Government be pleased to state
what is the total strength of clerks in the establishment of the Director-
General of Posts and Telegraphs? What is the number in the ““ A ™
cadre? What is the number in the ‘“ B "' cadre? How many Hindus,
how many Muslims and how many others are in the ‘“ A '’ cadre? How
many Hindus, how many Muslims and hcw many others are in the “* B ™
cadre?

Mr, H. A. Sams: The total clerical strength of the office of the Director-
General of Posts and Telegraphs is 207. There are 130 clerks in the ‘A"’
cadre of whom 119 are Hindus, 8 Muslims and 8 others. There are 55
clerks in the ““B’’ cadre of whom 40 are Hindus, 13 Muslims and 2 others..

NUMBER OF MUSLIMS RECRUITED OR PROMOTED TO THE “ A"’ CADRE OF THE
CLERICAL ESTABLISHMENT IN THE OFFICE OF THE DIRECTOR GENERAL
oF Posts AND TELEGRAPHS.

352, *Mr. Anwar-ul-Azim: Is it a fact that the Government profess
to pursue a policy by which 33 per cent. of the total strength in the clerical’
cadre of a Government establishment should go to Muslims? If so, how
many vacancies in the ‘“ A’ ecadre in the establishment of the Director
General of Posts and Telegraphs occurred during the last five years?
How many of them were filled up by Muslims during that pernod?
Is the number of Muslims recruited or promoted from the lower grade to
the ““A’" cadre of that establishment in accordance with the policy of the
Government? If not, why not? What steps are being taken by the
Government to reduce the communal inequality in the Directorate and how
long is it likely to take to make up the inequality?

The Honourable Sir Bhupendra Nath Mitra: The fact is not as stated
by the Honourable Member. The policy adopted by Government, which
has been explained on several occusions on the floor of this House, is that
to prevent the prependerance of any one class or community in any parti-
cular service or office, one-third of all permanent vacancies should be reserved
for the redress of communal inequalities subject to adequately qualified can.
didates being available. A copy of the orders on the subject was supplied
to the Honourable Member on the 24th Februarv, 1928. These orders apply
also to the Director-General’s office.

During the last 5 vears, 21 vacancies occurred in the ““A’" cadre of the
Director-General’'s office. Six of these vacancies have been filled by
Muslims.

With regard to the remaining parts of the question, the Honourable
Member is referred to the reply to the first part of his question. The length
of time required will depend on the vacancies available.

RBRecrurmMENT oF MusLiM HEAD ASSISTANTS IN THE OFFICE OoF THE DIRECTOR
GENERAL oF PosTs AND TELEGRAPHS.

353. *Mr. Anwar-ul-Azim: Will the Government be pleased to state
.how many office Superintendents, Chief Clerks and Head Assistants there
have been in the office of the Director General of Posts and Telegraphs
since the creation of those appointments or during the period for whick
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records are available in the office? How many of them were Muslims-
in each of these cadres? Do the records that have not yet been destroyed
show that there have been any Muslims in the cadre of Head Assistants
in the office? If not, why not? How many Head Assistants are there-
in that office? How many of them are Muslims? If none, why? Is it under
the contemplation f the Government to recruit Muslim Assistants
in that office from other Departments of the Government? If so, when
will that be carried into effeet?

The Honourable 8ir Bhupendra Nath Mitra: The offices of the Director-
General of the Post Office and Director-Gieneral of Telegraphs were amalga-
mated in 1912. Since that yvear there have been 3 incumbents in the post
of office Superintendent, 11 in the posts of Head Clerk and Assistant Super--
intendent and 44 in the posts of Head Clerks and Head Assistants. Of
these, only one was a Muslim in the cadre of head clerks. Other Muslims
in the lower grades did not attain sufficient seniority for promotion to the-
posts in question.

At the present time there are 16 Head Assistants and 2 Head Clerks in
the office of whom none is a Muslim. These are selection grade posts and
are filled by the promotion of thé senior fit officials in the office. There is.
nothing to debar a Muslim from promotion to the grade of Head Assistant:
if with due regards to senioritv he is considered to be best fitted for such pro-
motion.

The replyv to the last two parts of the question is in the negative. As.
alreadv explained the appointinents of Head Assistant are filled by promo-
tion. not by outside recruitment,

NuMBER oF TyPISTS (SECTION-WRITERS) IN THE OFFICE OF THE DIRECTOR
GENERAL oF PosTs AND TELEGRAPHS.

354. *Mr. Anwar-ul-Azim: Will the Government be pleased to state
how many typists (Section-Writers) there are in the officc of the Director-
General of Posts and Telegraphs? How many of them are permanently and
how many of them are temporarily attached to the Department? How
many of themm are Hindus, Muslims and others? What test is applied
before these men are recruited?

Mr. H. A. Sams: At present, there are no section-writers in the Office
of the Director-General of Posts and Telegraphs,

Of the previous 19 section-writers, who have recentlv been appointed
‘B’ class clerks, six are on probation.

Out of these 19, 18 are Hindus and one is an Anglo-Indian. Before -
appointment as permanent clerks, they were examined in typing. Six failed
to pass and will be re-examined.

* QFFICIATING APPOINTMENTS IN THE HioHER GRADE or THE CLERICAL CADRRE
oFf THE OFFICE OF THE DIRECTOR GENERAL oF Posts AND TmLm-

GRAPHS.

855. *Mr. Anwar-ul-Azim: Will the Government be pleased to state-
how manv officiating arrangements in the higher grade of the clerical cadre -
of the office of the Director General of Posts and Telegraphs were made
duriog the past two years? How nrany of them went to Hindus, how many
to Muslime and how ‘many to others?
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Mr. H. A. Sams: Seventeen; of these 15 went to Hindus one to an
Indian Christian, one to an Anglo-Indian and none to a Muslim, the reason

-‘being that there was no Muslim sufficiently senior to be considered for the
-officiating vacancy.

ALLEGED NEPOTISM IN THE OFFICE OF THE DREcTOR GENERAL oF Posts
AND TELEGRAPHS.

356. *Mr. Anwar-ul-Azim: Is it n fact:

{(a) that preferential treatinent is being meted out to sons and rela-
tions of Superintendents, Head Assistants and senior clerks
of the office of the Director General of Posts and Telegraphs?

(b) that Hari Bhusan De, son-in-law of a Head Assistant Hari

Mohan Bose, recently superseded many qualified and senior
clerks of the Department?

Mr. H. A. Sams: (a) No.

(b) The fact is not as stated by the Honourable Member. Mr. Hari
Bhusan De was promoted from the ‘‘B’: to the ‘“A’’ cadre on his merits.

(Mr. Anwar-ul-Azim then put question No. 357 without rising from
his seat.)

Mr, President: I think the Honourable Member ought to make some
pretence of rising from his seat.

(Mr. Anwar-ul-Azim then rose from his seat and put question No. 357.)

APPOINTMENT OF A DEAF AND DumB PERSON As A CLERE IN THE OFFICE OF
THE DIRECTOR GENERAL OF PoSTS AND TELEGRAPHS.

857. *Mr. Anwar-ul-Azim: Ts it a fact that a deaf and dumb person
who is the son of the office SBuperintendent is enjoying a permanent clerical

post in the office of the Director General of Posts and Telegraphs? If so,
why ?

Mr, H. A. Sams: Yes, he is s trained typist, was appointed to the post
-of typist in 1922 on probation and was confirmed in 1924 after he had
proved himself competent at a special test.

APPOINTMENT OF MUSLIMS AS SUPERINTENDENTS OF PosT OFFICES.

358. *Mr. Anwar-ul-Azim: Will the Government be pleased to state
how many departmental officials who passed the departmental examina-
‘tion for the appointment of Superintendent of Post Offices and were con-
sidered fit for that appointment were in the waiting list during the last
five years? How many of them were Muslims? Were the Muslims who
were in the waiting list during the period considered equally fit with the
memberg of the other community? How many departmental officials *
were appointed as Supenntenclents of Post Offices during the last five
years? How many of them were Muslims? If none, why, and why did not
one-third of the vacancies filled up by departmental officials in the cadre of

“Buperintendents go to the Muslims according to the standing orders of the
“Government? -

- ‘The Honouralle Sir Bhupendra Nath Mitra: During the last 5 vears
.there have been on the waiting list 67 departmental officials who had psssed
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the depurtmental examination for the appointment of SBuperintendent of
Post Offices and were considered fit for that appointment. Of these, 8
were Muslims. They were considered equally fit with the members of other
communities. During "the last five years 17 departmental officials were
appointed as Superintendents of Post Offices. Of these 3 were Muslims.
The last part of the question does not arise. But I may add for the infor-
mation of the Honourable Member that the question of communal repre-
sentation does not arise when appointments are filled from the subordinate
staff by promotion according to merit.

PROMOTION OF DEPARTMENTAL OFFICIALS FROM THE LOWER GRADE TO
APPOINTMENTS OF SUPERINTENDENTS OF PosT OFFICES.

859, *Mr. Anwar-ul-Azim: Will the Government be pleased to state:
how many vacancies in the cadre of Superintendents were filled up during
the last five years by departmental officials from the lower grade? How
many of them went to Hindus and how many to Muslims? How many
Muslims from among the departmental officials who have passed the
departmental examination for the post of Superintendents of Post Offices
and are considered fit for that appointment are on the waiting list? What
is the number of existing or would-be vacancies during the year 1928
approximately? How many of them will g to departmental officials ?
How many to Hindus and how many to Muslims?

The Honourable Sir Bhupendra Nath Mitra: During the last 5 years
17 vacancies in the cadre of Superintendents of Post Offices were filled up
by promotion from among departmental officials. 12 of the appointments
went to Hindus and 3 to Muslims. There are 5 Muslims at present on
the waiting list. The number of existing vacancies is one and it is anti-
cipated that during the year 1928 there will be 6 more vacancies in the
cadre of Superintendents of Post Offices. 4 of these seven vacancies will
probably be filled by promotion of senior and suitable departmental officials
who have passed the departmemtal examination for promotion to the cadre
of Superintendents and irrespective of the community to which they may
belong. As regards the last part of the question Government is not in a
R})sii'i{on to say how many of these posts will go to Hindus or how many to

uslims

APPOINTMENT OF MUSLIMS AS SUPERINTENDENTS OF Post OFFIOES,
360. *Mr. Anwar-ul-Azim: 1. Is it a fact:

(a) that the present system of recruitment in the cadre of Super-
intendents enables only half the number of vacancies in
each yesr to be filled up by departmental officials who are on
the waiting list while the other half goes to the Probationary
Superintendents ?

(b) that departmental officials are appointed as
strictly in order of seniority in the list?

(c) That'by this system the Hindus who are mostly
list get the entire vacancies allotted to departmeéntal officials?

(d) That if the present system is continued ir appoihting depart-
mental officials as Superintendents it will take at Idast 10 years
or even more to give appointments to all thosé Muslims
who are on the waiting list? '

uperintendents
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(¢) That the Muslims frcm among the departmental officials on
the waiting list are juniors and they have no chance in the
pear: future under the present system?

(f) That by this systemn the lion’s share goes to the Hindus who
enjoy the entire half of the total wacancies in each year allot-
ted to departmental officials as well_as their full share in
the other half reserved for outsiders?

2. If the answers to (a). (b), (c), (d). (¢), and (f) are in the affirmative,
‘will Government please state how the proposed one-third represent-
atives of the Mussalmans in the public services will be attained?

The Honourable Sir Bhupendra Nath Mitra: 1. (a) Yes.

(b) Appointment is subject to seniority as well as to fitness irrespective of
“the community to which the candidates belong.

(c) Those Hindus who are senior in ‘the list will get the appointments in
“their turn if at the time of selection thev are considered suitable.

(d) At the present rate of prometion, i.e., three to four a vear for passed
-departmental men, it will take eleven or twelve years for the last Muslim
on the list to get an appointment of Superintendent. The same remark
-applies of course to the last Hindu on the Tist.

(¢) This is not a fact. The first Muslim on the list is No. 12. He will
- get his chance in three or four vears. -

(/) The fact is not as stated, nor could it be unless the entire list were
composed of Hindus which is not the case.

2. The Honourable Member is referred to the reply given to his ques-
tion No. 358.

"
"RESEARCH AND EXCAVATION WORK ‘CARRIED ON BY THE ARCHXEOLOGICAL
DEPARTMENT IN THE PATNA CIRCLE AND THE CENTRAL PROVINCES AND
BERAR.

361. *Mr. M. S. Aney: Will the Government be pleased to place on
“the table a statement showing the details of the work of research and
excavation carried on by the Archwmological Department in the Patna
Circle in general and the Central Provinces and Berar in particular during
“the last ten years, with the expenditure incurred during the same period
vear by vear?

Mr. @. S. Bajpai: I regret to say that I have not found it possible to
compress an account of the exploration work done during the last 10 years
in the Central Circle, including the Central Provinces and Berar, into a
short statement which I could lay on the table of the House. I must there-
fore request the Honourable Member to peruse the relevant portions of
the annual reports issued by the Ach®zological Department. Copies of these
reports will be found in the Library of the House.

I am having a statement of the expenditure incurred during the last 10
vears on excavation and research in the Central Circle compiled and shall
supply it to the Honourable Member as soon as possible. I ecannot guarantee
tthat T shall give separate figures for Berar and the Central Provinces.
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“QUALIFICATIONS REQUIRED FOR RECRUITMENT TO THE ARCHZOLOGIOAL
DEPABRTMENT.

362. *Mr. M, 8, Aney: («) What are the qualifications required for
recruitment to the service in the different branches of the Archmological
Department ?

(b) Does the staff employed at present contain an adequate number
of technieally qualified men, Indians as well as non-Indians? If not, what
efforts have Government made or prop.ee to make to train such men
i this country,—specially to qualify them in the special branch of re-
search and excavation before employing them permanently in the
service ?

(c) Is Indian falent being adequately utilised and encouraged in the
work of research and excavation?

Mr. G. S. Bajpai: («) The qualifications required vary according to the
nature of the work for which recruitment is made, but ordinarily, all candi-
dates have to possess some knowledge of architecture, or Indian languages
and history, pre-historic antiquities, excavation and epigraphy.

(b) Yes. The second part of the question does not arise.

(¢) Yes. T2 per cent. of the appointments in the Department are held
by Ilndians.

TRAINING OF INDIAN STUDENTS ABROAD IN INDIAN ARCHZEOLOGY.

363. *Mr. M. 8. Aney: (a) Will the Government be pleased to state
whether there are any institutions in the United Kingdom. America or
on the Continent where Indian Archmology can be studied and scientifio
training in excavation and research can be taken?

(b) What efforts, if any, are being made to send or encourage deserv-
ing Indian students to proceed to such institutions?

(c) What prospects are Government prepared to hold out to the
students as regards service and facilities for research on their return after
completing their studies abroad?

Mr. G. S. Bajpai: (a) So far as Government are aware, there are no
institutions in the United Kingdom. America or on the Continent where
Indian Archmology can be studied. Scientific training in excavation and
research can be obtained at some institutions such as the British School
at Athens, but Indian Archsology is not taught there.

(b) It is not the policy of the Archmological Department to send students
for training abroad, as it is considered that for archsological work in India,
India offers sufficient opportunities for instruction and for the acquisition of
experience. Scholarships are offered in India itself for archeological train-
ing. .

(c) The policy of Government is to recruit to the Archaological Deparb-
ment Indians trained in India or in the Department itself. Government
would, however, consider sympathetically applications for employment
which it might receive from private students returning from abroad, and
any requests that might be made for facilities for research.
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AOCOMMODATION FOR PRIVATE PaTiENTS IN THE Civi HosprTaL AT DELHL

364. *The Revd. J. O. Chatterjee: Will Government be pleased to state
what accommodation exists for private patients in the Civil Hospital at

Delhi?

INADEQUATE ACCOMMODATION FOR PRIVATE PATIENTS IN THE CrviL HosprTAL
AT DELHI.

365. *The Revd. J. 0. Chatterjee: Have Government received any com-
plaints or are they aware of any complaintg that the accommodation for
patients in the Civil Hospital at Delhi, as well as the equipment of that
Hospital are very inadequate and out of date for the needs of a large and
growing city like Dethi?

ConsTrUCTION OF A NEW CrviL HosprraL at DeLmL

366. *The Revd. J. C. Chatterjee: (a) Will Government be pleased to
state how long a scheme for a new Civil Hospital at Delhi been under
their consideration ?

(b) Will Government be pleased to state when they propose to give
practical effect to the proposed scheme?

(¢) Are Government, prepared to give an assurance, that in the construe-
tion of the proposed new Hospital adequate private wards for Indian
patients will be provided?

Mr. G. S. Bajpai: With your permission, Sir, I shall answer questions
Nos. 364, 365 and 366 together. There are six rooms available, I under-
stand, at present in the Civil Hospital at Delhi for the accommodation of
private patients. It was represented to Government nearly a year ago that
the existing hospital in Delhi City is nc longer large enough or adequatel
equipped to cope with the requirements of the city. But the proposals
made to replace it by a new hospital were conceived on too generous
a scale. As the question is linked up with that of the prevision of hospital
facilities for New Delhi also, Government prcpose to appoint a small com-
mittee tc go into the whole question of hospital accommodation for Delhi.

The Revd. J. O. Chatterjee: May I put a supplementary question, Sir?
Are the Government aware that the six rooms referred to by the Honour-
able the Education Secretary are only small cubicles with thin wooden
partitions and are very noisy, and if that fact is admitted, may I ask if
Government cannot do something to provide temporary accommodation
for private patients during the time that must elapse before any large
new hospital can be built?

- Mr, @. 8. Bajpai: The specifications of the rooms or their accoustio
properties I am not aware of (The Revd. J. C. Chatterjee: ‘T am.’’) nor
am I altogether convinced of the wisdom of adding to a hospital which
we may have to scrap in the course of a year or two. But I shall have
enquiries made from the Local Administration, and if they think that
any temporary arrangements ought to be made to relieve the difficult-
ies to which the Honourable Member has referred, Government will
give sympathetic consideration to their suggestions.
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NON-EMPLOYMENT OF BrHARIS IN THE OFFICE OF THE AUDITOR GENERAL.

. 867. *Raja Raghunandan Prasad 8ingh: (a) Is it a fact that there is
s rule in the Auditor Genperal’s Office that no one from the Province of
Bihar and Orissa is to be appointed in that office?

(b) If it is so, will the Government be pleased to state the reasons
which have induced it to establish such a rule for s -particular Pro-
vince?

(c) Are there any men from the Provinee of Bihar and Orissa serving
at present in the Auditor General's office? If so, what is their propor-
tion to the total number employed in the said office?

The Honourable Sir Basil Blackett: Enquiries are being made and
the information will be supplied to the Homourable Member in due course.

ConvEyarce or Mans To GUuLMARG.

868. *Mr. Mukhtar Singh: (a) Will the Government please state whe:
ther it is a fact that Gulmarg post office is opened on the 1st May and elosed
on the 15th October?

(b) Is it a fact that the motor service to Gulmarg commences on the
15th June and closes on the 30th September?

(c) Is it a fact that runners ecarry mails to Gulmarg from lst May to
15th June and from 1st October to 15th October?

(d) What is the monthly cost for carrying mails by (1) runners, and
(2) by the motor mail contractor?

(¢) What advantages are gained by the extra expenditure involved
in giving the work of carrying mails to the motor mail contractor?

(N Is it nct a fact that the carrying of mails by motor used to cause
one day’s delay to postal articles coming from Rawalpindi side for which
complaints were received by the department?

(g) Is it a fact that as a result of such complaints runners have again
been engaged from the 1st August, 1927, to carry mails coming from
Rawalpindi side from Baramulla to Gulmarg?

Mr. H. A Sams: The information has been called for and will be
furnished to the Honourable Member in due course. With respect to
part (b) I would inform the Honourable Member that the motor service
goes only as far as Tanmarg, not to Gulmarg.

CONVEYANCE OF MAILS FROM SRINAGAR TO GULMARG.

369. *Mr. Mukhtar Singh: (a) Is it a fact that the motor mail! con-
tractor is still permitted to carry mails from Srinagar to Gulmarg at the
old rates?

(b) Will it not be more econcmical to arrange for carrying mails by
runners to Gulmarg both from Baramulla and Srinagar?

(¢) What is the time that will be required for runners to carry mails
from Srinagar to Gulmarg?

(d) Is it not a fact that under existing arrangements mails from
Srinagar reach Gulmarg at 12 noon?

Mr. H. A. Bams: Informatior cn the points raised has been called
fcr and will be communicated to the Honourahle Member in due course.
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AMOUNT PAID ANNUALLY TO THE MoTOR MAr CONTRACTOR FOR THE LiNm
BETWEEN RAWALPINDI AND SRINAGAR.

870. *Mr. Mukhtar Singh: (a) Will the Government be pleased to state
the amount paid annually to the motor mail contractor for the line
between Rawalpindi and Srinagar?

"~ (b) What is the daily average weight of the bags carried by the con-
tractor?

Mr. H. A, Sams: (a) Three lakhs and ninety thousand.

(b) The information is not available. It is being obtained and will be
communicated to the Honourable Member in due course.

CONVEYANCE OF MATLS BRTWEEN RAWALPINDI AND SRINAGAR. N

871. *Mr. Mukhtar Singh: (a) Is it not a fact that the Kashmere State
pays Rs. 8 per maund for luggage sent by motor or lorry between Rawal-
pindi and Srinagar to the railway outagents as well as to private con-
tractors ? a

(b) Is it not a fact that two lorries are daily used, one to carry mails
and the other to carry parcel bags from Rawalpindi and two lorries are
used to carry mails and parcel bags from Srinagar?

(c) Is it not a fact that in the lorry carrying mail bags four passengers
are permitted to travel and in the parcel mail lorry two passengers are’
permitted to travel on payment to the contractors of their usual fare?

Mr. B. A. Sams: (a) Government have no information.

(b) Yes.

(c) Yes. The number is fixed by the contractors, not by the Depart-
ment.

MoToR Ma1L CONTRAOT BETWRRN RAWALPINDI AND SRINAGAR.
372. *Mr. Mukhtar Singh: (¢) What is the usual rate of fare for a
whole one-ton lorry running between Rawalpindi and Srinagar?

(b) Was a tender called for before the contract was given to the present
contractor? If not, why not?

(c) What is the date of expiry of the present contract?

(d) Do Government propose to advertise widely for tenders for the mosor
mail contract between Rawalpindi and Srinagar?

Mr. H. A. Sams: (a) Government have no information.

(b) Yes, tenders were called for.

(c) 81st May 1929,

(d) Tenders will be called for in the usual way.

CONVEYANCE BY RUNNERS OF THE MAILS FROM SRINAGAE TO GULMARG.

378. *M}“ Mukhtm: Singh: (a) Will it not be possible for the runners’
%o carry mails from Srinacar to Gulmarg, if the mails are despatched from
Srinagar at 4 A.M. to reach Gulmarg at 11 A.M.?

(b) Will not the. carrying of mails by runners be both i
convenient to the public? y ° economlca.'l aod :
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(c) What is the number of additional runners that will be necessary
to intrcduce a runners’ line from Srinagar to Gulmarg and what will be
the monthly expenditure for it? .

(d) What will be the annual saving if the conveyance of mails to
‘Gulmarg is done by runners instead of motor mail contractors?

Mr. H., A. 8ams: The information is being collected and will be fur-
nished to the Honourable Member in due course.

ANOONVENIENCES OF PASSENGERS AT CHAK JHUMRA STATION ON THE NORTH
WESTERN RAILwaY.

874. *Mr. Muhammad Rafique: (a) How many trains leave from Chak
Jhumra to Chiniot during the twenty-four hours (North
Western Railway)?

{b) Is it a fact that all passengers from Calcutta, Madras and Delhi
on their way to Chiniot have to wait for five hours at the
Chak Jhumra station?

{c) Are Government aware that there is no waiting room for the
intermediate and third class passengers at the Chak Jhumra
staticn while the first and second class waiting room is
occupied by the railway clerks and officials?

{@) Is it a fact that no arrangement is made for supplying drinking
water to passengers, while the buckets at the water stands
are not cleansed for months?

(e) Is it a fact that practically all passengers from Calcutta, Madras,
Delhi and Lahore leave from Chak Jhumra to Chiniot by
motor lorries and very few wait for five hours for the train?

(f) Is it & fact that all letters, ordinary and registered, are sent from
Chak Jhumra to Chiniot by horse-driven carriage?

{g) Will Government state what amount is paid to the garrywalah
per month?

(k) What is the distance from Chak Jhumra to Chiniot in miles?

:(1) Do Government propose to consider a change in the timings of the
trains?

Mr. A. A. L. Parsons: (a) to (1). Government have themselves no
‘information on these points; but I am having a copy of the Honourable
Member’s questions sent to the Agent of the North Western Railway
who is competent to take such action with regard to them as he may
think necessary.

TEROWING OF STONES AT RUNNING TRAINS AT CHINIOT STATION, ETC.

875. *Mr, Muhammad Rafique: (a) Are Government aware that
stones are usually thrown at the running train at Chiniot station?

(b) What action have Governmen: taken against the offenders and
what steps have been taken to stop the practice?

(¢) Is it a fact that no policeman is posted at the Chiniot station?

(d) Will the Government state when a raised platform is going to be
-erected at the Chiniot station?
. . B 2
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Mr. A. A. L. Parsons: Government have no information, but I am
having & copy of the Honourable Member's question sent to the Agent
who is competent to take any action that may be required.

RAILWAY ADVERTISEMENTS IN URDU DALy NEwsPAPERS OF CALOUTTA.

376. *Mr. Muhammad Rafique: (a) Will the Government be pleased
to state how many Urdu dailies in Calcutta are given railway advertise-
ments? What are their names?

(b) What amount has been paid to the following Calcutta dailies for
publishing railway matters, ‘‘ Statesman ’, ‘' Englishman " and
“ Forward '?

Mr, A. A, L, Parsons: Government have no information.

Mr. Muhammad Rafiqgee: Will Government enquire and furnish the
information at an early date?

Mr. A. A. L. Parsons: I do not think it necessary to make an enquiry.
The Agents of the Ruilways have been told that they can use any news-
paper they think desirable for giving information of this character.

GrAXT OF HousE RENT ALLOWANCE TO VAN PEONS AND PORTERS OF THE'
Ramway Mamn SErvVICE AT NaGPUR.

377. *Dr. B. S. Moonje: (a) Is it a fact that postal peons at Nagpur
have been given a house-rent allowance from 1st October 1926?

(b) If the answer to the aforesaid question is in the affirmative, will
Government be pleased to state the reasons for not sanctioning house-

rent allowance to van peons and porters of the Railway Mail Service at
Nagpur?

(c) Are Government considering the desirability of granting such allow-
ance o the Railwax Mail Service van peons and porters at Nagpur with
effect from the same date?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) The matter is under consideration.

(¢c) The Government of India are considering a proposal for the grant
of a similar allowanee to the Railway Mail Service van peons and por-
ters at Nagpur but it is unlikely that the proposal if sanctioned will be
given retrospective effect from the 1st October 1926.

INTRODUCTION OF BoGIE VANS IN F 15 SEcTION, RATLway Mam. SERVIOE.

378. *Dr. B. 8. Moonje: (a) Has the attention of the Government
keen drawn to a note entitled ‘“Wanted Bogie vans for F. 15 Section"
published at page 8 of Bulletin No. 5 of the R. M. 8. Association
Nagpur? ,

(b) Is it a fact that the Buperintendent, R. M. 8., F Division, Jhansi,
replied to the Honorary Secretary of the R. M. 8. Association. Nagpur,
in h_’s letter No. F.-2-15, dated the 10th Jume 1927, that ‘‘the matter
is still under correspondence with the Deputy Postmaster General, Poona’’ ?
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(¢) Will Government be pleased to state if it has decided to remedy
‘this grievance by the introduction of bogie vans and if so from what date?

(d) If the answer to the above is in the negative, will Government
be pleased to give the reasons for its refusal?

Mr. H. A. Sams: (a) No.
(b), (c) and (d). Government have no information. I have asked the
Postmaster General for a report.

«GRANT OF A PENSION TO THE FAMILY OF MR. NARATN HARUMAN SAWAK, AN
EMPLOYEE OF THE NAGPUR Ramwway MarL SErvicE OF¥ICE, KILLED IN
THE CoMMUNAL RioTs AT NAGPUR IN SEPTEMBER 1927.

379. *Dr. B. 8. Moonje: (a) Is it a fact that Mr. Narain Hanuman
Sawak, an employee of the Nagpur R. M. 8. Office, was killed in the
communal riots at Nagpur in September 1927, while he was proceeding

on duty to the R. M. S. Record Office at Nagpur?

(b) If the answer to the aforesaid question is in the affirmative,
did Government receive any application from the R. M. 8. Association,
Nagpur, or from the relatives of the late Mr. Narain Hanuman Sawak
for the grant of a suitable pension to the family of the deceased?

(¢c) What action have Government taken and have they decided to
give any financial relief to the family and if so, what is the nature and
-extent of such relief?

Mr. H. A. Sams: (a) Yes. It is not however certain that he was an
duty when he was killed.

(b) No.

(c¢) No action has been taken by the Government of India as no apph-
eation in the matter has yet been received by them. I am having en-
-quiries made on the subject and will take such action as the ciféum-
stances of the case warrant.

DISCONTIRUANCE OF THE ALLOWANCE OF Rs. 5 PER MENSEM TO THE SORTERS
STATIONED AT NAGPUR.

880. *Dr. B. 8. Moonje: (a) Will Government be pleased to state
if any allowance of Rs. 5 per mensem was granted to the sorters stationed
at Naugpur? And if 0. from which year to which year was it paid and
for what reasons?

(b) Is it a fact that the aforesaid allowance was reduced to Rs. 2-8-0
in the year 1924 and if so, why?

(c) Is it & fact that this reduced allowance has been completely dis-
-continued since 1st March 1927? If so, why?

(d) Is it a fact that the sorters stationed at Nagpur have been send-
ing representations urging the full grant of this allowance of Rs. §
and f z on how many occasions and when?

(¢c) What action was taken by the Government with regard to these
representations ?

B Have Government reccived any recommendation from the Post-
master Qeneral, Nagpur, that the sorters stationed at Nagpur should he
compensated in some way if the aforesaid sllowance cannot be revived?
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The Honourahle Sir Bhupendra Nath Mitra: (a) Yes. From the 1st
December 1919 to the 31st October 1923. As the sorters at Nagpur
were given the same scale of pay as sorters elsewhere in the Central
Provinces, this allowsnce was paid as compensation for the dearness of
living at Nagpur, on the analogy of the action taken by the Local Gov-
ernment in respect of their subordinates.

(b) Yes, because the Local Government ordered a similar reduction in
the rate of the dear district allowance sanctioned by them for their Bub-
crdinates.

(c) Yes, because a higher scale of pay “has been fixed for the sorters
at Nagpur than in other places of the Central Circle with the exception
of Jubbulpore.

(d) Representations addressed to the Director-General were received
in October 1925 and November 1925. Reminders on the subject were
received in January 1926, February 1926, May 1926 and May 1927.

(e) No action was taken by Government on these petitions which
were neither addressed nor referred to them. The prayer contained there-
m was however automalically disposed of by the issue of Government
orders under which the sorters of Nagpur were given the same scale of
payv as postal clerks at that station and the initial pay of the sorters was
fixed on the new scale at the stage next above the pay in the old scale
plus compensatory allowance drawn by them.

(N No.

CONSTRUCTION BY THE BENGAL NAGPUR RAILWAY OF AN UNDERGROUND
" BRIDGE AT GONDIA.

Y
. 381. *Dr. B. S. Moonje: (a) Are the Government aware that the
Bengal Nagpur Railway line runs through the populated locality of Gondia,
a wing Tsahsil town in the District of Bhandara, Central Provinces,
and as such, has been -causing great inconvenience to the residents and
cartmen and is also a source of danger?

(b} Are the Government also aware that the Municipal Committee of
the town has applied to the Local Government to move the railway
suthorities for constructing preferably an underground bridge or an over-
bridge ? ' ’

(¢) If 8o, what has been so far done in the matter and do the Gov-
ernment propose to construct an underground bridge at an early date?

. Mr. A, A. L. Parsons: The information is being obtained. and will be
supplied to the Honourable Member when received.

OmissioN oF HINDI FROM THE SYLLABUS OF THE EXAMINATION FOR ADMISSION
T0 THE RoYAL MiLrrarY COLLEGE, SANDHURST.

882 *Ral Szhib Harbilags Sarda: (a) Are Government aware that
Hindi is one of the subjects for the Diploma Examination of the Chiefs’
Colleges in India?

(b) Are Government aware that the students of the Dehra Dun Mili-
tary College are eligible to sit for the Diploma Examination?

.. (¢) Are_ Government also aware that there is no separate teacher for
Hindi as there is one for Urdu in the Dehra Dun Military College?
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(d) Are Government aware that students of the Dehra Dun Military
College with Hindi as their second Janguage are at a great disadvantage
oompared with the students with Urdu as their second language when
appearing for the Diploma Examination?

(e) Is it a fact that Hindi is not even an optional subject for the
_8andhurst Military College Examination while Urdu is such a subject?

(f) Are Government aware that the Rajputs and the other military
classes of Rajputana are dissatisfied with the omission of Hindi from
the subjects for the Sandhurst Military College and that that is the reason
why so few students from Rajputana are able fo go to Dehra Dun
Military College or to Sandhurst?

‘Mr. G. M. Young: (a) Yes.

- (b) Yes, but successful students from the Dehra Dun College receive
the Royal Indian Military College Diploms and not the Chiefs’ College
Diploma.

(¢) Yes, but Hindi is taught by one of the religious teachers.

(d) No, Sir. Government are informed that the arrangements for

teaching Hindi are adequate. - .
" (e) Yes. The attention of the Honourable Member is however invited
to the reply given »n the 1st February to part (b) of starred question
No. 19. S
" (f) Government have received several requests from Rajput gentle-
‘men and others for {he inclusion of Hindi in the syllabus of the examina-
tion for admission to the Royal Military College, Sandhurst, and the
inclusion of Hindi has now been recommended. They have no reason to
believe, however, that the absence of Hindi from this syllabus has had
any effect on the number of boys from Rajputana applying for admission
to the Dehra Dun College. '

Rai Sahib Harbilas Sarda: The Honourable Member has replied to
part (c) of the question and said that there are adequate arrangements
for teaching Hindi. Is the fact that there is no teacher of Hindi appoint-
ed by the Debra Dun College adequate provision for teaching Hindi?
There .is a religious teacher . . . .

Mr. President: Order, order. The Honourable Member must ask =
question. _ _

Ral Sahib Harbilas Sarda: My question is this. Do Government
think that making no provision for a separate teacher to teach Hindi ir
sdequate provision? _

8ir Abdul Qaiyum: In view of the fact that a large number of army
officers are serving on the Frontier, do Government propose to make
srrangements for the teaching of Pushtu as one of the languages at the
Dehra Dun College?

:'?Ilr. G. M. Young: There is no such proposal. There is a proposal
to include Persian.
_ 8ir Abdul Qaiyum: Will Governmens consider the desirability of
including Pushtu ?
_ Mr. G. M. Young: Government have considered the advisability of
imcluding almost every conceivable language. i



QUESTION NOT PUT AT THE MEETING OWING TO THE ABSENCE
OF THE QUESTIONER, WITH ANSWER TO THE SAME.

ALLEGED CONFISCATION OF A GUN PRESENTED TO MR. MoEAMED Husamn Knax
oF DELHI FOR SERVICES RENDERED IN OONNECTION WITH RECRUITING.

350. *Maulvi Muhammad Yakub: (a) 1s it a fact that one Mr. Mohamed
Husain Khan served as honorary District Assistant Recruiting Officer,
Delhi, under Major W. B. Greig, O.B.E., Divisional Recruiting Officer,

Delhi, and that he has brought forward over 6,000 recruits for the Indian
Army?

(b) Is it a fact that Major W. B. Greig, O.B.E., Divisional Recruiting
Officer, Delhi, granted the said Mr- Mohamed Husain Khan a certificate
in appreciation of his honorary and layal services under his office No. 2507-
D., dated 12th October, 19207 .

(c) Is it a fact that Major W. B. Greig, 0.B.E., Divisional Recruiting
‘Officer, Delhi, recommended the said Mr. Mohamed Husain Khan for a 1st
‘Class Jagir and title under his office No. 2872-D., dated 22nd November,
1920, to the Deputy Commissioner, Delhi, commending his ioyalty and

honorary work in recruiting and in the said period of unrest and non-co-
operation ?

(d) Is it a fact that the Adjutant-General in India informed the said
Mr. Mohamed Husain Khan in his office No. App./Mis.-(A. G.-6). dotod
30th May, 1922, that the arms presented to him would not be wanted back
by the military authorities?

(¢) Is it a fact that the District Magistrate, Delhi, in his office lotter
No. 1491-M., dated 12th April 1922, asked the said Mr. Mohamed Husain
Khan to deposit his sword within a week?

() Is it a fact that in his office letter No. 1746-M., dated 2nd May 1923,
the District Magistrate, Delhi cancelled his order regarding the sword but
mere.y asked the said Mr. Mohamed Husain Khan to produce his pre-

sented gun before hinr on 15th May 1922 in his office letter No. 1947-M.,
dated 12th May, 19227

(9) Is it a fact that the said gun was taken and never returned to the
presentee, the said Mr. Mohamed Husain Khan, by the District Magistrate,

Delhi? If so, will Government kindly state the law or rule for withholding
the presented gun?

(k) Will the Government of India kindly state under what authority or
reguiation the gun, which was presented by the Government for the merit-
orious services in procuring over 6,000 recruits to the Government in its
dire need, was taken back, and that after 1} years of the grant? Will

the Government be also pleased to state the reasons for which Mr.
Mohanred Husain Khan was deprived of his arms?

The Honourable Mr. J. Orerar: I am making enquiries into the facts
and will inform the Honourable Member of the result lgter.

( 1068 )
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UnrrEp PrOVINCES GOVERNMENT’S NOTIFICATION OF THE RULES MADE
UNDER THE INDIAN TrADE UNIONs AcT.

188. Diwan Ohaman Lall: (a) Is it a fact that the Trade Union Act
was passed in 1926 and came into force with effect from the 1st day of
June, 1927? If so, will the Government state the date and lay on the
table a copy of the United Provinces Government's Notification of the
rules made thereunder?

(b) Is it a fact that the delay to notify the rules has affected the
registraticn of the unions?

The Honourable Sir Bhupendra Nath Mitra: (a) The snswer to the first
part of the question is in the affirmative. The notification to which the
Honourable Membe: refers was dated 15th September 1927. It is a long
one and I do not propose to lay it on the table, but I shall be glad to show
it to the Honourable Member if he so desires.

(b) The Government of India have received no complaints and they are
not aware of any unict having been adversely affected.

NOK-REGISTRATION UNDER THE INDIAN TrADE UxNions Acr or UNiONs
OF GOVERNMENT EMPLOYEES.

189. Diwan Ohaman Lall: (a¢) Is it a fact that the Government of
India in the Home Department has issued instructions to the Local Gov-
ernments not to register the unions of Government employees under the

" Trade Univng Act of 1927? If so, will the Government be pleased tc lay

on the table a copy of the Home Department, No. F.-16-8-27, dated the
" 21st May, 1927, along with the Home Department, No. F.-39, dated the
18/20th October, 19217

(b) Will the Government be pleased to state the provisions of the Trade
Unions Act of 1927 under which the Registrar is bound to carry out the
instructions ccntained in the said Home Department orders?

The Honourable Mr. J. Crerar: (a) Government have not issued such
instructions.

(b) The question does not arise.

INDIANISATION ON THE BENGAL AND NoRTH-WESTERN RAIlLwaAY.

190. Mr. Yusuf Imam: What steps have been taken by the Bengal and
North Western Railway authorities towards Indianisation of the higher
services? What is the number of Indians in the officers’ grade and that
in the upper subordinates’ grade? How many Muslims are there in each?
Is it a fact that there is a vast difference in the starting pay of Indian
upper subordinates and that of Anglo-Indians or Europeans?

Mr, A. A L. Parsons: The Bengal and North Western Railway admi-
nistration has accepted the policy of Indianisation recommended by the Lee
Commiggion. From the figures given in Appendix G of the Annual Report
on Indian Railways for 1926-27 (a copy of which is available in the
Library), it will be seen that the percentage of Indianr appointed to the

( 1057 )
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total number of vacancies filled rose from 14:8 in 1925-26 to 667 in
1926-27.

As regards the number of Indians in the grades of officers and higher
subordivates, and the number of Muslims, I would refer the Honourable

Member to Appendix F of the Annual Report on Indian Railways for
1926-27.

Government are nct aware that there is any difference between the rates

of pay of Indian and Anglo-Indian or European higher subordinates belong-
ing to the same grade.

CREATION OF A NorTH East FrOoNTIER PROVINCE.

191. Mr R, K. Shanmukham Ohetty: Will Government be plensed
to state whether they are considering any proposal to create a North East
Frontier Province, and if so, whether they propose to consult this House
hefore coming to any conclusion on this matter?

Sir Denys Bray* There is no such proposal under consideration.

EXPENDITURE INCURRED IN CONNECTION WITH THE VISIT OF THE SECRE-
TARY OF STATE FOR WAR To INDIA.

192. Mr. BR. K. Shanmukham Ohetty: Will Government be pleased
to state, whether any portion of the expenses connected with the visit of

His Majesty's Secretarv of State for War to this country will be charged
to Indian revenues?

Mr. G. M. Young: As stated on behalf of His Excellency the Com-
mander-in-Cnief in another place on the 17th September last, no portion:
of the cost of the vigit of the Secretary of State or of the officer accom-
panying him is bemng borne by the Government of India. The only expendi-
ture, so far as I know, which has been incurred from Indian revenues in
connexion with the visit has been a small sum representing the travelling
and deputation allowances of a Major of the Indian Army, whose services

were placed at the disposal of the Secretary of State during his tour in
Tndia.

PERSONNEL OF THE EAST AFPRICAN COMMISSION.

193. Mr. R. K. Shanmukham Chetty: (a) Have the Government com-
municated to Hir Majesty’s Government in England the views of this
House regarding the personnel of the East African Commission?

(b) Will Government place on the table of this House the correspond-

ence between them and the Colonial Office or the Secretary of State for
India?

Mr. G. S. Bajpai: (a) Yes. I would invite the Honourable Member’s
attention in this connection to the answers given by me to Pandit Hirday
Nath Kunzru's question No. 579 and the connected supplementaries asked
on the 30th August, 1927.

(b) 1 deeply regrat that it is not possible for me to comply with the

Honourable Member's request to place a copy of the correspondence on.
the table.
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PURCHASE BY THE INDIA OFFICE OF COPIES OF “ MOTHER INDIA .

194. Mr. R. K, Shanmukham Ohetty: Will Government be pleased
to state, whether the India Office purchased copies of the book called
““Mother India’’ by Miss Mayo, and if so, how many copies?

The Honourable Mr. J. Crerar: I have no information, but invite the
Honourable Member's attention to the answers given by me in the House
on the 19th and 20th September 1927 to questions 1128 and 1191 which
make it clear that the India Office purchased no copies for distribution.

INCREASE OF THE SUBSISTENCE ALLOWANCE FOR PROBATIONERS ON THE
SourH INDIAN RAILWAY.

195. Mr, R. K. Shanmukham OChetty: Have the South Indian Railway
Company submitted to the Railway Board any proposals for increasing
the subsistenre allowance given to the probationers on that Railway? If
‘so. what are the proposals and have the Railway Board accepted those
proposals?

Mr. A. A. L. Parsons: Certain proposals from the South Indian Railway
concerning pupil candidates and probationgry assistants have been under
the consideration of the Railway Board and I intend to place the proposals
before the Standing Finance Committee at an early meeting.

TRANSFER OF THE STAMP SECTION OF THE OFFICE OF THE CONTROLLER
OF PRINTING, STATIONERY AND STAMPS To NASIK, ETC.

196. Mr. 8. 0. Mitra: (z) Will the Honourable Member in charge of the
Industries and Labour Department be pleased to state when it was defi-
nitelv decided to separate the Stamp Section from the administration of
the Controller of Printing, Stationery and Stamps and transfer it to Nasik?

(b) Will the Honourable Member be pleased to place a statement on
the table showing:

(i) the number of assistants in different grades working at that time
in the Stamp Branch and Stamp Btore, ~

(ii) the nvmber of assistants in different grades recruited since that
time up to the end of October, 1927, in the different offices
under the Controller, .

(ili) the number of assistants in the different grades confirmed dur-
ing the period mentioned in (ii) above,

(iv) the number of assistants in different grades with their length of
service served with notices relating to the termination of their
services owing to the transfer of the Stamp Branch at the
end of 1925 and the middle of 1927?

(c¢) Is it & fact that the notices mentioned in (iv) above were issued
without the concurrence of the Controller, but by the order of the
Deputy Controller of Stationery and Stamps? -

(d) Is it a fact that preparatory to the issue of these notices certain
selected assistants originally appointed in the Stamp Branch were trans-
ferred to the Btationery Branch and vice versa?

(e). I_s it a fact that the most of the assistants thus transferred to the
Btationery Branch are relations by blood or marriage of the Superintendent
of the Central Btationery aiid Stamp Office or the Head Assistants thereof?
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(f) Will the Honourable Member be pleased to place a statement on
the table showing the number of such transfers of assistants in different
grades with their length of service?

(9) Is it not the deciared policy of Government that in case of retrench-
ment in a particular department the recruits who entered into service
under Government in that department last and those in service who ave
on the verge of retirement in that department are made to go out first?

(k) Does the Honourable Member propose to enquire into the matter
stated in (c) and (d) above and if the principle laid down in (g) above was
not followed, state the reason?

() What steps does the Honourable Member propose to take so that
injustice may not be done to any member of the staff of the Stationery and
Stamp Office in. effecting the proposed retrenchment?

The Honourable Sir Bhupendra Nath Mitra: (a) July 1925.

(b) (i) Stamp Branch.—1 Head Assistant, 2 Assistants, 6 clerks grade
I, 10 clerks grade !I.

Samps Store.—1 Storekeeper, 1 Deputy Storekeeper, 1 Store Assistant,
-5 clerks grade I, 10 clerks grade II, 8 Junior clerks.

(ii) 1 Head Assistant, 2 Assistants, 10 clerks grade I, 36 clerks grade
1I.

(iii) 1 Head Assistant, 8 Assistants, 13 clerks grade 1, 27 clerks grade
H. These include men who were recruited prior to July 1925.

(iv) The preparafion of a detailed statement would entail an amount
of time and labour disproportionate to its value. At the end of 1925 a
warninz of the probable termination of their services was given to all pro-
bationers. Regular notices were served on all the assistants in the Stamp
Branch in the middle of 1927, in view of the proposed abolition of that
Branch from the 1st March 1928

(¢) Ne.

(d) Transfers were made at various times between 1925 and 1927 as
vacancies occurred.

{e) No.

{f) (i) From Stamp to Stationery Branch:

Four clerks grade I with a service of 27, 20, 16 and 13 years res-
pectively. Five clerks grade II with a service of 24, 20, 15, 8
. and 2 years respectively.
(ii) From Stationery to Stamp Branch:

Ope assistant with a service of 31 years and 2 clerks grade IT with
a service of 81 and 29 years respectively.

(9) Yes. The transfers mentioned in (f) above were made from time
‘to time in accordance with this policy.

(k) and (i). Do not arise.

MinmMuM EDUCATIONAL QUALIFICATIONS OF CANDIDATES FOR APPOINT-
MENTS IN THE CLERICAL ESTABLISHMENT OF THE STATIONERY AND '
Stamp OFFICE.

197. Mr. 8. 0. Mitra: (z) Will the Hcnourable Member in charge of the
Industries and Labeur Department be pleased to state what are the
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minimum educationai- qualification prescribed for admittance in the clerical
grade of the Stationery and Stamp Office?

(b) Will the Honourable Member be pleased to state how many times
examinations were held during 1925 to 1927 to fill up vacancies?

(¢c) Is it a fact that non-Matriculates were not permitted to sit for
these examinations?

(d) Will the Honourable Member be pleased to state the number of non-
Matriculates appointed, permanent or temporary, without any examination

in the offices under the Controller of Printing, Stationery and Stamps during
1925 to 1927? '

(¢) Will the Honourable Member be pleased to state the reason why
candidates below the prescrited educational qualification were appointed?

() Dces the Honourable Member propose to enquire into the matter and
franre rules for recruitment in these offices?

The Honourable Sir Bhupendra Nath Mitra: (a) The Matriculation
examination of an Indian University. : '

(b) Four times.
(c) Yes.
(d) None permanently. Five temporarily.

(e) Two were typists. Three were recommended by the heads of
Branches under whom they had already been employed in different capa-
cities. iy

= (f) Rules for recruitment havsm already been framed.

NaMES AND EDUCATIONAL QUALIFICATIONS OF RECRUTFS APPOINTED IN THE
CENTRBAL STATIONERY AND STAMP OrFICcE BY MR. F. D. AscoLr AND
SINCE DEGRADED, DISMISSED OR NOT CONFIRMED.

198. Mr. S..0. Mitra: (a) Will the Honourable Member in charge of the
Industries and Labour Department be pleased to state when the estabiish-
ment of the Central Stationery and Stamp Office was last reorganised?

(b) Will he be pleased to put up a statement showing:—

(i) the names and educational qialifications of persons appointed by
Mr. F. D. Ascoli, M.A,, I.C.S,,

(ii) the names of those recruits who were degraded or dismissed with
specific reasons in each case since Mr. Ascoli’s departure,

(iiii) the names and educational qualifications of the persons who were
appointed in their places, s

(iv) the names and educational qualifications of the persons who wero
appointed on six months’ probation by Mr. Ascoli, but not
confirmed even after {wo years, with specific reason in each
case why they were not confirmed after the probationary .
period,

(v) the names and educational qualifications of persons who were

recruited after those mentioned in (iv) above, but confirmed
before them?

(c) Does the Honcurable Member propose to make a searching enquiry
into the matter if answers to the above questions reveal grave irregularities ?
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The Honourable Sir Bhupendra Nath Mitra: (a) 3925.

(b) (i) Babu R. L. Mukherji, M.Se.

Babu Ajit Narain Chowdhury, M.Se.

Babu Prodyot K. Sen Gupta, B.A.
. Balu Serajuddin Ahmad, B.Se.

Babu Sudhansu Sekhar Bannerje, B.A., B.1..
" Babu Sanat K Chatterjee, B.A.

Babu Kanti Bh. Mozumdar, B.A.

Babu Mohammad Meah, B.A.

Babu Mohammad Roshan Ali, B.A.

Babu Mohammad Nazmul Alam, B.A.

Babu Mohuddin Ahmad, B.A.

Babu Nagendra N. Chakraburtty, B.A.

Babu Rakhal Das Gupts, Matric.

Babu Sachijiban Goswamy, B.A.

Babu Nanda Dulal Chatterji, B.A.

Babu Sailendra Nath Chatterjee, B.A. (recruited from the Bengal
‘Becretariat).

Bahu Manindra N. Bhanja, Matric.

Baku Fanindra XN. Bose, Matric

Babu Dwijendra Nath Bmmer}ee (recrmted from the office of the
Accountant Generai, Bengal).

Babu Ganendra N. Banerji, B.A.
Babu Promods R. Banerji, Matric.
Babu Barendra Nath Mitra, Matrie.

(ii) No one has been dismissed. Babu Prodyot K. Sen Gupts on pro-
bation as assistant was found unsuitable. He was offered a lower grade
post which he accepted

(iii) Babu Suprakash Pal, Matriculate, clerk, grade I, was promoted in
the vacancy caused.

(iv) Owing to the issue of the orders that the Stamp Branch would be
abolished in 1926 none of those mentioned in (b) (i) above except Babu
R. L. Mukherji, M.Sec., a chemical assistant, and Babu Dwijendra Nath
Bannerjee was confirmed dirgctly after the probationary period. Subse-
quently with the exception of two men all were confirmed when it was
found that it would be possible to absorb them in the other branches of
the Stationery and Printing Department on the sabolition of the Stamp
Office. The two men, viz., Babus Rakhal Das Gupta and Ganendra Nath
Banerji were not conﬁrmed for reasons of health.

(v) Babus Triguna Ch, Chakrabutty, B.A., and Bourindra N. Roy,
Matric.

(¢) There were no irregularities and consequently the question does nok
‘prise.
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EMPLOYMENT IN THE CENTRAL STATIONERY AND STAMPS OFFICE OF RELA-
TIVES OF THE SUPERINTENDENT AND HEAD ASSISTANTS.

199. Mr. 8. 0. Mitra: («) Will the Honourable Member in charge of the
Industries and Labour Department be pieased to state, whether it is a
fact that each employee under Government is required to submit a periodi-
-eal return stating the number of relatives he has in the same Department?

(b) Will the Honourable Member be pleased to say whether any such
returns are regularly submitted by the emplovees in the offices under the
Controller of I'rinting, Stationerv and Stamps?

(c) Is it a fact that the Superintendent and the Head Assistants of the

Central Stationery and Stamp Office have a large number of relatives in
that department? i

(d) Is it a fact that in most cases these relatives have not the prescribed
-educational qualifications?

(e) Does the Honourable Member propose to enquire into the matter?

The Honourable Sir Bhupendra Nath Mitra: (a)—(d). No.
(e) The necessitv for such an enquiry does not arise.

NaMES AND EDUCATIONAL QUALIFICATIONS OF ASSISTANTS AND CLERKS
RECRUITED FOR THE CENTRAL STATIONERY AND STaAMP OFFICE IN
1925, ETC.

200. Mr. 8. C. Mitra: (a) Will the Honourable Member in charge of the
Industries and Labour Department be pleased to state whetker it is
a fact that only establishment cases are dealt with by the Superintendent
of the Central Stationery and Stamp Office?

(b) Is it a fact that the establishment cases are never submitted to the
Agsistant Controller of that Office?

(c) Is it a fact that the Superintendent when he officiated as Assistant
‘Controller dealt with all establishment cases which cropped up at tha
time ? : -

(d) Will the Honourable Member be pleased to place on the table a state-
ment showing the names and educational qualifications of the (1) assistants
and clerks recruited on probation for six months in 1925 or earlier, but not
yet confirmed and (2) assistants and clerks recruited after 1925, who were
confirmed and allowed to draw higher salaries, showing specific reasons
in each case? '

(¢) Does the Honourable Member propose to examine ali cases of
uppointments, ccnfirmations and non-confirmationg during 1925 to 1927, if
the answer to the above questions reveal grave irregularities?

The Honourabie Sir Bhupendra Nath Mitra: (a), (b) and (¢). No.

(d) The Honourable Member is referred to the reply given to question
198 '(b) (iv) and (v).

(¢) Does not arise.

~DuTIES OF THE HEAD ASSISTANTS OF THE DIFFERENT BRANCHES AND SEo-
TIONS OF THE CENTRAL STATIONERY AND Stamp OFFICE. -

i 201, Mr. 8. 0. Mitra: (2) Will the Honourable Member in charge of the
Industries and Labour Department be pleased to state whether the Head
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Assistants of the different branches and sections of the Central Stationery
and Stamp Office have to supervise the work of the assistants under them
and pass the cases disposed of by them direct to the Deputy Controller or
the Assistant Controller for orders and approval?

(b) Is it & fact that these Head Assistants are primarily responsible
for the work of the branches and secticns under them?

(c) Is it a fact that only establishment cases are dealt with by the-
Superintendent of that office?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes, but important
cases have to be submitted through the Superintendent.

(b) Yes.
(c) No.

DUTIES OF THE SUPERINTE NDENT OF THE CENTRAL STATIONERY AND STAMP
OFFICE.

202. Mr. S. 0. Mitra: (a) Will the Honourable Member in charge of the
Industries and Labour Department be pleased to lay on the table a state-
ment showing the duties required to be performed ﬂy the Superintendent
of the Central Stationery and Stamp Office?

(b) Is it a fact that the Controller of Printing, Stationery and Stamps
has recently suggested the abolition of the post of the Superintendent
in the Central Stationery and Stamp Office?

The Honourable Sir Bhupendra Nath Mitra: (a) The Superintendent is
in general charge of the office establishment and the General Branch of the
office is under his direct supervision. Documents such as bills for payment
supplies. vouchers for supplies, all shipping documents, all delivery
vouchers and orders. reminders, requisitions and other important cases are
dealt with by him. Recommendations for promotion and leave, etc., of
all men are submitted to officers through the Superintendent who sees that
the rules and regularvions are being observed. The attendance registers of
all branches including those of the durwans, farashes, sweepers and
bhisties are submitted to him. The Superintendent supervises the work- .
ing of ull branches and is responsible for the correct observance of the
office procedure. He also arranges for the distribution to branches of all
letters and cases. He checks the service stamp account and has many
other duties of a miscellaneous nature.

(b) No. The Controller of Printing, Stationery and Stamps has
suggested the conversion of the post into that of an Assistant Controller
on account of the responsible nature of the duties involved.

OFFICIATING ARRANGEMENTS MADE IN THE Coains or Mr. E. E. Coomss,
CONTROLLER OF PRINTING, STATIONERY AND STAMPS AND MR.
G. W. CostER, DEPUTY CONTROLLER OF STATIONERY AND STAMPS,
WHEN THEY PROCEEDED ON LEAVE.

203. Mr. 8. O. Mitra: (a) Will the Honourable Member in charge of the
Industries and Labour Department be pleased to state the date when:

(i) Mr. G. W. Coster, the Deputy Controller of Stationery and
Stamps, went away on leave in 1927:
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(i) Mr. D. D. Mazumder, the Assistant Contrcller of Staticnery and
Stamo was appointed to officiate as the Deputy Controller of
Stationery and Stamps; and

(iii) Rai Saheb A. C. Chunder_ the Superintendent of Stationery and
Stamps Office, was appointed to officiate as the Assistant
Controller of Stationery and Stamps?

(b) Is it a fact that no officiating arrangement was made for the post of
the Assistant Controller of Stationery and Stamps so long as Mr. C. T.
Letton officiated as the Controller of Printing, Stationery and Stamps?

(¢) Is it a fact that after the return of Mr. E. E. Coombs, the perma-
nent Controller of Printing, Stationery and Stamps, from leave, the offi-
ciating arrangement was made for the post of the Assistant Controller of
Stationery and Stamps with retrospective effect?

(d) Is it a fact that during the period the post of the Assistant Con-
troller remained vacant, the Offg. Deputy Controller of Stationery and
Stamps had to carry on the work of the Deputy Controller as well as of
the Assistant Controller?

(e) Is it a fact that during the period the pcst of the Assistant Con-
troller of Stationery and Stamps remained vacant, no work of the Assistant
Controller was done by the Superintendent?

(f) Is it a fact that during that period the Superintendent attended
office iate in the afternoon as he had to carry on propaganda work in con-
nection with his election as Commissioner of the Tollygunge Municipality ?

(9) If the answer to questions (¢) and (f) above be in the affirmative.
will the Honourable Member be pleased to explain the significance of the
appointment of the Superintendent of the Central Stationery and Stamp
Office as the cfficiating Assistant Controller of Stationery and Stamps, with
retrospective effect? ’

The Honourahle Sir Bhupendra Nath Mitra: (a) (i), (ii) and (iii). 12th
October 1927, .

(b), (e), (d), (e) and (f). No.
(g) Does not arise.

CoNTRACT WITH MESSES. BIRD AND Co. FOR THE SUPPLY OF COOLIES Tor
THE CENTRAL STATIONERY AND STAMP OFFICE.

204. Mr. 8. 0. Mitra: (a) Will the Honourable Member in charge of the
Industries and Labour Department be pleased to state when Messrs.
Bird and Co. were given the contract to supply coolie labourers in the
Central Stationery and Stamp Office?

(b) Will he be pleased to state the number of coolies the Company are
authorised to send every day?

(c) Is it a fact that a good number of temporary coolies are every day
regularly engaged over and above the number of coolies sent by the
Company ?

(d) If the answer to (c) above be in the affirmative, wiil the Honourable:
Member be pleased to put up a statement showing the number of tem-
porary coolies thus engaged month by month during 1925 to 1927 and
the amount expended on this account?
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(¢) Will he be pleased to state the reason why steps were not taken
to get the sanctioned number of permanent coolies increased to avoid the
regular engagement of temporary coolies?

() Is it & fact that the man in charge of the coolie labour is paid
from the establishment of the Central Stationery and Stamp Office?

(g) Will the Honourable Member be pleased to state whether there is
any system of check to guard against the appropriation of the amount
drawn on account of temporary coolie hire, without their actual engage-
ment ?

(h) If the answer to the above question be in the negative, will he
be pleased to state what method he contemplates to introduce to guard
-against the misappropriation of coolie hire in this way?

The Honourable Sir Bhupendra Nath Mitra: (a) In 1916.
(b) Thirty-four.

(¢) Yes.
(@)
1925-26. 1926-27.
Number. Amount. Number. Amount.
Rs. 4. | Rs. A.
Aprit . . . . 239 200 2 268 234 8
May .. . 320 280 0 | 300 270 6
June . . . 220 192 8 218 190 12
July . . . . 400 350 0 165 144 6
August . . . . . 283 246 12 195 170 10
September . . . . 187 163 10 306 | 266 14
October . . . 399 340 2 277 ‘ 249 6
November . . . . 642 561 12 o | 302 14
December . . . . 578 505 12 96 ! 84 0
January ., . . 651 569 10 174 | 152
February . . . . 436 381 8 166 4 146 4
March . . . . . 620 542 8 483 429 10

(¢) The total number of labourers required in the Central Stationery
and Stamp Office varies from day to day, and it is therefore necessary to
employ temporary labourers in addition to permanent labourers. The
question of increasing the number of permanent labourers is receiving
consideration.

(f) No.
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(9) Payment for coolies both permanent and temporary is made to
Messra. Bird and Co., by cheque monthly. No cooly is paid in cash by
the Stationery Office.

(k) Does not ariss.
i . )
1
TRANSFER OF THE CONTROL AND ARRANGEMENT OF ESTABLISHMENT CASES
FROM THE SUPERINTENDENT TO THE ASSISTANT CONTROLLER OF THE
STATIONERY AND STAMP DEPARTMENT.

205. Mr. 8. O. Mitra: (a) Will the Honourable Member in charge of the
Inrdustries and Labour Department be pleased to statc whether it
i a fact that the Superintendent of the Central Stationery and Stamp
Office controls the appointments, transfers and promotions of all assist-
ants in different grades in the three offices in Calcutta of the Controller
cf Printing, Stationery and Stamps?

(b) Is it a fach that an assistant was given an appointment in the
Forms Store Department on the ground that he served temporarily in
the Stationery Office, but on enquiry the Deputy Controller of Forms found
-out that the candidate thus sent never worked in the Stationery Oflice?

(c) If the answer to the above question be in the affirmative, will the
Honourable Member be pleased to state what steps he proposes to take
to prevent the recurrence of such irregularities? :

(d) Does he propose to transfer the control and management of the
-establishment cases from the hands of the Superintendent to the Assist-
ant Controller of the Stationery and Stamp Department?

The Honourable Sir Bhupendra Nath Mitra: (a) and (b). No.
(¢) and (d). Do not arise.

GRANT OF PENSION OR COMPASSIONATE ALLOWANCE TO ME. V. VENEATA-
SwAMY NAIDU, LATE HEAD CLERR, TrRAFFIc BRANCH, POSTMASTER
GENERAL’S OFFICE, MADRAS,

206. Mr. R. K. Shanmukham Chetty: (a) Is it a fact that Mr. V.
Venkataswamy Naidu, Head Clerk, Traffic Branch, Postmaster-General’s
Office, Madras, put in nearly 30 years of service and that he was dismissed
from service on suspicion on 2nd July 1919?

(b) Is it a fact that the dismissal order was passed without holding a
regular inquiry in the necessary judicial form ?

(c) Did the Director-General withhold his appeal petition to His Excel.
lency the Viceroy on the ground of two months’ delay, although it was
pointed out that the delay was due to a series of domestic calamities and
his sickness for which he produced medical certificates? If so, was not
‘this done contrary to the principles laid down in Madras Board’s Stand-
ing Order No. 133 touching the punishment of subordinates?

(d) Are Government prepared to call for the records and to consider
the q?uest.ion of granting him a pension or at least compassionate allow-
ance

The Honourabls Sir Bhupendra Nath Mitra: (a) Mr. Naidu had about
30 years’ service. He was not dismissed on suspicion.
c2
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(b) The dismissai order was passed on the 1st July 1919 after observ-
ing the formalities preseribed in this respect by the rules of the Department.

(c) The petition tc His Excellency the Viceroy which was withheld by
the Director-General was submitted more than 2 vears after the date of the
communication of the Director-General's orders appealed against. The
explanation of the dclay in submission of the petition was not considered
satisfactory by the Director-General. The Madras Board’s Standing Order
No. 183 referred to does not apply to the dispcsal of appeals or petitions by
the Diroctor-General of Posts and Telegraphs. I would add that in award-
ing the punishment, the previous service rendered by Mr. Naidu was fully
taken into consideration.

(d) The reply is in the negative,

ALLEGED DEATH FROM SNAKE-BITE OF JATINDRA BHATTACHARYA, A DETEND.

207. Khan Bahadur Sarfaraz Hussain EKhan: (a) Has the attention
of Government been drawn to the paragraph published in the Statesman
of November 23rd, 1927, page 7, uvnder the heading ‘‘Commone ques-
tions’’?

(b) If so. is the statement made therein that Lord Winterton promised
to enquire whether the detenu Jatindra Bhattacharya died from snake-bite
correct ?

(c) Are the Government aware whether the detenu Jatindra Bhatta-
charya actually died from snake-bite; and if not, will they please inquire
into the matter and communicate the result to the House?

The Honourable Mr. J. Crerar: (a) I have seen the article referred to.

(b) Yes.

(c) Jatindra Bhattacharji was not bitten by s snake and is in good
health.

SvicipE oF AmBIEA CHARAN KHAN, A DETENU.

208. Khan Bahadur §arfaraz Hussain Khan: (¢) Has the attention
of Government been drawn to the paragraph published in the Stalesman
of November 23rd, page 7, under the heading ‘‘Detenu’s suicide’’?

(b) If so, is the statement made therein correct?

(c) Are Government aware whether the detenu Ambika Charan Khan
left a statement in connection with his suicide?

(d) If so, will they please lay the said statement on the table?

The Honourable Mr. J. Orerar: (a) I have seen the article referred to.
(b) Enquiries were made by the Secretary of State.

(¢) end (d). Ambike Charan Khan committed suicide in April 1926.

The authorities who enquired into the matter found no statement among
his effects.

RECRUITMENT OF SEAMEN AT CALCUTTA AND BoMEBAY.

209. Khan Bahadur Sarfarax Hussain Khan: (a) Has the attention
of Government been, drawn to the paragraph in the Statesman of Novem-
ber 23rd, 1927, page 7, under the heading ‘‘Reeruitment of seamen’’?



UNSTARRED QUESTIONS AND ANSWERS. 1069

(b) It so, will they please state if the statement made therein is
correet ?

(c¢) If correct, will they please state if Lord Birkenhead has asked
them what action was proposed to pe taken in connection with the scheme
submitted by Captain Darvell? '

(d) If they have been asked by Lord Birkenhead on the subject, will
they please state if they have given any reply?
(e) If they have replied, will they please lay the reply on the table?

The Honourable Sir @eorge Rainy: (a) Government have seen the
Paragraph.

Ab) to (e). Captuir. Darvell was appointed Shipping Master at Calcutte
-on the 2nd December, 1924. He has since submitted various reports on
the rezruitment of seamen at Calcutta. As a result of these reports, the
Government have sirengthened the staff of the Shipping Office by the
appointment of a scnior officer of the Bengal Civil Service as Assistan$
Shipping Master, and have started an employment register of serangs.
Similar steps are being taken at Bombay. The Secretary of State is being
informed accordingly.

SEPARATE OFFICE ESTABLISHMENT FOR THE LEGISLATIVE ASSEMBLY.

210. Khan Bahadur Sarfaraz Hussain Khan: (¢) Have Government
considered the scheme received from the Honourable the President of the
Legislative Assembly regarding the separate establishment for the
Legislative Assembly (vide Government reply to starred question 87 in
the meeting of the Legislative Assembly on the 18th August 1927)? -

(b) If so, will they please communicate the decision to the House?

(¢) If not, will they please state when they are likely to come to a
decision on the subject?

Mr. L. Graham: The Honourable Member is referred to the reply given
on the 20th February, 1928, to Mr. B. Das’ starred question No. 254.

CoNsuMPTION OF OPIUM IN ASSAM AND THE UNITED PROVINCES.

211. Khan Bahadur Sarfaraz Hussain Khan: (a) Are Government aware
of the reasons for the vast difference in the consumption of opium
between the provinces of Assam and United Provinces—the former being
44-21 and the latter being 4'85 in the year 1925-26, as shown in the
statement laid on the table in reply to unstarred question 24 in the meet-
ing of the Legislative Assembly on the 18th August 1927?

(b) If so, are Government prepared to state the reasons?
The Honourable Sir Basil Blackett: The relatively high rate of con-

sumption in Assam s mainly due to the physical conditions of the province
and the traditional habits and customs of the people.

APPEALS IN RENT SUTTS UNDER SECTION 153 oF THE BENaAL TENANCY ACT.

212. Khan Bahadur Sarfaraz Hussain Khan: (¢) Has the informaticn
been received from the Local Governments with resar® to appeals in
rent suits under section 153 of the Bengal Tenaney Act as referred to in
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unstarred question 44 and the Government reply in the meeting of the
Legislative Assembly on the 18th August 1927?

(b) If so, will they please lay it on the table for the information of
the Members?

The Honourable Mr, J. Orerar: A statement containing the information
required is laid on the table.

howing the ber of appeals preferred in rent suits in the High Court and
District Courts under the Bengal Tenancy Act, 1885, during the years 1925 and 1926.

High Court. | District Courts.

i
Province. ; Year Number | Number | Number E Number
| * | of appeals | of agpeals of appeals ' of appeals
i i valued valued | valued
3 : above above above above
i Re. 100. | Ras. 200. Ra. 50. Re. 100.
] L .
1 i
1925 | 112 108 1,069 1,033
Bengal . !
1926 | 93 85 1,211 1,260
1926 114 128 75656 1,508
Bihar . i
[ 1926 94 150 924 1,574

DISCRIMINATION AGAINST INDIAN STUDENTS AT Grascow, DUNDEE AND
ABERDEEN.

213. Khan Bahadur Sarfaraz Hussain Khan: (a¢) With reference to
Government reply ‘‘ I shall certainly make further inquiries in the diree-
tion suggested by the Honourable Member ' to the fourth supplementary
question to starred question 54 in the meeting of the Legislative Assembly

on the 22nd August 1927, will Government please state if they have made
‘the inquiries?

(b) If so, will they please communicate the result to the House?

The Honourable Mr, J. Orerar: (a) Yes.

(b) It has been ascertained that no discrimination of any kind has been
made on racial grounds by the University authorities of any of the cities
in question. It is understood that during the session of 1925-26 Indian
students were for a time refused admission to certain places of amusement
in Glasgow, but the exclusion soon stopped and has not since been repeat-
ed. In Dundee some years ago the speeches of an Indian student created
& certain amount of prejudice against the Indian student community, which
persisted for a while but has disappeared. No difficulties of any kind
have occurred at Aberdeen.
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Pavorry oF RECRUITS FOR THE ARMY FROM BIHAR AND ORISSA.

214, Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to
the question of paucity of recruits for the Army from Bihar and Orissa,
will Government please state if recruits for the Army from any other
province except Bihar and Orissa have been discontinued (vide supple-
mentary question to starred question 57 in the meeting of the Legislative
Assembly on the 22nd August 1927)?

(b) If so, will they please state the names of the provinces in which:
the recruitment has been discontinued?

Mr. G. M. Young: (a¢) and (b) Bengal 18 the only other province from
which recruitment for the Indian Army has been discontinued.

SAFETY OF THE ROOF OF THE LEGISLATIVE ASSEMBLY CHAMBER IN NEw
DeLn1.

215. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to
Government reply ‘‘ No final conclusions on that subject have yet been
arrived at "’ to supplementary question to starred question 58 in the
meeting of the Legislstive Assembly on the 22nd August 1927, will Gov-
ernment please state if they have finally arrived at any conclusion on
that subject?

(b) If so, will Government please lay it on the table?

The Honourable Sir Bhupendra Nath Mitra: No final conclusion has
been arrived at as the question of the additional requirements in the matter
of office accommodation for the Governmen{ of India and offices of the
Local Administration is being examined in the light of this year’s experi-
enoe.

DEVELOPMENT oF Roabs.

216. Khan Bahadur Sarfarax Hussain Khan: (¢) Will Government
please state if a conference of representatives of Local Governments have
met to discuss the question of road developments as proposed by the
Government in their statement laid on the table with reference to star-
red question 102 in the meeting of the Legislative Assembly on the 22nd
August 19277

(b) If so, will they please state the decision they have arrived at?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) The Conference agreed to the appointment of the Road Development
Committee with the terms of reference subsequently announced in the
Commerce Department Resolution No. 489-T. (1), dated tke 8rd November,
1927, which was published in the Gazette of India of the 5th Nov-

ember, 1927.
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REMOVAL OF VALUABLE RELICS FROM THE MUSEUM AT PATNA TO THE
MusguM AT CALCUTTA.

217. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to
Government, reply to the starred question 103 regarding the removal of
valuable relics from the museum at Patna to the museum at Calcutta, in
the meeting of the Legislative Assembly on the 22nd August 1927, will
(tovernment, please”stute if they have arrived at any decision as a result
of the correspondence of the Director General of Archsology with the
‘Government of Bihar and Orissa?

+ (b) If so, will thev please communicate the decision for the inforrna-
tion of the House?

Mr. @. S. Bajpai: (a) The question is still under consideration.

(b) Does not arise.

EXPENDITURE ON THE CREW SYSTEM ON RAILWAYS.

218. Khan Bahadur Sarfaraz Hussain Xhan: (a) Are Government in a
position to state what was the average number of passengers travelling with-
-out tickets before the intrcduction of the crew system within the jurisdie-

tion of each of the Divisional Superintendents where the crew system is
‘cow in force?

(b) What is the extra expense which the Company has to undergo
-owing to the introduction of the crew system?

Mr. A. A. L. Parsons: (a) No.

(b) I am obtaining the information and will have it sent to the Honour-
able Member.

ExTENSION OF THE CREW SYSTEM TO THE DINAPORE DivisioN, East
INDIAN RATLWAY.

219. Khan Bahadur Sarfaraz Hussain Khan: (¢) Do Government con-
sider the necessity of introducing the crew system within the railway juris-
diction of the Divisional Superintendent, Dinapore, East Indan Railway?

(b) If not, have Government satisfied themselves that the number of
passengers travelling without tickets within the jurisdiction of the Divisional
Superintendent, Dinapore, is nil or less than the number of similar pas-
gengers in those places where the crew system is in force?

Mr. A. A. L. Parsons: (a) and (b). Government are not aware of any
immediate intention on the part of the Agent of the East Indian Railway
to extend the crew system to the Dinapore Division; they have no figures
by divisions of passengers travelling without tickets which would enable
them to answer the second part of the Honourable Member's question.
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Tue CREw SYSTEM ON RAILWAYS.

920. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government
please state if the final trial of the crew system _has been pomplated
A{vide Government reply to my starred question 272 in the meeting of the
Legislative Assembly on 24th August, 1927)?

(b) If so, will they please state if the posts of the crew have been
<@ nfirmed where this system is in force?

(c) Do they propose to introduce this system on other Government
Railways? .

Mr. A. A, L. Parsons: (a) No.

(b) No.

(¢) The system has been introduced in a modified form on the Eastern
Bengal Railway and is being introduced on the Great Indian Peninsula
Railway for a period of six months.

TaeE CREW SYSTEM ON RAILWAYS IN THE BRITISH DOMINIONS.

921. Khan Bahadur Sarfaraz Hussain Khan: Will Government please
state if the crew system exists in other British Dominions besides India
or in foreign countries?

Mr. A A. L. Parsons: Government have no information on the point.

ActioN oN THE REPORT OF THE SEEEN COMMITTEE.

222, Khan Bahadur Sarfaraz Hussain Khan:  (a) Will Governmenb
please state if the final decision on the recommendations of the Indian
Sandhurst Committee has been reached (vide Government reply to starred
-question 109 regarding the Skeen Committee’'s Report in the meeting of
the Legislative Assembly ¢n the 23rd August, 1927)?

(b) If so, will Government please state what action they intend to
take with regard to the Skeen Committee’s report?

Mr. G. M. Young: (a) The snswer is in the affirmative.

(b) His Excellency the Commander-in-Chief will make an announce-
ment on the 8th March. ¢

RECOMMENDATIONS OF THE INTERNATIONAL LaABOUR CONFERENCE
BEGARDING SOCIAL INSURANCE.

223. Ehan Bahadur Sarfaraz Hussain Khan: (@) With reference to
‘Government reply to starred question 111 asked in the meeting of the
Legislative Assembly on the 23rd August, 1927, regarding the recommenda-
tions of the International Labour Conference regarding social insurance,
will Government please state if they have received the report of the
Delegates to the Conference and the authentic copies of the draft Com-
ventions and Recommendations?

~ (b) If so, are Government in a position to state what action they
intend to take regarding the recommendations of the International
Labour Conference in connection with gocial insurance?

The Honourable Sir Bhupendra Nath Mitra: (a) The answer is in the
-affirmative.
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(b) The matter is under consideration and the Government of India.
hope to move a Resolution on the subject during the present Session.

EXTENSIONS OF THE BANKURA DAMODAR RIVER RATLWAY TO ARAMBAGH
AND BURDWAN.

224, Mr. Amar Nath Dutt: (a) Will the Government be pleased to
state whether they propose to extend the Bankura Damodar River Railway
towards Arambagh on the-south and Burdwan on the north from Sehara?
Was there any proposal for such extension by the managing agent of thé™
Railway? If so, what is the decision of the Government about the same?

(b) Is it a fact that the Bankura Damodar River Railway does not
yield the guaranteed dividend and that Government have to contribute to
the Railway for the guaranteed dividend? If so, will the Government be
pleased to enquire whether the above proposed extension will make the
Railway yield more income?

Mr. A, A. L. Parsons: (a) Government do not propose to make the
extensions mentioned at present The Managing Agents of the Railway
have proposed an extension from Sehara to Burdwan which has been:
opposed by the Government of Bengal on the ground that no obstruction
to the flow of flood water over the country on the right bank of the Damodar
river can be permitted. Government have therefore not included this
extension in their present construction programme.

(b) The Bankura-Damodar River Railway has not yielded the guaranteed
dividend since 1917-18. If the extension southward to Arambagh would be
remunerative, the Managing Agents would no doubt have proposed it.
Government do not propose to enquire into the prospects of that extension
at present.

ANSWERS TO CERTAIN STARRED AND UNSTARRED QUESTIONS.

225. Mr. Srish Chandra Dutta: Will the Government be pleased to
lay on the table the replies to (a) the starred question No. 845 asked in this-
House on 15th February 1926 and (b) questions Nos. 102 to 106 on 21st
February 1927?

The Honourable Sir Basil Blackett: (a) The attention of the Honourable
Member is invited to the reply given on the 14th Februarv, 1927, to the
question (No. 84) by Mr. Amar Nath Dutt. A copyv of the reply to
question No. 845, asked in this House on the 15th February, 1926, was
then laid cn the table. *It will be found on page 741 of the printed report
of the Debates.

(b) For the replies to questions Nos. 104 and 106 the Honourable Mem-
ber is referred to pages 1047 and 1048 of the printed report of the Debates
for the 21st February, 1927. A copy of the replies to questions Nos. 102,
103 and 105 is laid on the table.

Reply to question No. 102 by Mr. Amar Nath Dutt in the Delhi Session of
the Legislative Assembly in 1927.

Government are not prepared to discuss the noting in their office
records. The following information, however, is given with reference to the
various heads of the question:

(a) and (b). The original orders revising-the pay of the A and B class
clerks prescribed different methods of determining the admission of the:
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various classes to the revised rates of pay. Under the strict application of
these orders it was found that certain clerks would actually suffer a loss in
consequence of the change and these were given special concessions to-
prevent this result. The late Babu B. B. Bose and two other A class
clerks who were affected in the same way were not at first covered by the
orders granting the special concession but on a review of their cases they

were subsequently admitted to it.

(c) 1t is not a fact that adversely affected cases were remedied only in
respect of a few fortunate men. A concession was allowed by Government
in every case in which the orders affected clerks adversely as explained

(@) The mode of regulatidg pay in the revised scales was definitely laid
down in the final orders of the Government of India, who, in this respect,
decided to depart from the recommendation of the Booth Committee.

(e) Clerks substantively in the old *“ A ’’ class on the date of the Govern-
ment order (16th September 1921) were brought on to the revised ““ A ™
ciass scale with effect from the 1st March 1921; but the total clerical
strength of the ““ A ”* and *“ B "' classes as fixed by Government was
actually given effect to from the 1st March 1922, by the promotion of 54
* B ' class clerks to the ‘* A * class.

(f) Acting allowance drawn under the former graded rates of pay was
not taken into account either in the case of the ‘A ’ class clerks or in the
case of the ' B ’ class clerks, except in a few cases in which it was allowed
for in order to save those concerned from actual loss.

(9) The recommendations of the Booth Committee were not accepted in
full by the Government of India and different methods were laid down for
the fixation of pay in the revised time-scales.

It may be added that the net effect of the orders issued to whick
reference has been made was that no individual clerk was adversely affected.

L 2
_——

Reply to question No. 103 by Mr. Amar Nath Dutt in the Delhi Session of
the Legislative Assembly in 1927.

(a) Government are not prepared to discuss the noting in their office
records. The following information is, however, given with reference to the
points under head (b) of the Honourable Member’s question, and to head (c).

(b)—(1) and (2). The original orders of Government were relaxed in
favour of several A class clerks and also in the case of two B class clerks,
with the object of saving these from actual loss which would otherwise have
been entailed by the strict application of the orders.

(b) (8) Government do not propose to make any further concession in
connection with these orders. The cases of the B cadre clerkg referred to
are entirely different in that no loss was entailed in their case.
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(b) (4) and (5). The cases were not ‘‘ shelved '’ as suggested. They
were carefully examined and it was found that no real grievances existed as

there was no loss of emoluments.

(¢) The statement asked for is attached.

Service
Name ot clerks. Fel:l?uary
t 1821,
1 L2

Years.

{i) Those who are atill in the

B cadre. |

“T. C. B&nerji. . . | 15
A. T. Bhattacharji 24
M. N. Choudhury 15
N.L.Das . . . 14
P. B. Mitra . 7
A.N. Bose . . 7
H. R. Choudhury. 6
!{. C. Guha Biswas . 6
K. C. Bhattacharji . .| 6
M. Sifatullah . . |» 4
M. A. Rasheed . . i 3
Haridas Datta . o 3
8. C. Mitra .. . hl 17
Q. D. Ahmed . . II 3
M. K. A. Bashir . l 2
B. B. Datta . i 2
A. Balahuddin . . 2
M. G. M. Batt . 2
H. N. Varma . 2
M. A. Ghani. . . . 2
H. N. Shome Choudhury 2

| Pay that would
have been
l fixed on lst P"i‘;"l’ ;;*'"“]:13]’ g‘l‘d
‘ Pay with | March 1921 and arc
allowance. | if acting fi percentage
[ allowance had ©' !0Crease grnnt:
been taken | edon(3).
! # into account.
I3 4 | 5
Rs. Rs. . Ras.
;
: 76 100 | 88; 16 per cent.
76 100 | 88;16
': 66 88 74; 12,
! 66 88 4;12
? 55 77 59; 1,
55 77 59; 7
i 55 77 59; 7 .,
£i1:9 77 + 59; 7 »»
85 77 59; 7
s 55 77 589; 17,
56 77 59; 7,
56 77 '59; 7T
56 77 59; 7,
i 56 77 59; 7
_ 55 77 59; 7
i 55 77 59; 7,
i 55 77 59; 7,
| 55 77 59; 17 ”
L -
; 55 77 59; 7,
i 56 77 59; 7
\ 56 7 |se; 7
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Name of clerks.

{ii) Others correspondingly of !
the same category but trans-|
Jerred from B to A cadre
in March 1922,

H. L. Banerji ..

J. G. Paul . . .

H. C. Chatterji

Y. C. Adhicary

L. K. Bose .

B. N. Sinha . . .

H. C. Bhattacharji .

B. K. Ghose . . .|
D. N. Bose . . . .l
N. B. Mukerji . .
8. C. Bhattacharji . .
A. Dutta . .
P.C. Basu . . . .
N. Chandra . . . .
B. C. Banerji .

M. A. Ehan . . .
K. C. Motilal N . .

Service in
Febrnary
1921.

L

Years.

e e e e o
L I - R N L

B O W W ;o ;i & -

Pay that would

have been : Pay uactually
| st e
allowance. | allowanenhad | inmeane e of
| 'been taken on (3).
| into account.
3 | 4 5
Rs. ; Rs. Rs.
!
i
!
6 | 100 88 ; 16 per cent -
76 | 100 88; 16
66 | 88 | 74312
| 66 | 83 ;19
‘ 66 Coss |41z,
84 112 84 Nil,
66 RB 74 ; 12 per ceat.
_ 65 77 59; 7T .,
I 55 77 59; 7,
; 55 7 |89 1,
; \§5 77 59; 7 ”»
| 55 77 59; 7,
i b6 77 69; 7 "
55 77 59; 7,
56 7 59; T .
56 77 :5‘9; 7 »»
56 77 69; 17 "

Reply to question No. 105 by Mr. Amar Nath Dutt in the Delhi Session of
the Legislative Assembly in 1927.

(a) Yes.
(b) Yes.

(¢) Rule 156 (4) provides that ordinarily all personal claims should be
sudited finally within six months of the date of payment. Rule 157 (b)
of Audit Code does not apply in these cases as the bills were not admitted

in Audit,
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The Financial Adviser's i'uling reproduced by the Honourable Member
was in connection with the fixation of pay in the time-scales and had no
bearing on travelling allowance.

(d) and (¢). The bills which were prepared and cashed at Simla or Delhi
were required to be sent down to the Audit Office at Calcutta for post audit,
when the objection in question wag raised. As this objection was in accord-
ance with the rules, the Director-General saw no justification for challenging
it, nor did he consider it necessary to have the matter placed before tha
Auditor General.

(f) There was only a single appeal which was rejected on the ground that
the concessions asked for ‘were inadmissible.

REVISED ScALES OF PoY OoF THE CLERICAL ESTABLISHMENT OF THE OFFICE
OF THE DIRECTOR GENERAL OF P0STS AND TELEGRAPHS.

226. Mr. Srish Chandra Dutta: (a) With reference to the replies to
part (c) of the starred question No. 846 in the Assembly on 15th February
1926 will the Government be pleased to say the reason for their statement
that ‘‘there was no petition before Government’’ when the Director
General’s recommendations on the particular petition were actually before
the Honourable Member in charge of the Department of Industries and
Labour through the F. A.. P. & T. for sanction of certain concessions to
the clerks of the Director General of Posts and Telegraphs?

(b) Is it a fact that long before the petition referred to in part (b) of
starred question No. 846 of 15th February 1926, i.e., in August, 1924, the
.elerks of the Director General's cffice had submitted a memorial to H. E.
the Viceroy?

(c) Is it a fact that since then the Government were delaying considera-
tion on the prayers of the memorialists and that only last year the Gov-
ernment obtained approval of the Standing Finance Committee to the
-expenditure of Rs, 10,000 only with a view to granting revision of the
scales of pay for the staff of that office?

(d) If so, will the Government be pleased to lay on the table a state-
ment showing the different prayers of the staff embodied in their memoriais
.of 1924 and that in their subsequent joint petition submitted last year tc
the Director General in Simla side by side with the Government proposals
granting ameliorations to their grievances within the sanctioned amount?

(¢) Have the staff of the Director General, Posts and Telegraphs, been
proposed to be given in the Government sanction to be issued the benefit
of their services in the propcsed time scales for the present incumbents
as in the case of the staff of the offices referred te in part {a) of question
No. *844 of 15th February 1926? -If not, why not?

(f; Have Government proposed to fix the pay of the staff of
that office in the revised scales (1) by bringing them on to the mnew
-scales in the same way as placing them in the same positions as stated
in answer to part (d) (2) of question No. *844 on 15th February 1926 and
(2) or by regulating or determining their pay in the revised scales under
Fundamental Rule 22 (a¢), Fundamental Rule 23 and Fundamental Rule
1926? If not, why not?

The Honourable Su Bhupendra Nath Mitra: () I should be obliged if
the Honourable Member would furnish me with the precise authority for
his assertion which challenges the accuracy of my previous statement.
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(b) A petition to H. E. the Viceroy for the revision of thei}' scales pf
pay was submitted to the Director-General by the clerks of his office in
August 1924,

(c) The Director-General was noy in favour of any general revision
of pay until the move of the officc from Calcutta to Delhi had taken
place. This move began in October, 1926; and in con;mectmn w1t:h the
Budget for 1926-27 Government dealt with the question of rev.sion of
pay of clerks in the Director-General’s office along with allied questions
of revision of pay of other postal subordinates. The proposals of Gov-
ernment were :placed before the Standing Finance Committee in January
1927 and were approved by them. In consequence a sum of Rs. 10,000
was included in the current year's estimates for giving effect to the
proposals.

(d) A statement giving the required information in regard to the
memorials of 1924 and the subsequent joint petition, together with the
copies of orders of Government in regard to revision of rates and conces-
sions granted in connection with the move, is being sent to the Honour-
able Member.

(¢) and (f). Under the proposals of Government accepted by the
Standing Finance Committee the clerks concerned would be brought on
to the revised scales strictly in accordance with the Fundamental Rules.
This is the arrangement now invariably followed in all revisions of pay.

Pay oF CLERKS OF THE OFFICE OF THE DIREC TOR (GENERAL OF POSTS AND
: TELEGRAPHS.

227. Mr. Srish Chandra Dutta: (a) Is it a fact that the Government
have ignored totally the very strong recommendations of the Director
General, Posts and Telegraphs, on the joint petition of the clerks of his
office in August last praying for fixation of their pay in the manner
prayed for in the revised time scales, the expenditure being within the
amount sanctioned- by the Standing Finance Committee last year?

(b) Is it a fact that the Director General tefore making those recom-
mendations consulted a deputation representing the staff of his office as
to whether their pravers made in their joint petition last year in Simla
would remove their grievances once and for all as he wanted a contented
and not a discontented staff?

(c) Is it a fact that again after making his recommendations finally to
Government he vouchsafed his very sympathetic assurance to his staff?

(d) Is it a fact that atter so muech the Government bhave turned down
the Director General’s recommendations on the ground that nothing could

be done for those ‘‘unfortunate victims of the circumstances’ at this
distant date?

(e) If so, will the Government be pleased to say (1) from whom those
‘‘unfortunate victims of the circumstances’ will seek for sympathy and
redress of their grievances? and (2) is it, therefore, the intention of Gov-
ernment that the staff, who have_been brought up frem Caleutta should
thus suffer in a foreign land far off from their homes?

The Honourable Sir Bhupendra Nath Mitra: (a), (d) and (¢). The
rates of pay of clerks of the office of the Diractor-General, Posts and
Telegraphs, on the revised time-scales recently sanctioned have been
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fixed in accordance with the Fundamental Rules. (iovernment are not
prepared to discuss the noting in their office records nor are they pre-
pared to accept the correctness of the implications arising out of the
questinns.

(b) and (c). Govermment are informed by the Director-General that
the facts are not as stated.

REVISED SCALES OF PAY FOR THE STAFF OF THE OFFICE OF THE DIRECTOR
GENERAL, Posts AND TELEGRAPHS.

228. Mr. Srish Chandra Dutta: (a) Is it a fact that in the Government
sanction that is under issue granting revised scales of pay for the staff of
the office of the Director General, osts and Telegraphs, it has not been
proposed to absorb the *° personal pay ' with their substantive pay on the
apprehension that there would be an okjection from other quarters, i.e.,
from the Finance Department?

(b) If so, wiil the Government be pleased to explain fully why the old
hands among the present incumbents of that office, who ure serving for
15 vears or more, should thus remain deprived of their annual increments,
when there is no hope for thenr to reach the maximum of their scales of
pay? Is not this contrary to the condition of the time-scale of pay under
Fundamental Rule 9 (31)?

(c) Is it a fact that the ‘‘personal pay’’. was granted to the present
incumbents in ‘‘exceptional circumstances, on other personal considera-
tion, i.e., for compulsorilv bringing them up with the Director General's
office to Delhi from Caleutta, which was not contemplated before 1912?
Will Government please sav why the personal pav should be absorbed in
their future annual increments or in other words deducted in annual
instalments ?

(d) Why should not the pay of the Director General’s office staff be
regulated now (as they have come up to Delhi) inconsistent with the
principle laid down Lty the Secretary of State in paragraph 3 of his Des-
patch No. 107, dated the 22nd September 1911, as referred to in question
No. 338 in the Assembly during Delhi session 1921?

The Honourable Sir Bhupendra Nath Mitra: (a) No.

(b) Does not arise.

(c) The Honourable Member’s zttention is drawn to part (a) of the
reply given on the 26th February 1926 to Mr. Amar Nath Dutt'’s starred
question No. 1001,

(d) The revision of pay already approved by the Standing Finance
Committee is consistent with the principle laid down in the Despatch
from the Secretary of Sfate referred to. -

S¥sTEM OF RECORDING INTRODUCED IN THE OFFICE OF THE DIRECTOR
GENERAL oF Posts axp TELEGRAPHS BY MR. King.

229, Mr. Srish Ohandra Dutta: (¢) Will the Government be pleased to:
say who Mr. King is in the office of the Director General, Posts and Tele-
graphs?

(b) Is it not a fact that an Assistant Director General’s business is to
look after only the working of the Branch or Branches in his charge and”
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is it a fact that the present Deputy Director General is incapable or has
not got time to look after the matters and to run the general administra-
tion of the Director General's Office? : '

(c) Is it a fact that the same Mr. King has usurped the réle of the
Deputy Director General and ig making various proposals? _

(d) Is it & fact that the same Mr. King is inventing various methods
of recording, etc., and a German system of records for reorganising, the
system of the Director General’s office, which at the outset have neces-
sitated an appreciable amount of expenditure from the contingent grant
of the office? - , '

(¢) If so, will the Government be pleased to say how much mon{a.y._hn_s
‘thus: been spent during the current financisl year on account of the activities
of Mr, King?

(f) By whom has he been allowed to show his activities?

Mr. H. A, Sams: (a) Mr. King is an Assistant Director-General.

(b) An Assistant Director-General is usually in charge of s certain
Jportion of the office work. The present Deputy Director-General to
whom is entrusted the administration of the Director-General’'s office is
capable of looking after and has time to look after its general administra-
tion.

(c) The answer to the first part is in the negative. It is possible that
in the course of his work Mr. King may make proposals to the Deputy
Director-General.

(d) It is a fact that under Deputy Director-General’s order Mr. King
"bas been examining ruch a system. There ltas however been no expendi-
ture at all on that account.

(¢) Does not arise.
(fy Mr. King has acted on all occasions under orders.

NomsER OF MusLms IN THE HEADQUARTERS OFFICE AND THE CHIEF
Avuprror’s OFrFicE, NORTH WESTERN RAILWAY, LAHORE.

230. Nawab Sir Zulfiqar Ali Khan: (¢) What was the number of Muslim
clerks in the Headquarters Office, North Western Railway, Lahore, and
in the Chief Auditor’'s Office as compared with other communities prior
to the Government of India letter No. F.-176/25-Ests., dated 5th Feb-
ruary, 19267

(b) What is the present number?

(c) What special steps were taken by the recruiting officer of the above
offices in carrying out the above order?

(d) What is the number of the clerks recruited after the receipt of the
above letter separately from each community?

Mr. A, A. L. Parsons: I propose to reply to question Nos. 230, 233,
234, 235, 236 and 242 together.

I regret that the information is not available. The information in the
-possession of Government with regard to communal representation on
the North Western Railway will be found in Appendix F. in Volume I
-and Appendix C. in Volume II o6f the Report on Indian Railways for

D
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- 1926-27, a oopy of which is in the Library. The statistics were formu-
-lated in this form after consultation with, and acceptance by, the Cen-
iral Advisory Council for Railways, and Government do not comsider it
desirable to supplement them by details regarding individual offices or
posts. The policy of the Government of India regarding the representa-
tion of minority communities was communicated to the North Western
Railway Administration as to other Railway Administrations, and Gov-
ernment have no reason to believe that it is not being carried out by
them.

NumBeEr oF MusLiM AND HINDU AsSSISTANT CONTROLLERS OF STOBES d:
. ' STATE RATLWAYS,

231. Nawab Sir Zulfigar Ali Khan: (o) Will the Government  be
pleased to state the number of Muslim and Hindu Assistant Controllers
of Stores of the State Railways?

(b) What are their qualifications?

(c) Are Government unable to recruit Muslims possessing similar
qualifications ?

Mr. A. A. L, Parsons: (a) Of the Assistant Controllers of Stores on
the Btate Railway establishment, three are Hindus and one is a Muslim.

(b) One was promoted from the subordinate ranks, the remainder were
appointed  initially as probationers ag they appeared likely to make suit-
able officers.

(c) Direct recruitment to the Superior Stores Department has been
discontinued. It is pow -carried out by transfer of suitable officers from
the Civil and Mechanical BEngineering Departments. Muslims of these
Departments, if found suitable, have an equal chance of appointment to
others.

NuMBER OF MusLmM StTOCK VERIFIERS.

232. Nawab Sir Zulfiqar Ali Khan: Is it a fact that no Muslim stock
verifier has been appointed since 1918? I1f not, will the Government state

the number of Muslims thus appointed?
The Honourable 8ir Basil Blackett: Information is being obtained and
will be supplied to the Honourable Member in due course.

NuMeeR oF MusLim AND HInDU HeaDp CLERKS, SUPERINTENDENTS AND
ASSISTANT SUPERINTENDENTS IN THE HEADQUARTERS QFFICE OF THE

NorTH WESTERN RATLWAY, LAHORE.

1233. Nawab Sir Zulfiqar Ali Khan: 1. Will the Government be pleased
to state:

(a) The number of Muslim and Hindu head clerks, Superintendents
and Asgistant Superintendents of the different sections in
the headquarters office of the North Western Railway,
Lahore? o : -

(b) The number of head clerks in the - Personnel Branch of the

- Headquarters Office and how many of them are Muslims?’

+ For answer to this question* see answer to question No. 230.
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2. Is it a fact that no Muslim in pursuance of Government of Indis
Orders has been recruited in the Personnel Branch of the Headquarter
Office in spite of the fact that vacanciés have been filled by recruitment and
by transferring Hindus frém other SBections?

MusLiu CLERKS IN THE PERSONNEL Bra¥cH o¥ THE DivisioNar OrricE,
Fnozm BE. ' -

$234. Wawab Bir Eulfigar Ali Khan: Is it a fact that in the Personnel
Branch of the Divisional' Office, Ferozepore, there is not a single Muslim
clerk and: such of them as were there prior to amalgamation have been
shunted oft? If so, are the Government prepared to make up the
-déficiency ¢ : ' '

RecRUTTMENT OF MUSLIMS FOR CERTAIN APPOINTMENTS ON THE NOERTH
WEeSTERN RamLway.

$285. Nawab Sir Zulfigar Ali Khan: (a) Is it a fact that there are 4
Hindu Senior Claims Inspectors and no Muslim?

(b) Is it a fact that both senior and junior Rate Inspectors are
Hindus?

(c) Is it a faot that there are 1I junior Claims Inspectors, out of whom
9 are Hindus and 2 Muslims ? '

(d) 18 it a fact that there are 9 senior Claims Tracers, out of whom 7
are Hindus and 2 Muslims? (8 out of these are at Karachi)?

(e) Is it a fact that the Publicity Inspector ig & Hindu?

() Is it a fact that 8 Claims Supervisors in the Lahore Division are
Hindus?

(g9) Is it a fact that all Indian Commercial Superintendenis are Hindus
and no Muslim?

(k) Is it & fact that there is a vacancy of Court Inspector in Karachi
Division? If so, are the Government prepared to consider the advisability
of appointing a suitable Muslim to the post?

(i) Is it a fact that there are 8 General Transit Inspectors of whom 2
are Hindus and 1 Muslim?

(j) Is it a fact that the general Transit Inspector is a Hindu?

(k) If the reply to the above parts are in the affirmative are the Gov-
ernment prepared to take any action for the recruitment of Muslims for
the above posts?

MvusLiv TraFFic INSPROTORS ON THE NORTH WESTERN RAILWAY.

1236. Nawab Sir Zulfiqar Ali Khan: Will the Government bé pleased
to state the number of Indian Traffic Inspectors and also state the
number of Muslims and Hindus? If the number of Muslim Traffie
Inspectors is less than the other communities, are the Government prepared
to take necessary action to increase the number of the Muslims? :

+ For anewer to' this .question, s¢e answer to question No. 230.
i, "D 2
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Pavcrry oF MUSLIMS IN THE ACCOUNTS BRawom (RAILways).

237. Nawab Sir Zulfiqar Ali Khan: Is it a fact that all the Divisional
Audit Officers are Hindus and no Muslim? If so, are the Government
prepared to take action to remove the paucity of the Muslim element in
the Accounts Branch?

" The Honourable Sir Basil Blackett: There is no Muslim Divisional
Audit Officer, but all are not Hindus. Divisional Audit Officers are
- either officers of the General List or Assistant  Audit Officers. As re-
:gards the officers of the General List, the -question is covered by the
answer to clause (a) of the succeeding question. As regards Assistant
Audit Officers, it is impossible at present to transfer Muslim Account Offi-
cers from the Civil Department in view of their lack of training in Rail-
way Accounts.

Mustim Auprr OFFICERS ON THE NORTH WESTERN RAILWAY.

238. Nawab Sir Zulfigar Ali Khan: (a) Is it a fact that ail the Audit
Officers on the North Western Railway in the C. A.’s Office are Hindus
with the exception of one Muslim, who is an Assistant Accounts Officer?

(b) Is it a fact that no office order has so far been issued in C. A.'s
Office, North Western- Railway, Lahore, for the recruitment of Muslims
according to the Government of India Order No. F.-176/25-Est., dated
5th February, 1926? If not, why mnot?

The Honourable Sir Basil Blackett: (a) Yes. Officers of the Indian
Audit and Accounts Service are lisble to transfer all over India, and
postings to individual offices are not governed by communal considera-
tions. It so happens, however, that one of the Muslim officers of the
Service is at present serving in the North Western Railway.

(b) Recruitment is made under the direction of the Chief Auditor, who-
is aware of the orders referred to by the Honourable Member. Office
orders are for the guidance of the staff and an office order would nok
ordinarily be issued on a matter of this kind.

NumBer oF MusiiM CLEREKS AND CHAPRASSIS IN THE CONSTRUCTION
Avuprt OrFicE, NorRTHE WESTERN RATLWAY, LAHORE.

239. Nawab Sir Zulfiqar Ali Khan: Will the Government be pleased
to lay on the table the number of Muslim and Hindu clerks and Muslim
and Hindu chaprassis that have been recruited in the Construction Audit
Office, North Western Railway, Lahore, since its existence?

. The Honourable Sir Basil Blackett: The information has been called
for and will be furnished to the Honourable Member in due course.

RECRUITMENT OF MUsLiM CLERES FOoR THE OFFICE OF THE DIVISIONAL
Avuprr OFFICER, QUETTA.

240. Nawab Sir Zulfigar Ali Khan: Is it a fact that the Divisional
Audit Officer, Quetta, is recruiting Sindhi Hindus in his office and putting
different sorts of trouble in the way of Muslim recruitment? Will the
Government be pleased to state what number of Muslim clerks hag been
recruited by this officer?



| UNSTARRED; QUESTIONS AND ANSWERS. 1085

The Honourable Sir Basil Blackett: The Government have no informa-
tion, but they are enquiring into the matter and I will communicate with
the Honourable Member as soon as possjble after the information has
come in. ’

REpucTioN OF A MusumM INsPECTOR OF WORKS AT MALIKwWAL, NorTH
WESTERN RAmLway.

241, Nawab Sir Zulfigar Ali Khan: Is it a fact that a Muslim
(Karimuddin) Inspector of Works at Malikwal, who was selected for the 300
grade, after his 35 years’ service has been degraded only 5 months before
his retirement by 100 rupees on the confidential report of a Hindu officer
(named D. L. Buttra)? If so, will the Government be pleased to state
the reasons of depriving the Muslim of the fruit of his 35 years’ service
doing him this #rreparable loss in gratuity and bonus? Is it a fact that
he was at one time recommended for the title of Khan Saheb by his
officer?

Mr. A, A L. Parsons: Government have no knowledge of the facts, and
regret that they cannot undertake to enquire into cases of individual
officers which are within the competence of the Agent of the Railway.

Nuuser or MusLiM AND HINDU SUPERINTENDENTS IN THE DIVISIONAL
SUPERINTENDENT'S OFFICES.

+242. Nawab Sir Zulfigar Al Khan: Will the Government be pleased
to lay on the table the number of Muslim and Hindu Superintendents
{Subordinate Service) in the Divisional Superintendents’ Offices?

SUPERSESSION OF Two MusLiM Crams INspEcTORS IN THE KaracHl
Drvision, NorTE WESTERN Ramwavy.

243. Nawab Sir Zulfigar Ali Khan: Is it a fact that Ragu Bans Singh,
a senior Claims Inspector in the Karachi Division, superseded two Muslim
colleagues of equal qualifications and senior in service? If so, will the
Government be pleased to state the special reasons for allowing the
supersession ?

Mr. A, A. L. Parsons: Government have no knowledge of the facts
and regret that they cannot undertake to enquire into cases of indivi-
dual officers which ar: within the competence of the Agent of the Rail-
way.

ANSWERS TO CERTAIN QUESTIONS PUT IN THE SEPTEMBER SESSION.

244. Nawab 8ir Zulfigar Ali Ehan: Will the Government be plessed
to give answers to the questions Nos. 1002, 1003 and 1004 put in the last
‘Bession on the 13th September, 1927?

Mr. A. A. L. Parsons: A reply was given to question No. 1002. I am
sending the Honourable Member a copy of the information furnished in
response fo questions 1008 and 1004.

/ t For answer to this question, see answer to question No. 230.

v
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Em.m oF THE Bysrem or CHECKING Ourwand DOCUMENTS IN FOROE
¢ THE Ramway CrLEAmiNG Aocounts Orrice, Dxrmr.

245. Nawab Sir Zulfiqar Ali han: Are the Government aware of the
fact that the scheme of checking the outward documents in force in the
Railway Clearing Accounts Office, Delhi, has already failed in the year
1916; if so, will the Government be plessed to state what were the causes
of its failure given by Mr. Indra Narain Kaula, the then Accountant-
General, Railways?

Mr. A A L. Pareons: The experiment was not a iallum The
gentleman mentioned was never Accountant General, Railways.

TRIAL OF THE SCHEME OF LoCAL GooDs oN THE EasT INDIAN RAmway.

246. Nawab Sir Zulfigar Ali Khan: (a) Are Government aware of the
fact that the scheme of local goods has failed on the North Western
Railway, Lahore?

(b) If so, will the Government be pleased to state why it is proposed
to try it again on the East Indian Railway?

Mr. A. A. L. Parsons: (a) No.
(b) Does not arise.

PROMOTION OF MusLiM EMPLOYEES IN THE RAILWAY CLEARING ACCOUNTS
" O¥FFIicE, DELHI.

247. Nawab Sir Zulfigar Ali Khan: Are the Govetnment awatre of the
great discontent and disappointment prevailing among the Muslim em-
plovees in the Railway Clearing Accounts Office on account of the treat-
ment meted out to them in the matter of promot',lon owing to the paucity
of Muslims in the supervising staff?

Mr. A, A. L. Parsons: The Government have no reason to believe
that this is the case, and are informed by the Director that he hae
received no such complaints. o

Numser oF HINDU, MUSLIM AND CHRISTIAN CLERKES, ACCOUNTANTS,
ETC., IN CERTAIN SPECIFIED BRANCHES OF THE RATLWAY CLEARING
Accounts OFFICcE, DELHT.

248. Nawab Sir Zulfigar Ali Khan: Will the Government kindly lay on
the table a statement showing the number of Hindu, Muslim and Christian
clerks, accountants and sub-heads in the Goods, Coachmg ‘Worked Lines,
Mi].itar_v, Miscellaneous, Machines, Dék, Inspection, and Administration
branches of the Railway Clearing Accountg Office?

Mr. A. A, L. Parsons: As I stated last SBeptember in reply to a similar
question put by Mr. Abdul Haye, the.compilation of the information
ssked for would involve a great deal of tréuble which Gcnremn{ent are
tot prepared to impose on the authorities concerned.

QUALIFICATIONS OF THE CLERIOAL Starr oF THE Ramway CLEARING
Acocounts Orrice, DELHL.

240, Nawab Sir Zulfigar Ali Khan: (a) 1s'it & fact that the minimum

qualification required for employment in the clerical staff is Matriculation,
First Division?
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art (a) is in the affirmative, will Government. be
pleased to state whether this rule has been avoided_ by‘ recruiting persons
as office boys and then promoting them to clerkships in the case of the
relatives of the recruiting officer in the last year?

Mr. A. A, L. Parsons: (a) Yes.
-(b) No.-

f"nouonon OF AMAR CHARD TO A SuB-HRADSHIP IN THE RATLWAY CLEARING
Accouxts Orrice, DELHI.

250. Nawab Sir Zulfiqar Al Khan: Is it a fact that Amar Chand sub-
head is closely related to the Assistant Director of the Railway Clearing
Accounts Office 'and he has been given a sub-headship superseding many

people senior to him?

Mr. A. A, L. Parsons: No.

Hinpu AND MusLiM INSPECTORS OF THE RATLWAY CLEARING Acco
OrFIcE, DELHI. .

951. Nawab Sir Zulfigar Ali Khan: (a) Will the Government be pleased
to state the number of Hindu and Muslim Inspectors of the Railway
Clearing Accounts Office as it stood on the 1st January, 19282 '

(b) Are the Government prepared to consider the advisability of asking
those responsible for the recruitment of the staff in the subordinate estab-.
lishment of the Railway Clearing Accounts Office to abide by the instruc-
tions contained in the Government of India ' Home Depastment Memo-
randdm No. F.-176/25-Ests., dated 5th February, 1926, regarding the
recruitiment of minority communities ?

Mr. A. A. L. Parsons: The instructions of the Government of India
regarding recruitment from minority communities are well known to, and
are being followed by officers serving under she Railway Department, includ-
ing the Direetor of the Clearing Accounts Office. Statistics showing com-
munal representation on railways as a whole are given in successive reports
by the Railway Board on the Administration of Indian Railways, but it is
not considered desirable to give them for individual offices or appointments
in individual offices.

'(b) If the answer to p

CONTRACT FOR THE SUPPLY OF PAPER, STATIONERY, ETC., TO THE RATLWAY
_ CLEARING ACCOUNTS On',‘ncn:, DELHI. A .

252, Nawab Sir Zulfiqar Ali Khan: (¢) Will the Government be pleased
to state since when the firm of Khosla Brothers has enjoyed the monopoly
of printing work and supplying paper, stationery and other materials
to the Railway Clearing Accounts Office?

(b) Is there any contrast existing between the Railway Clearing
Accounts Office and the above-named firm to this effect? If so, what are
the terms of the contragt, on what date will # terminate and what amount
i snnually paid to the firm on this account? - '

(c) Can this work not be undertaken by the Governmer:t Press, Delhi, as
is done for other Government Departments?

i{d) Is it 4 fact that the proprietor and the Assistant Director are
sharing some property and are neighbours in their native place? '
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‘Mr. ACA. L. Parsons: (a) There is no such monopoly.
(b) No.
(¢) Government have no reason to doubt this.

(d) No.

RECRUITMENT TO THE RAILWAY CLEARING AccounTs Orrice, DEeLHI.

253. Nawab Sir Zulfigar Ali Khan: (a) Is it a fact that the recruitment
for the Railway Clearing Accounts Office has been done by an officer belong-
ing to Doaba Bist Jullundur?

(b) If the answer to part (a) is in the affirmative, will Government be
pleased to state the reasons for giving preference to people belonging to
that very district?

Mr. A. A L. Parsons: (a) No.

(b) Does not arise.

RECRUITMENT TO THE SUBORDINATE ESTABLISHMENT OF THE RAILWAY
CLEARING AccounTs OFrFICcE, DELHI.

254. Nawab Sir Zulfigar Ali Khan: Is it a fact that it was advertised in
a paper to make recfuitment for the subordinate establishment of the Rail-
way Clearing Accounts Office? If so, are the Government aware that it
was only advertised in the Punjab Press? If so, was the construction of
this office taken as provincial or for State Railways as a whole?

Mr. A A L. Parsons: The Government understand that there was no
such advertisement.

SAFEQUARDING OF THE INTERESTS OF MUsLIMS TN THE RATLwaY CLEARING
AccouxnTts Orrice, DeLHI.

255. Nawab Sir Zulfigar Ali Khan: (a) Will the Government be pleased
to state what is the name of the Recruiting Officer of the Railway Clearing
Accounts Office?

(b) Have Government ever noticed the preponderance of only one com-
munity in this office?

(c¢) If so what steps have hitherto been taken by the Government to
safeguard the Muslim interests?

Mr. A, A L. Parsons: (a) There is no special recruiting officer.

(b) and (c). I would refer the Honourable Member to the reply given o
his question No. 251.

AgrTaTION IN MUSLIM PAPERS AGAINST THE WORKING OF THE RAILWAY
CrLEARING AccounTts OFFICE.

256. Nawab Sir Zulfiqar Ali Khan: (a) Are the Government aware of

the fact that there was agitation in the Muslim newspapers on a com-
munal basis?

(46) Are Government aware that series after series of articles wers

published in the Muslim Outlook, Young Muslim, Inqulab, Mobullag, and
Allaman 7
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(¢) If so, was any action taken by the Government?

Mr A. A. L. Parsons: I would refer the Honourable Member to the
reply. given by me on the 1st February to a somewhat similar question put
by Haji Abdoolla Haroon. :

ACTION TAKEN AGAINST THE STATION MASTER OF MEERUT CITY STATION.

257. Khan Bahadur Sarfaraz Hussain Khan: (a) Have Government
received a report from the Agent, North Western Railway, regarding the
.action taken against the station master of Meerut City Station (vide
Government reply to starred question No. 254 in the meeting of the Legis-
lative Assembly on the 24th August, 1927)?

(b) If so, will they please lay a copy of the report on the table?

Mr. A. A L. Parsons: (a) No.
(b) Does not arise.

EDUCATION OF THE CHILDREN OF RamLway EMPLOYEES.

258. Khan Bahadur Sarfaraz Hussain Khan: (a«) Have Government
received any report with regard to the investigation by an officer of the
Education Department into the case of education of railway employees’
children (vide Government reply to starred question No. 264 in the meet-
ing of the Legislative Assembly on the 24th August, 1927)?

(b) If so, will Government please state what action has been taken
by them regarding the grievances of the railway employees?

Mr. A. A, L. Parsons: The Honourasble Member is referred to the
answer given in this Assembly to a similar question asked by Mr. N. M.
Joshi on the 1st February 1928.

MANUFACTURE IN INDIA OF ARTICLES IN CoMMON USE ON RAmLways.

259. Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply to my starred question No. 274 regarding manufacture in
India of articles in common use on Railways in the meeting of the Legis-
lative Assembly on the 24th August, 1927, will Government please state
if they have considered the report? If so, will they please communicate
the result to this House?

The Honourable Bir George Rainy: The attention of the Honourable
Member is invited to my reply to his unstarred question No. 148 on the 1st
March 1928 and to the Bill to provide for the modification of certain import
duties relating to the protection of the steel industry in British India intro-
duced in this House on the same date.

AIRSHTP SERVICE BETWEEN ENGLAND AND INpIA vI4 Eover.

260. Khan Bahadur Sarfarax Hussain Khan: With reference to Gov-
ernment reply to my starred question No. 287 on the 24th August, 1927,
will Government please state if the auxiliary services have been completed
e anticipated by them?

- The Honourable Sir Bhupendra Nath Mitra: The answer is in the
affirmative. :
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LocaTrox or THE IMPERIAL LIBRARY.

261. Khan Bahadur Sarfaras Huseain Khan: (a) With reference to the
question of the location of.the Imperial Library and the Government reply
to my starred question No. 300 on the 24th August, 1927, will Govern-
ment please state if they have arrived at any decision?

(b) If so, will they please communicate the decision to this House?

Mr @. S. Bajpai: (a) The matter is still under consideration.
(b) Does not arise.

Pay oF TEMPORARY INDIAN OFFICERS IN THE INDIAN MEDICAL SERVIOE.

262. Khan Bahadur Sarfaraz Hussain EKhan: Are Government in a
position to explain the reasons of difference between the scales of pay of
Indians who are offered Rs. 500 only and those recruited in England as
temporary officers in the Indian Medical Service (vide Government reply
to third supplementary questicn to starred question No. 369 on the 25th
August, 1927)?

Mr. G. M. Young: 1 would refer the Honourable Member to the
replies I gave on the 2nd September last to Diwan Chaman Lall’s starred
questions Nos. 798 to 800 and 805 to 807, in which I fully explained the
position with regard to temporary officers of the Indian Medical Service.

INTRODUCTION OF LEGISLATION ON THE LINES OF THE RECENT MERCHANDISE
MARES LEGISLATION IN ENGLAND.

---263. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to
Government reply ‘‘The question is under the consideration of the Govern-
ment™’ to starred question No. 871 cn the 25th August, 1927, will they
please state if they have considered the matter regarding introduetion .of
legislation on the lines of the recent Merchandise Marks legislation in
England ? C

(b) If so, what action have they taken in the matter?

The Honourable Sir George Rainy: (a) and (b). I would invite the
attention of the Honourable Member to my speech on the motign in this
House by Mr. K. C. Neogy on the 9th February 1928 that the Bill further
to amend the Indian Merchandise Marks Aet, 1889, be ¢irculated for the
purpose of eliciting opinions thereon.

CramMS OoF THE PosTAL RECRUITED TELEGRAPHISTS.

264. Khan Bahadur Sarfaraz Hussain Khan: Will Government please
state under what section and Act they have withheld the memorial sub-
mitted by the General Secretary of the All.India Telegraph Union regard-
ing the claims of the postal recruited telegraphists?

Mr. H A. Sams8: The memoria] referred to is assumed to be that
dated the 3rd May 1927 and was withheld by the Government of India under
Rale XI (13) of the Rules for thé sabmission of memorials to the Becrstary
of State, which rules have received statutory confirmation under sectiom
96 (B) of the Government of India Act.
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REVISION OF m Pay or THE LowER Bmmmnn Stary ox THE BoUuTH
IFpIAR Ramnway.

1265. Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply, ‘‘The revision of the rate is still under the consideration
of the South Indian Railway Compapny’’ to starred question No. 384 on
the 25th August, 1927, will Government please state if the pay of the
lower subordinate staff has been revised?

Mr. A A L. Parsons: The Honourable Member is referred to the reply
given in this House on 15th February 1928 to Mr. M. S, Sesha Ayyangar’s
question No. 78.

EwQUuIRrY 1¥TO THE WORKING OF THE MusLiM UNIVERSITY AT ALIGARH.

266. Khan Bahadur Sarfarazx Hussaln Ehan: Have Government
received any statement from H. H. the Chancellor of the University
regarding the enquiry into the working of the Muslim University at Aligarh
(vide Government reply to my starred question No. 443(4) on the 251;]1
August, 1927)?

Mr. G. 8. Bajpai: No.

ATTACHMENT OF LAVATORIES TO THE FIRST AND SECOND CLASS CARRIAGES
oF TRAINS RUNNING BETWEEN MEERUT Crry AND KHURIA JUNCTION.

267. Khan Bahadur Sarfaraz Hussain Khan: Will Government please
inquire if the Agent, East Indian Railway, has paid any attention to the
copy forwarded by the Government of India for suggesting the attachment
of lavatories to the first and second class carriages of trains running
between Meerut City and Khurja Junction (vide Government reply to
starred question No. 446 on the 26th August, 1927)?

Mr. A A L. Parsons: BSmall local matters of this kind must be left
to the Agent to decide, and Government regret that they cannot u.ndertnl:e
to make enquiries about them. .

OFFIcIAL RECOGNITION OF RarLway UNIONS.

268. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to
Government reply ‘“The matter is under consideration’’ to my starred
question No. 349 (c) on the 26th August, 1827, will Government please
state if they have finally arrived at any decision?

b) If so, do Government propose to direct them to do so in the matter
of official recognition of railway Unions? .

Mr. A. A. L. Parsons: The Honoursble Member is referred to the
reply given on the 1st-February 1928 to Mr. Joshi’s starred question No. 42.

REvisioN oF THE INDIAN Rarmways Aor. -

' 269. Khan Bahadur Sarfarazx Hussain Khan: (s) Have Government
atrived at any decision in connection with the revision of the Railways Aet
(vide Government reply to my starred questlon No. 853 on the 25tk
Avgust, 1927)?
-kb) If. so, will they pleuae commumcate the result to- the Housa?
- Mr. A, ". L. Parsons! (a) No.
" (8) Does not arise. '
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INTRODUCTION OF THE SHIFT SySTEM oF WORK IN MINES.

270. Khan Bahadur Sarfaraz Hussain EKhan: Will Government please
state if the Bill regarding the introduction of the shift system of work
in Indian mines introduced in the last Session was passed (vide Govern-
ment reply to starred question No. 389 on the 25th August, 1927)?

The Honourable Sir Bhupendra, Nath Mitra: No. The Bill was referred
to a Select Committee of this House on the 18th February last.

SLAVERY IN BumMa.

271. Khan Bahadur Sarfaraz Hussain EKhan: (a) With reference to
Government reply ‘‘ The question of publishing the Burma Government'’s
report is under consideration. If published a copy will be placed in the
Library’’ to starred question No. 898 (b) on: the 25th August, 1927, will
Government please state if they have considered the reports?

(b) If so, will they please lay a copy of the report on the table?

Sir Denys Bray: The report was communicated to the Press by the

Burma Government on the 9th December last. A copy has been placed in
the Library.

StaTUus oF INDIANS IN Fui.

272. Khan Bahadur Sarfarsx Hussain Khan: (a) Are Government in
a position to lay on the table the result of the enquiries made by them
on the subject of the status of Indians in Fiji as replied by Mr. G. 8.
Bajpai, to starred question No. 422 on the 25th August, 1927?

(b) With reference to part (b) of the question No. 422 on the 25th
August, 1927, will Government please state if the correspondence on the

subject has been completed? If so, will they please communicate the
Tesult to the House?

Mr G. S. Bajpai: (a) and (b). The reply of the Fiji Government has
been received only within the last few days, and is being examined. QGov-
ernment regret that it is mot possible for them, at this stage, to lay the
correspondence on the table.

PREVENTION OF OProM SMOEKING IN BrHAR AND ORISSa, ETO.

273. Khan Bahadur Sarfarax Hussaln EKhan: (a) With reference to
‘Government reply “‘ Proposals to prohibit such smoking and to introduce
a system of registration and rationing are still under consideration by the
<Government of Bihar and Orissa '’ to starred question No. 429 on the 26th
August, 1927, will Government please obtain the information from the
‘Government of Bihar and Orissa, if they have arrived at any decision re-
garding the abuse of opium?

(b) Will Government please ask the Governments of Madras and

Bombay in regard to their proposals in this connection and furnish the in-
‘formation to the House?

The Honourable Sir Basil Blackett: An Att prohibiting opium smok-
ing in Bihar and Orissa except by registered smokers has since been passed.
It will come into force on such date as the Local Government may appoins.
The legislation proposed by the Madras Government is still under their



UNSTARRED QUESTIONS AND ANSWEES. 1093

consideration. The Government of Bombay are also still considering
.measures to bring about the ultimate suppression of opnn:n smoking in the
Premdency

. REVISION oF THE PENSIONS OF THE MENIAL STAFF IN 8OME GOVERNMENT
DEPARTMENTS.

274. Khan Bahadur Sarfarazr Hussaln Khan: (a) Have Government
arrived at any decision regarding the question of the revision of the pensions
of the menial staff in some Government Departments (ride Government
_reply to starred question No. 481 on the 25th August, 1827)?

‘(b) .M so, will they please communicate the result to the House?

The Honourable Sir Basil Blackett: No. The question is still, under
consideration.

PROMOTION OF A BAZAAR AT JOHA NNESBURG TO RAISE FUNDS FOR A HoSPITAL
¥OR INDIAN WoMEN AND CHILDREN.

. 275. Khan Bahadur Sarfaraz Hussain Khan: Will Government please
state if it is a fact that English Church authorities are promoting a
bazaar at Johannesburg to raise funds for a hospital for Indian women and
children as pubhshed in the Statesman of Decemter 11, 1927, on page 5,
under the heading ‘‘ Hospital for Indians ''?

Mr. G. S. Bajpai: _Govemment have seen the press report referred to,
but have no further information on the subject.

INCREASE IN THE NUMBER OF INDIANS EMPLOYED AS WIRELESS OPERATORS,

276. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to
the Government reply ‘‘the matter is still under consideration’’ to starred
question No. 140 asked in the meeting of the Legislative Assembly on
the 23rd August, 1927, regarding increase in the number of Indians-
employed as.wireless operators, will Government please state if they have
arrived at any decision in the matter?

(b) If so, will they please state what steps they have taken to increase-
the number of Indians employed as wireless operators?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) The Honourable Member's attention is invited to the reply given %o
(a) of Mr. Joshi’s starred question No. 29 on the 1st February 1928.

TERMINATION OF THE AGREEMENT WITH ANGLO-INDIAN ScHOOLS FOR
OCONDUCTING TELEGRAPH TraAINING CLASSES.

277. Khan Bahadur Sarfaraz Hussain Khan: (¢) Have Government con-
sidered the question of terminating the agreement with Anglo-Indian-
schools for conducting telegraph training classes [vide Government reply
to starred question No. 142 (b) in the meeting of the Legislative Assembly
on the 23rd August, 1927]?

(b) If 86, will they please state when the agreement with these schooln
will terminate?
. The Honourable Sir Bhupendra Nath Mitra: The Honourable Member
is referred to the reply given by the Director-General on 1st February 1928:
to Mr. N. M. Joshi’s question No. 27.
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ESTABLISHMENT OF A PrOVIDENT FUND POR GOVERNMENT EMPLOYEES.

278. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government
please state if they have arrived at any final decision with regard to the
consideration of the question of establishing a Provident Fund for their
employees [vide Government reply to starred question No. 148 in the meet-
ing of the Legislative Assembly on the 28rd August 1927]7

(b) If so, will they please communicate the result to the House?
(c) If not, when do they expect to come to a final decision?

The Honourable Sir Bagil Blackett: 1 would refer the Honourable
Member to the reply I gave on the 1st February to part (a) of Mr. Fazal
Ibrahim Rahimtullah’s question-No. 79. . -

Hours oFr WoRE AND WEEEKLY REsT DAYs oF Ru_:..war ExrLOYERS.

279. Xhan Bahadur Sarfaras Hussain Khan: (a) With reference to the’
Government reply, ‘‘ The Government of India are examining this ques-
tion in consultation with their legal advisers’’ to starred question No. 150(d)
asked in the meeting of the Legislative Assembly on the 23rd August, 1927,
reégarding hours of work and weekly rest days of railway employees, will
Government please state if they have examined the question?

(b) If so, will they please communicate the result to the Eoquse?

Mr. A. A. L. Parsons: The Honourable Member is referred to part (a)
of the reply given on lst February 1928 to Mr. Joshi's starred question
No. 31.

RULES REGARDING RECRUITMENT TO THE PoSTS AND TELEGRAPHS
DEPARTMENT.

280. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government
please state if they have considered the matter in respect of rules regarding
recruitment to the Posts and Telegraphs Department [vide Government
reply to starred question No. 153 in the meeting of the Legisiative Assem-
bly on the 23rd August, 1927]?

(b) If so, when are these rules likely to be published?

The Honourable Sir Bhupendra Nath Mitra: (a) and (b). If the
Honourable Member is referring to a general scheme for future recruitmens
cof postal clerks, the question is still under the consideration of Government.
If he is referring to orders regarding representation of various communities,
these have issued and a copy will be supplied to the Honourable Member,

ORDERS ISSUED BY THE DIRECTOR GENERAL OF P0sTs AND TELEGRAPHS
REGARDING REPRESENTATION OF MinorITY CoMMUNITIES,

281. Khan Bahadur Sarfaraz Hussain Khan: Are Government prepared
to lay on the table the General Orders issued by the Directhr General,
Posts and Telegraphs, in accordance with the policy adopted by the Govern.
ment of India on the subject of the representation of minority communities
in the various seryices [vide Government reply to starred question No. 154
‘) in the meeting of the Legislative Assembly on the 238rd August, 192717
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nbl'l‘ K. A 8ams: A copy of the orders on the subject is laid on the
table. R '

- POSTS AND TELEGRAPHS.

From .
The Director-General of Posts and Telegraphs,

All Postmasters-General,

The Deputy Postmaster-General, Bind & Baluchistan,

All Deputy Postmasters-General, Railway Mail Bervioe,

All Directors, Telegraph Enginering,

The Buoperintendent, Postal Warkshop, Aligarh,

The Controller of Telegraph Stores, Alipore,

The Buperintendent, Telegr ‘Workshops, Alipore,

The Electrical Engineer-in-Chief, Alipore,

The Divisional Enginesr, Wireless Engineering Division, Delhi,

The Dvisional Engineer, Wireless, Experimental Division, Calcutta.
New Ddbi, the £2nd Nowember 1927.

AM-516/13
G. I No. %03

B,

I am directed to say that the policy of the Government of Indis is to prevent
the preponderance of any one clasa or community in Government employment and
they have decided that in recruiting the clerical establishments the method to be
adopted for attaining this end should be the reservation of ome-third of all permanent
vacancies for the redress of communal inequalities, where -such preponderance actually
exists.

2. I am to request that the above principle should ordinarily be adopted in all
future recruitment in the Indian Posts and Telegraphs Department. In order to give
the instructions practical effect it will be necessary to examins periodically the communal
composition of tte clerical staff in the offices or Divisions under your control .in order
{0 ascertaining whether any community requires to be more adequately represented
than it may be at the time of such examimation. :

3. For this purpose the head of each office or Division should specially consider in
the case of every third vacancy which occurs whether or not such vacancy should,
baving regard to the communal composition of the clerical staff of the office, go to a
member of a community which is not adequately represented. If the decision is in the
affirmative, a candidate of such a community, if available and properly qualified, should
be appointed to the vacancy, the claims of the varions communities available for
service being borne in mind. If the decision is in the negative the vacancy should go
to the candidate with the best claim to it, having regard to all the circumstanees of
the case, not necessarily to a member pf the best represented community. Such recruit-
ment should of course be made through the prescribed channel where such has been
laid down.

4. These orders refer to fresh recruitment only and not to Departmental promotions
‘which will continue to be regulated by merit.

5. In order to ensure that these orders are understood and carried cut, Heads af
Circles will please send to the Director-General yearly as soon as possible after 1st
July a statement showing separately the composition of the clerical establishment of
each divisional unit in his charge and existing on 1st July.

6. If any Head of a Circle bas any doubt about the interpretation of this order,
he should refer the matter to this office without delay.

I have the bonour to be,
Sm, ’
Your most obedient servant,
(84) G. V. BEWOOR,
Deputy Digector-General.
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- PROVINCIAL SHARE OF THE INCOME-TAX oN COMPANIES OPERATING IN BrHAR
AND ORISSA, BUT BEGISTERED ELSEWHERE.

282. Khan Bahadur Sarfaraz Hussain Khan: (a) Have the Government
of India received a further representation from the Government of Bihar
and Orissa regarding ‘‘Provincial share of the income-tax on companies-
operating in Bihar and Orissa but registered elsewhere "’ [vide starred
question No. 169 (a) and its reply in the meeting of the Legislative Assembly
on the 24th August, 1927]?

(b) If so, will they plesse state the steps they have taken?

The Honourable Sir Basil Blackett: (¢) The answer is in the negative.
(b) Does not arise.

STATEMENT PUBLISHED IN THE STATESM AN OF DECEMBER 6TH, 1927, UNDER
THE HEADING “ NEW RATLWAY LINE OPENED BY PUNJAB GOVERNOR .

- 283. Khan Bahadur Sarfarax Hussaln Khan: (q) Is the statement pub-
lished in the issue of the Statesman of December 6th, 1927, page 12,
under the heading ‘‘New Railway Line opened by Punjab Governor' cor-
rect?

(b) If so, will Governinent please state the total cost of this newly
"opened railway branch? '

Mr. A. A. L. Parsons: (a) Yes.
(b) Approximately Rs. 14,80,000.

REPRESENTATION FROM THE EAST AFRICAN INDIAN NaTioNAL CONGRESS
REGARDING THE SEGREGATION OF INDIAN RESIDENTS oF MoMBASSA.

284. Khan Bahadur Sarfarax Hussain EKhan: (a) Have Government
considered the matter in connection with the representation received by
them from the East African Indian National Congress, on the 8th August
[vide Government reply to starred question No. 188 (c) in the meeting of
the Legislative Assembly cn the 24th August, 1927]?

(b) If so, will they please communicate the result to the House?

Mr. G. S. Bajpai: (a) Yes.

(b) I would invite the Honourable Member's attention to the answer
given by the Honourable the Colonial Secretary, Kenya, to the question
asked on this subject by the Honourable Mr. J. B. Pandya in the Kenya
Legislative Council on the 15th Septgmber, 1927. For the convenience of
the Honourable Member a copy of the full text of the question and
answer has been placed in the Library of the House. The Government of
India have from the outset urged that, whatever the legal view may be,
the principle of non-segregation affirmed in the White Paper of 1923 should
be observed as far ag possible, and they are still in communication with the
Secretary of State for India on the subject.

NuMBER OF PasSENGERS, Crass BY CLASS, DETECTED TRAVELLING
wITHOUT TICKETS.

285. Khan Bahadur Sarfarax Hussain Khan: (a) With reference to-
Government reply to starred question No. 205 in the meeting of the Legis-
lative Assembly on the 24th August, 1927, will Government please-
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state if they have obtained the information regarding the number of pas-
sengers, class by class, detected travelling without tickets?

(b) If so, will they please lay it on the table?

Mr. A. A, L. Parsons: (a) Yes.

(b) I have had a copy of the letter containing the information sent
to the Honourable Member.

ToraL AcCOIDENTS IN MINES.

286. Khan Bahadur Sarfaraz Hussain Khan: Is the statement publish-
ed in the Statesman, dated the 7Tth December, 1927, page 8, under the

heading ‘‘Indian Mines'’ ‘‘in connection with the Annual Report of the
Chief Inspector of Mines’’, correct?

(b) If so, will Government please give reasons for such a largs number
of fatal accidents, namely, 198, as shown in the report?

(c) What was the average number of fatal accidents during the three
years previous to the passing of the Indian Mines Act?

The Honourable Sir Bhupendra Nath Mitra: (z) The statement relates
to the Annual Report of the Chief Inspector of Mines ¢n the working of
the Indian Mines Act during the vear 1926 and not during the vear 1925
as reported and is generally correct. _

(b) The Honourable Member is referred to section ITII of the Annual
Report in question, copies of which are available in the Library of the
House.

(e) 225
CEYLON LABOUR ORDINANCE.

287. Khan Bahadur Sarfaraz Hussain Khan: (a) Is the statement pub-
lished in the Statesman, dated the 7th December. 1927, page 8. under
the heading ‘‘Indians in Ceylon, Labour Ordinance question brovght up’’,
correct ?

(b) If so, will Government please inquire if the Cevlon Legisiative Coun-
cil have arrived at any decision in the matter regarding the question of
Labour Ordinance, as referred to by Mr. J. Griffiths in the House of Com
mons?

(c) Will Government please state what advice they have given in this
connection, as stated by Major Ormsby-Gore, in the House ¢f Commons,
and will they please lay it on the table?

Mr. @. S. Bajpai: It will be convenient if I reply to the question as a
whole. The Honourable Member’s attention is invited to the answer given
by the Under Secretarv of State for the Colonies, which is summarised in
the same issue of the Statesman newspaper. The Ordinance seeks to give
effect to a settlement arrived at between the Governments of India and
Ceylon, the terms of which were announced in the press communiqué
issued on the 29th September, 1926, and is calculated to improve, not to
depress, the economic condition of Indian estate labourers in Ceylon.

PoPULARISING THE USE OF CoaL As A Domestio FuEL.

. 288. Khan Bahadur Sarfaraz Hussaln Khan: (a) Will Government
-please state if they have considered the scheme for populariving the use
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of coal as a domestic fuel. as suggested in their representatior by the
Mining Federation of Calcutta (vide Government reply to starred question
No. 216 put in the Legislative Assembly on the 24th August, 1927)?

(b) If o, will they please communicste the result to the House?

The Hcnourable Sir George Rainy: The proposal is still under consi-
deration.

RETIREMENT OF POSTMEN AND INFERIOR POSTAL SERVANTS FROM THE
BoMBAY GENERAL Post OFFICE, ETC.

289. Mr. N. M. Joshi: Will Government be pleased to state the num-
ber of postmen and men in inferior service from the Bombay General Post
Office and its town sub-offices, who retired during the year 1926-27 and
also the number of those who died during the same period alter having
served there for 20 years or more?

Mr, H. A. Sams: 14 postmen and 2 men in inferior service serving in
the Bombay General Post Office and its town sub-offices retired during
1926-27.

During the same period, 6 postmen and 1 man in infericr service died
after serving 20 years or more.

ProvisioN oF EScorTs FOR POSTMEN OF THE TowN SuB-OFFICES IN BoMBAY.

290. Mr. N. M. Joshi: Is it a fact that since the issue of Government
orders regarding ‘escorts’ as stated in reply to question No. 530 put on
the 29th August, 1927, in the last Session of the Legislative Assembly,
postmen in some of the town sub-offices in Bombay have been given money
order payment in excess of the prescribed limit without providing escorts?
1t so. are Government prepared to issue orders to stop such practice
and provide escorts as required by Post Office Manual Rules?

Mr. H. A. Sams: Yes, in three town sub-offices of Bombay. The
practice has been discontinued.

DELIVERY OF INSURED ARTICLES BY POSTMEN IN BoMBAY.

291. Mr. N. M. Joshi: Is it a fact that in some of the town sub-offices
in Bombay, postmen are given for delivery insured articles the aggregate
value of which greatly exceeds Rs. 500 in spite of the fact that rule 438
of the Post Office Manual, Vol. I, forbids such practice?

Mr. H. A. Sams: The practice, which was in vogue in one or two offices
only, has already been stopped by the sanction of additional staff.

I would, however, like to draw the attention of the Honourable Member .
to the note below rule 396 of the Post Office Manual, Volume I, of which
it would appear he hag a copy.

APPOINTMENT OF POSTAL PACKERS TO VACANCIES IN THE PosTMEN's LiNm
N BomBay.

292. Mr. N. M. Joshi: Is it a fact that Government have issued orders
to give preference to packers in the Post Office who are otherwise qualified
for filling up vacancies in the postmen’s line? If so, will Government be
pleased to state how many packers have since been sppointed in sesh
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vacancies and how many vacancies have been filled up from outsiders in
the Bombay General Post Office and its town sub-offices?

Mr. H. A. Sams: The answer to the first part of the question is jn the
affirmative. Informaticn asked for in the second part of the question is
being colleeted and will be supplied to the Honourable Member in due
COULse

HousE-RENT ALLOWANCES OF MAIL PEONS, PACKERS AND VILLAGE POSTMEN
AT VIRLE-PARLE, ANDHERI, ETC.

203, Mr. N. M, Joshi: Is it a fact that mail peons, packers and village
postmen of the Thana Post Office are paid Rs. 1-8-0 per month as house
rent while the same classes of employeesg at Virle-Parle, Andheri, etc., in
the vicinity of Bombay are paid Rs. 4 per month as house-rent? If so,
will Government be pleased to state the reasons for this difference and
whether house accommodation is not as dear at Thana as at other sta-
tions in the vicinitv of Bombay?

Mr. H. A. Sams: Village postmen of the Thana Pist Office are paid
house rent allowances at Rs. 1-8-0 per month, while mail peons and packers
of that office get only Re. 1-0-0 per month. The adequacy of these rates
of house rent allowance is under investigation with a view to their revision
should this be justified by facts.

Tme TESTS FOR POSTMEN.

294. Mr, N. M. Joshi: Will Government be pleased to state whether
any time-test is applied for fixing the amount of work to be done by each
postman? If so, will Government be pleased to state what things are
taken into consideration before fixing such time-test? -

The Hoaourable Sir Bhupendra Nath Mitra: The Honourable Member's
-attention is invited to the reply given by me to the first part of his question

No. 493 on the 18th February, 1927. The latter part of his question does
not arise.

PROVISION OF STATIONERY TO POSTMEN.

205. Mr. N. M. Joshi: Is it a fact that no stationery is provided to
the postmen which is required by them for the discharge of their duties
in the Post Office as well as for the delivery work outside the Post Office?
If so, why not?

Mr. H. A. S8ams: The answer to thre first part is in the negative. Orders

have already been issued to provide necessary gtationery to postmen. The
second part of the question does not arise.

INTRODUCTION OF THE ScHEME oF CHEAP SorTING IN Posr OFFICES.

. 296 Mr. N. M. Joghi: Is it a fact that in the last year's discussion
in the Standing Finance Committee on the Post Office Demands the
(iovernment declared their intention of introducing their scheme of
cheap sort.mg_ as recommended by the Ryan Committee, and if so, have
Government issued any orders in that respect? If not, will Government
be pleased to state when the orders are likely to be issued?
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The Honourable Sir Bhupendra Nath Mitra: Yes. Orders have not
been issucd yet mor can it be stated definitely when they will be issued.

ANTICIPATED SAVINGS IN THE BUDGET FOR THE PRINTING AND STATIONERY
DEPARTMENT, ETC.

297. Mr. S. C. Mitra (a) Will the Honourable Member in charge of
the Industries and Labour Department be pleased to state:
(i) the expected amount of savings from the Printing and Stationery
Budget for 1928-29 on account of the transfer of the Stamp
Department to Nasik in March, 1928, from the administra-
tion of the Controller of Printing, Stationery and Stamps,
(i) the number of gazetted officers reduced in the Central Station-
ery and Stamp Office on account of the transfer of the Stamp
Department,
(iii) the number of clerks of different grades reduced on account of
such transfer, and
(iv) the percentage of work of the Stamp Department done by the
Deputy Controller and the Assistant Controller of the Central
Stationery and Stamp Office during 1925 and 1927?
(b) Will the Honourable Member be pleased to state whether he
entertains any proposal for the appointment of an additional gazetted .
officer in the Central Stationery and Stamp Office?

The Honourable Sir Bhupendra Nath Mitra: () (i) Nil, as charges on
account of the Central Stamp Depot are recorded under the head
‘‘Stamps’’.

(i) One.

(iii) 4 assistants, 9 clerks grade I, 19 clerks grade II, 8 junicr clerks.

(iv) The Deputy Ccntroller was responsible for the conduct of the work
relating to the Stamp Branch and the Assistant Controller worked under
his orders and was in immediate charge of that Branch,

(b) The matter is under consideration.

DisMissars, DEGRADATIONS AND STOPPAGE OF INCREMENTS oF PERSONS
IN THE OFFICE OF THE CONTROLLER OF PRINTING, STATIONERY AND

STaMPS.

208. Mr. 8. C. Mitra (a) Will the Honourable Member in charge of
the Industries and Labour Department be pleased to put up a statement
showing :

(i) the names and educational qualifications and past services, if
any, of the perrona appointed hy Mr. F. D, Aaeali, M.A,,
I.C.8., as the Controller of Printing, Stationery and Stamps,

(ii) the names and educational quaslificaticns and past services, if
any, of the persons selected by him but appointed in that
Department after his retirement on proportionate pension,

(iii) the names of those persons mentioned in (i) and (ii) above who
were placed in the (a) Press (b) Forms (c) Stationery (d)
Stamp and (¢) Publication Departments and

(iv).the names of those persons mentioned in (iii) above, (a) who
were dismissed or degraded, (b) whose increments fo their
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salary were stopped for any period during 1926 and 1927 and
(c) whose increments to their salary were stopped during
1026 and 1927 in spite of geod recommendations from the
Head Assistants of different Branches under whom they
directly work, stating in each case the reasons for such dis-
missal, degradations and stoppage of increments?

(b) Will the Honourable Member be pleased to state in which offices
of the’ Controller of Printing, Stationery and Stamps mentioned in (iii)
sbove the percentage of dismissals, degradation and stoppage of increments
is the highest and to make an enquiry into the reason thereof?

The Horcurable Sir Bhupendra Nath Mitra: Government regret that
they cannot undertake to collect all the information asked for in this ques-
tion, as it would involve an amount of time and trouble disproportionate
to the result.

ALLEGED MISMANAGEMENT OF THE BENGAL AND NorRTH WESTERN RAILWAY)

209. Khan Bahadur Sarfaraz Hussaln Kban: () Has the attention
of Government been drawn to the letter published in the Search Light
of 11th December, 1927, page 9, under the heading ‘‘Mismanagements
of Bengal and North Western Railway?

(b) If 8o, will Government please state, if the statements made in.
the letter are correct?

Mr. A. A. L. Parsons: I have nct seen the letter referred to.

SAFEGUARDING OF THE HEALTH AND LivEs oF PosTAL EMPLOYEES.

300. Khan Bahadur Sarfarax Hussain Khan: (¢) Will Government
glenae state the purport of the orders issued by the Director General of
osts and Telegraphs for the purpose of safeguarding the health and lives
of postal employees [vide Government reply to part (b) of the starred
question No. 450 on the 25th August, 1927] ?
(b) Will Government please state if the orders issued by the Director
General of Posts and Telegraphs chiefly deal with medical relief to the
postal employees or sanitary measures relating to unhealthy localities?

The Honourable Sir Bhupendra Nath Mitra: (a) and (b). The orders
issued by the Director-General prescribed that an official should not ordi-
narily be required to serve in a frontier station for more than two years
or in a notoriously unhealthy place fcr more than a vear at a time and that
after having once served for the prescribed periods, he should not ordinarily
be posted again to such an office against his will. :

FREE QUARTERS FOR CLERES OF THE GUDALUR Post OFFICE.

301. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to Gov-
ernment reply ‘“The matter is under consideration,’”’ to part (g) of the
unstarred question No. 460 on the 25th August. 1927, will Government
please gfate if thev have arrived at anv decision with regard to free quarters
for the clerks of the Gudalur Post Office?

(b) If so, will they please communicate the result to the House?

Mr. H. A. Sams: (' The matter has been decided by the Director
General.
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(b) The Director General did not consider that there was any justifica-
tion for the grant of rent free quarters to the clerks of the Gudalur Post
e.

INsTITUTION OF A FINES FUND IN THE INDIAN PosTAL AND TELEGRAPH
DEPARTMENT.

302. Khan Bahadur Sarfarax Hussain Khai: (a) With reference to
Government reply ‘‘The matter is under consideration’’ to part (c) of the
unstarred question No. 464 on the 25th August, 1927, will Government
please state if they have considered the matter regarding the question of
instituting a Fines Fund as in some Railway Companies?

(b) If so, will they please communicate the result to the House?

The Honourable Sir Bhupendra Nath Mitra: The attention of the
Honourable Member is drawn to the reply given on the 1st February, 1928,
to Mr. N. M. Joshi's starred question No. 39.

HaJ PILGRIMS WHO RETURNED TO INDIA AFTER THE HaAJ I8N THE YEARS
1924, 1925 aND 1926, RESPECTIVELY.

303. Khan Bahadur Sarfarazx Hussain Khan: («) Have Government
Leen supplied with the information as asked for by them from the Local
-Governments concerned regarding Haj Pilgrims who returned to India
after the Haj in the years 1924. 1925, 1926, respectivelv [vide Government
reply to starred question No. 515 (a) on the 29th August., 1927]?

(b) If so, will they please lay the information on the table?

Mr. G. S. Bajpai: (1) and (b). A statement showing the number of
pilgrims that went to the Hedjaz and the number that returned in the
years 1924 1925 and 1926, has been placed in the Library.

TRAINING OF MARINE WIRELESS OPERATORS OF THE GOVERNMENT WIRE-
LESS TRATNING ESTABLISHMENT IN CALCUTTA.

304. Ehan Bahadur Sarfaraz Hussain Khan: () Have Government
arranged to give training to marine wireless operators at the Government
Wireless Training Establishment in Calcutta (vide starred question No. 587
on the 30th August, 1927) ?

(b) Will they please state what the arrangements are?

(¢) If the arrangements have nct been made, will Government please
state by what time the arrangements are expected to be completed?

Mr. H. A. Sams: (a) Yes, as a temporary measure.

(b) A class will be held in Calcutta under a Divisional Engineer, Wire-
less, assisted by an Upper Subordinate of the Wireless Branch. The
necessary facilities have been provided to give a 6 months’ course of
training in Marine Wireless Telegraphy to a limited number of students to
enable them to qualify for the 2nd Class Certificate of Competency of the
Director-General of Posts and Telegraphs. It is possible that the students
will be able to pass the examination for the 1st Class Certificate of Com-
petency at the end of a 6 months’ course, but, if not, additional instruc-
tion can be provided.

(c) By the 15th March 1928.
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GRIEVANCES OF BRANCH POSTMASTERS.

805. Khan Bahadur Sarfaraz Hussain Khan: (a) Have Government beerr
supplied with the information called for in connection with the grievances
of Branch Postmasters (vide Government reply to starred question No.
529 on the 20th August, 1927) ?

(b) If so, will they please communicate the result to the House?

Mr. H. A. Sams: (a) The Director-General hag been supplied with-
the information. )

(b) A copy of the letter issued by the Director-General to the Honour-
able Mr. Jayakar is being supplied to the Honourable Member.

DISCONTERT AMONG SENIOR OFFICIALS 1IN THE PoSTAL DEPARTMENT.

306. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to Gov-
ernment reply ‘‘The question is under consideration’’, to part (b) of the
starred question No. 1581 on the 80th August, 1927, will Government please
state if they have considered the matter referred to above?

(b) If so, will they please communicate the result to the House?

The Honourable Sir BBupéendra Nath Mitra: («) Presumably the ques-
tion referred to is No. 581, not 1581, asked by Mr. Bhabendra Chandra Roy
on 30th August, 1927. The question is still under consideration of Govern-
ment.

(b) The result will be communicated {o the Honourable Member in due

course.

ToTAL AMOUNT SPENT BY THE GREAT INDIAN PENINSULA RAILWAY ON
ADVEBTISEMENTB IN THE UNITE'D KINGDOH.

307. Khaa Bahadur Sarfaraz Hussain Khan: (a) Have Government
made inquiries regarding the total amount spent by the Great Indian
Peninsula Ruilwayv on advertisements in the United Kingdom since January
last (vide Government reply to starred question No. 549 on the 29th
August, 1927)? )

(b) If so, will they please communicate the result of the enquiry to
to the House?

Mr. A, A, L. Parsons: (a) and (b). The Honourable Member was in-
formed that £300 had been spent.

GAIN DERIVED BY THE GREAT INDIAN PENINSULA RAILWAY SINCE THE
INTRODUCTION OF A PUBLICITY DEPARTMENT ON THAT RAILWAY.

308. Khan Bahadur Sarfaraz Hussaln XKhan: (a) Will Government
piease state the names of all the State Railways which have introduced the
svetem of a General Publicitv Department?

(b) Will Government please state the approximate gain obtained by the
Great Indian Peninsula Railway since the introduction of the system of a
Publicity Department as duly compared with the approximate income
before this system came into being?

Mr. A. A, L. Parsons: (a) and (h). All the four State-managed Railways
have Publicity Departments. Tt is imprssible to compute in exact terms
of money what incrense in earnings has resulted from their creation,
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ALTERATIONS IN THE WATERWAYS OF THE NoRTH WESTERN, EasT INDIAN
AND EASTERN BENGAL RAiLways.

809. Khan Bahadur Sarfaraz Hussain Khan: (z) Have Government made
inquiries regarding large alterations being made in the waterways of the
North Western Railway, the East Indian Railway, and the Eastern Bengal
Railway during the last five years [vide Government reply to part (b) of
the starred question No. 559 on the 29th August, 1927]?

(b) If so, will they please communicate the result of the enquiries to the
House ? -

Mr. A. A. L. Parsons: (a) and (b). The following additions have been

made during the last five years to the waterways under the Railways
mentioned :

North Western Railway 1,832 feet.
East Indian Railway 3,742 feet.
Eastern Bengal Railway 1,581 feet.

REeporT oF THE RovarL CoMMISSION ON AGRICULTURE.

310. Khan Bahadur Sarfarax Hussain Khan: (a) Has the attention of
the Government been drawn to the report published in the Hindustan

Times of February 23rd, 1928, page 7, under the heading ‘‘India in Par-
Tiament’” ?

(b) If so, will they please state, if the statement made in the first para-
:graph of the report is correct?

(c) If correct, will they please state the time by which the Report of
the Royal Commission on Agriculture is expected to be submitted?

Mr. G. S. Bajpai: (1) and (b). Yes.

(c) Tt is expected that the report of the Rcyal Commission will be
ready by about the end of April.

Pay aND DuTiEs OF EXTRA-DEPARTMENTAL AGENTS IN THE POSTAL
DEPARTMENT IN BENGAL.

311. Mr. 8. C. Mitra: (a) Will the Government be pleased to state what
the scale of pay is of the extra-departmental agents in the Postal De-
partment. in Bengal? TIs it the same in other Provinces?

(b) Is it a fact that the extra-departmental agents have to perform all
the functions of a postmaster. such as Registration. Parcel work, V. P.

work, Insurance, Savings Banks, Monev Orders and delivery of telegrams,
ete.?

(c) Is it a fact that the extra-departmental agents are not allowed any
leave or holidays?

(d) Te it true that their salary includes the expenses for repair of the
post off'ce and eontingencies including ink, paper, lac, oil, lamp and gum,
ete.?

_(e) Is it true that the extra-departmental agents are not entitled to any

pensions or henefits from Provident Funds, Postal Co-operative and Postal
Insurance?
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Is it true thas they have no claims for permanency of office and
that when their office is transferred into a departmental one their ser-
vices are very often dispensed with? '

Mr, H. A. Sams: (a) Extra-departmental agents do not receive ‘‘pay”
in the technical sense of that term from the Indian Posts and Telegraphs
Departmeni. They receive certain allowances for doing post office work
during their leisure hours or in addition to their other occupations in places
where the volume of business dces not justify the employment of whole
time departmental officials. The ailowances given to extra-departmental
agents in Bengal vary from Rs. 6 to Rs. 20. The reply to the latter part
of the question is in the negative.

(b) Extra-departmental agents may have to perform all the functions
of a regular pcstmaster though in practice they are seldom, if -ever, called
upon to do so, as the public demand in the locality concerned for certain
facilities, e.g., I’. O. Savings Bank, and the V. P. P. system, is insuffi-
«cient to warrant the grant of such facilities.

(¢) As they are part-time employees of the department, they are not
entitled to leave with allowances, but thev are not required to work on
Post Office holidays.

(d) When extra-departmental agents provide the accommodation for
the post office they are expected to keep it in repair. With regard to con-
tingencies, the attention «{f the Honourable Member is invited to the reply
given on 30th August, 1927, to Mr. Bhabendra Chandra Roy's starred
question No. 585 in the Legislative Assembly.

(e) As extra-departmental agents are not whole-time employees, they
are not entitled to any pension or to the benefits ¢f a Government Pro-
vident Fund or to participation in the benefits of Postal Co-operative
‘Societies. With regard to Life Insurance the attention of the Honoursble
Member is invited to the reply given on 30th August, 1927, to Mr.
Bhabendra Chandra Roy's starred question No. 582 in the Legislative
Assembly.

(f) Yes.

DEFALCATIONS COMMITTED BY EXTRA DEPARTMENTAL AGENTS IN THE
PosTAL DEPARTMENT 1N BENGAL, ETC.

312, Mr. 8. 0. Mitra: (a) Will the Government be pleased to state the
number «f defaleation cases for which extra-departmental agents in the
Postal Department in Bengal have been prosecuted within the last three
__\'es.rs.q and will the Government be pleased to state the reasons for such
<ages’

(b) Will the Government be pleased to state the number of the extra-
departmental agents who have resigned their services, and how many have
‘been dismissed within the last three vears?.-~

The Honourable Sir Bhupendra Nath Mitra: («) Extra-departmental
agents in Bengal were prosecuted for defaleations in 138 cases during the
last three vears. The reasons for the commission of the offences are not
known.

(b) Government do not possess the information nor do they propose to
<all for it, as its collection will invclve the expenditure of time and money
incommensurate with the advantage to be gained therefrom. ’
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TaE CHARSADDA-SWABI RAILwWAY.

313. Khan Bahadur Sarfarax Hussain Khan: (a) Will Government
please state if the report on the survey has been completed in October,
1927, in connection with the Charsadda-Swabi Railway, (vide Govern-
ment reply to my starred question 636 on the 30th Auwgust, 1927)?

(b) If s0, with what result?

Mr. A. A. L. Parsons: (a) and (b). The field work of the survey has
been completed, but the report and estimates have not yet been received
from the Agent, North Western Railway.

SERVICE CONDITIONS AND EMOLUMENTS OF TELEPHONE OPERATORS
EMPLOYED IN THE INDIAN PosSTAL AND TELEGRAPH DEPARTMENT.

314, Khan Bahadur Sarfaraz Hussain Khan: Will Government please
obtain the information from the Director General of Posts and Telegraphs
in the matter of service conditions and emoluments of telephone operators
serving under the Department of Posts and Telegraphs, (vide Government
reply to unstarred question 76 on the 30th August, 1927)2

The Honourable Sir Bhupendra Nath Mitra: A revision «f the scales
of pay of telephone operators has been decided upon. The other ser-
vice condit'ons of telephone operators are under examination by the
Director General.

QUARTERS FOR POSTMASTERS, ETC.

315. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to
Government reply ‘‘ The matter is under consideration '’ to unstarred
question 77 on the 30th Auguet, 1927, will Govermment please state if
they have arrived alt any decision in the matter of quarters for Post-
masters?

(b) 1f so, will thev please communicate the result to the House?

(¢) If not, by what time are they likely to come to a decision?

The Honourable Sir Bhupendra Nath Mitra: («) Yes.

(b) The Director-General has already decided that the Postmaster
will oceupy the quarters.

' (¢) Does not arise,

DEFECTS AT BAIDYANATH DHAM STATION ON THE EAST INDIAN RarLway.

316. Ehan Bahadur Sarfaraz Hussain Ehan: (a) Are Government
willing to obtain the information from the Agent, East Indian Railway,
if he hag decided anything on the point of remedying the defects at
Baidyanath Dham station on the East Indian Railway (vide reply by
Government to starred question 653 on the 31st August, 1927)?

(b) If sn. will they please communicate the result to the House?

Mr. A. A. L, Parsons: (a) and (b). The Agent, East Indian Railway.
states that plans have been approved for providing high level platforms
and waiting rooms for male and female passengers. and it is also pro-
rosed to fit the well with a pump and provide an additional well. The
work will be completed shortly.
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ProvisioN OF o ProPER REFRESHMENT RooM AT MEERUT CANTONMENT
STaTION ON THE NORTH WESTERN RAILWAY.

317. Xhan Bahadur Sarfaraz Hussain Khan: (@) Will Government
please obtain the information from the Agent, North Western Railway, if
he has arrived at anv decision in the matter of providing a proper refresh-
ment room at Meerut Cantonment station (vide Government reply to-
starred question 680 on the 31st August, 1927)?

(1) If so, will they please communicate the result to the House?

Mr. A. A. L. Parsons: Matters of local importance of this nature
must be left to the decision of Agents and the Govermment are not pre-
pared to call for information on the subjeet.

REMOVAL OF RACIAL DISCRIMINATIONS AT MEERUT CANTONMENT STATION
oN THE NOBTH WESTERN RAILWAY.

318. Khan Bahadur Sarfarazx Hussain Khan: (a) Will Government
vlease obtain the information from the Agent, North-Western Railway, if
he has taken any action with regard to the removal of discriminations at
Meerut Cantonment station (vide Government reply to starred question 81
on 31st August, 1927)?

(b) If so, will they please communicate the result to the House?

Mr. A. A. L. Parsons: The Agent of the North Western Railway has
intimated that there are no benches marked ‘‘for Europeans only’’ at
Meerut Cantonment station.

DRAFT BERAR LAND REVENUE Law.

319. Khan Bahadur Sarfaraz Hussain EKhan: (a) Will Government-
please state if thev have arrived at anyv decision on the draft Berar Land:
Revenue Law passed bv the Berar Legislative Committee on 1st Decem-
her, 19257

(b} T so, will thev please communicate the result to the House?:
Sir Denys Bray: (a) No. Sir,
(b) Does not arise,

INCREASED TRAVELLING ALLOWANCE TO INSPECTORS OF Post OFFICES.

320. Khaa Bahadur Sarfaraz Hussain Khan: (a) With reference to
Government reply ‘' The matter is under consideration of Government "'
to starred question 605 (b) on the 30th August, 1927, will Government
please state if they have arrived at any decision regarding the question of
sanctioning the increase of travelling allowance to Inspectors of Post

Offices?
(D) If not, by what time are they expected to come *o a decision?"
‘The Honourable Sir Bhupendra Nath Mitra: («) No.

(b) Tt cannot be stated definitely by what time a decision will be-
arrived at.
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PROVISION OF ACOOMMODATION FOR POSTMEN AND LOWER GRADE STAFF
or Post OFFICES.

321. Khan Bahadur Sarfaraz- Hussain Khan: (a) With reference to
1y starred question 586 on the 80th August, 1927, will Government please
state if they have arrived at anv decision regarding the provision of
-accommodation for postmen and lower grade staff, ete.?

(b) If so, will they please communicate the result to the House?

The Honourable Sir Bhupendra Nath Mitra: (¢) The matter is still
wunder consideration.”

(b) Does not ars:>

Pay, PENSIONS AND ProMOTIONS OF THE MEMBERS OF THE INDIA UNAT-
TACHED LisT. .

322. Khai Bahadur Sarfarax Hussain Khan: (a) With reference tc
‘Government reply ‘' The malter is still under consideration of the Secre-
tary of State '’ to mv starred question 662 on the 81st August, 1927, will
‘Government please state if the matter has been decided by the Secretary
-of State?

(b) If so, what is his decision?

Mr. G. M. Young: A time scale of promotion and revised rates of
ray have been sanctioned for the India Unatstached List. Details will
‘be found in Army Iestructions (India) Nos. 286-B., and 287-B., of 1927.

CONTINUANCE OF THE PRESENT PRACTICE OF TAKING TABOOTS OVER THE
SaxcEAM BrIiDGE OoN WELLESLLEY RoaDp, PooNa.

323. Khan Bahadur Sarfaraz Hussain Khan: () Will Government
please state if the Government of Bombay has arrived at any decision
‘with regard to the continuance of the present practice of taking taboots
-over the Sangham Bridge on Welleslley Road, Poona, which subject was
under the consideration of the Bombav Government, (vide Government
replv to starred question 668 on the 31st August, 1927)?

(b) If so, will they please ccmmunicate the result to the House?

Mr. A. A. L. Parsons: I am making enquiries and will communicate
‘the result to the Honourable Member,

THIRD CLASS FARES FROM AMBALA CANTONMENT TO AMBALA CITY AND
DHULEOT, RESPECTIVELY.

324, Mr. Amar Nath Dutt: Is it a fact that the railway fare for third
-class from Ambala Cantonment to Ambala City is one anna only whereas the
fare from Ambala Cantonment to Dhulkot is three annag although the
distance in both cases is 5 miles only? If the answer be in the affirmative,
will the Government be pleased to state the reason for the difference?

Mr. A, A L. Parsons: The replv to the first part of the question is
in the affirmative. The mileage rates on the  Ambala-Kalka =ection,
part of which is heavily graded, and on which Dhulkot station lies, are

‘higher than the North Western Railway generally and this is the reason
For the difference.
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AMENDMENT oF DEvoLuTION RULE 15.

325. Khan Bahadur Sarfaraz Hussain Khan: With reference to Govern-
ment reply ** The question is still under the consideration of the Govern-
ment ¢f India '’ to parts (b) and (c) of the starred question 756 on the 1lst
Septeniber, 1927, will Government please state if they have undertaken the
amendment of Devolution Rule 15 for removing the grievances of Bengal
and Bombay about its defective working?

The Honourable Sir Basil Blackett: The matter was considered by
the Government of Indin in consultation with the financial representa-
tives of the Provincial Governments in November last, and as a result
of the opinions then expressed, it has been decided that it is undesir-
sble that action in the direction suggested should be taken pending the
examination which will presumably be made by the Statutory
Commission,

AMOUNT OoF SEA SERVICE REQUIRED OF CANDIDATES APPOINTED TO THE.
BENGAL PrLotr SERVICE FROM ENGLAND AND INDIA.

326. Khaa Bahadur Sarfaraz Hussain EKhan: (a) With reference to
Government reply ‘‘Government has under consideration the amendment
of the rules so as to place cadets from the ** Dufferin ** which will shortly
be ready as a training ship in Bombay, on the same footing in respect of
sea service as cadets from the ‘‘Conway’’ or ‘““Worcestor’’, [to part
(c) of the starred question 793, on the 2nd September, 1927], will
Government please state if the amendment of the rules has been con-
sidered ?

(b) If so, will they please communicate the result to the House ?

The Honourable Sir George Rainy: (a) and (b). The Government of
Bengal have been consulted in regard to the matter and the question is
still under consideration.

- STATEMENT IN THE STATESMAN oF DeceumBer 21sr, 1927, UNDER THE
HEADING ‘‘ PUNJAB RATLWAYS.”

327. Khan Bahadur Sarfarazx Hussain Khan: (a) Is the statement
published in the issue of the Statesman, December 21st, 1927, page 8,
under the heading ‘* Punjab Railway '’ correct?

(b) 1f so, will Government please state what is the total estimated ecost
of the opening of the branch line?

Mr. A. A, L. Parsons: () Yes.
(b) Rs. 16} lakhs.

GRIEVANCES OF THE EUROPEAN GUARDS oF THE NoRTH WESTERN RAlLwAY -
STATIONED AT RAWALP]:NDI.

328. Khan Bahadur Sarfarax Hussain Khan: (a) Will Government
please inquire if the Agent, North Western Railway, has comsidered the
matter regarding the grievances of the European guards of the North
‘Western Railway stationed at Rawalpindi, (vide Government reply to
starred question 827 on the 2nd September, 1927)?
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(b) If so, will they please communicate the result to the House?

Mr. A. A, L. Parsons: Government regret that they are not prepared
to make the suggested oenquiry. The matter is within the Agent’s
-competence.

OPENING OF PRIMARY ScHOOLS FOR MUSLIMS IN AJMER-MERWARA.

329. Khan Bahadur Sarfarazx HusSain Khan: (a) Will Government
please inquire if the new schools in connection with the five years’ pro-
gramme of educational expansion have been opened for which provision
.has been made [vide Government reply to part (b) cf the starred question
849 on the 5th September, 1927 |°

(b) If not, by what time are they expected to be opened?

Mr. G. S. Bajpai: (a¢) It has been ascertained that all the new schools
which it was proposed to open in 1927-28 in connection with the five
vears’ programme of educational expansion in Ajmer-Merwara have been
-cpened.

(t) Does not arise.

SToPPAGE OF THE RECRUITMENT OF HINDUS TO THE MINISTERIAL OR

TECHNICAL ESTABLISHMENT OF THE FOREST RESEARCH INSTITUTE
AT DEERA DUN.

330. Khaa Bahadur Sarfarazx Hussain Khan: With reference to Gov-
ernment reply ‘‘ Instructions are being issued to withdraw the order
‘to part (¢) of the starred question 1088 on the 19th September, 1927,
will Government please inquire if the orders have been withdrawn by
Mr. C. G. Trerar, acting for the President in conformity with the instruc-
“tions by the Government of India?

Mr. @. S, Bajpai: The order has been withdrawn.
1

REPORT OoF THE OFFICER APPOINTED TO ENQUIRE INTO THE CLERICAL ESTAB-
LISHMENT OF ARMY HEADQUARTERS.

331. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government
please state if they have received the report of the officer who is inquiring
‘into the clerical establishment of Army Headquarters, as referred to in
Government reply to starred question 925 on the 13th September, 19277

(b) If so, will they please lay the report on the fable?

Mr. @G. M. Young: (a) and (b). The report has not yet been
‘received.

GRrANT OoF HoUSE RENT ALLOWANCES TO POSTAL OFFICIALS IN CERTAIN
"Praces 1IN THE MADRAS PRESIDENCY.

332. Khan Bahadur Sarfaraz Hussain Khan: (a) Are Government
willing to obtain the ififormation from the Director General of Posts and
“Telegraphs, if he hag made an inquify into the matter and whether suitable
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action” has been taken as referred to in Government reply to unstarred
-question 102 on the 6th September, 1927?

(b) If so, will they please communicate the result to the House?

The Honourable Sir Bhupendra Nath Mitra: (a¢) An enquiry has been
made by the Director-General, Posts and Telegraphs, and the facts eli-
ecited are under examination.

(b) The Director-General will formulate and submit proposals on the
subject to the Government of India as soon as possible.

Revisep PENSIONS FOR THE INDIAN MEDICAL DEPARTMENT.

333. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government
please state if they have received the final orders of the Secretary of State
on the subject of revised pensions for the Indian Medical Department as
referred to in Government reply to part (b) of the starred question 959 on
the 13th September, 1927?

(b) If so, will they please lay a copy of the orders on the table?

Mr. G. M, Young: (a) Yes, Sir.
(b) The revised scale of retiring pensions for Assistant Surgeons of

the Indian Medical Department has been published in Army Instrue-
tion (India) No. B.-27 of 1928.

PRESERVATION OF THE MosSQUES oF THE SHARQI KINGS AT JAUNPORE,

334, Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to
Government reply ‘‘ Yes, the Government are inquiring into the matter *’,
to starred question 1098 on the 19th September, 1927, regarding pre-
servation of the mosques of the Sharqi Kings at Jaunpore, will Govern-
ment please state if they have made the inquiries into the matter?

(b) If so, will they please state what action they propose to take for
the preservation of the mosques as referred to in Maulvi Mohammad
Yaqub’s question?

Mr. G. 8. Bajpai: (a) Yes.
(b) The matter s still under eonsideration.

TRANSFER OF THE RATLWAY CLEARING AccoUNTS OFFICE FROM LAHORE
To DELHL

335. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government
please state if the Railway Clearing Office has been transferred from Luhore
to Delhi?

(b) If so, what was the total cost of purchase for the accommodation
of the Railway Clearing Office at Delhi?

Mr. A A, L. Parsons: (a) Yes, _

(b) I would invite the Honourable Member's attention to the reply
1 gave to Haji Abdoola Haroom’s starred «questiom No. 81 on the 1st
Februsry 1928. T



DEATH OF LORD SINHA

The Honourable Sir Basil Blackett (Leader of the House): Since the
‘House last met, India has lost one of her foremost song in the death of
Lord Sinha and many in this House have lost a friend. I think, Sir, that
you will agree, and that the House will agree, that it is only right that we
should honour ourselves and his memory by calling to mind the loss that
India has sustained before we proceed to the business of the day. In Lord
Sinha India has lost one of her foremost representatives in the sphere of
politics and of Indian life in India and in England and a man who has made
history in this country by being, I think, the first Governor of a Province
since the commencement of the British regime. He was the first Indian
Member of the Governor General’'s Executive Council. Lord Sinha
proceeded, from being a Member of the Executive Council in India, to
become Under Secretary of State in England and a Peer of the United
Kingdom. It is a very distinguished career, a career which, I think, ail
those who will look back on it will feel to mark the epoch in the history
¢t India through which India and Britain have been passing. I had the
honour to know Lord Sinha just a little before I came out to India, and
after I came out I had opportunities to come in touch with him on many
occasions, and I think the thin, that impressed me most was fhat Lord
Sinha had succeeded successfully in combining a real appreciation of what
he had jearnt of the West and a real understanding of Great Britain with
complete retention of his character and outlook as an Indian. As such, he
was able to render remarkable service in interpreting India to Britain. I
am sure, Sir, that vou will desire, and that the House will desire to ask
you on their behalf, to convey to the relatives our sympathy in the sudden
and grievous loss which they and India have sustained.

*Lala Lajpat Rai (Jullunder Division: Non-Muhammadan): 1 rise to
associate myself with the remarks that have fallen from the Leader of the
House. In the death of Lord Sinha, India has lost one of her illustrious
sons. We differed from him in politics, but we never doubted his motives
or his ability. He was a-great lawyer and a great publicist. and as such
we have to mourn his loss at this particular juncture. Whatever onr
differences with him, they are all buried in his death and we can only look
to his virtues and his ability. He wag one of the ablest sons of India in
modern times. Sir, I associate myself completely with the remarks made
by the Leader of the House.

Mr, Srinivasa Iyengar (Madras City: Non-Muhammadan Urban): I
also beg to associate myself with Sir Basil Blackett and Lala Lajpat Rai
in the sentiments which they have expressed on behalf of Members of this
House. There can be no doubt that in Lord Sinha we have lost one of the
most brilliant intellects, one who has risen to the highest places, at
one time in the affections of the people, at other times in the confidence of
the Government. But whatever differences there may be in politics, there
is not the slightest doubt that every Indian is proud of the fact that Lord
Sinha vindicated the patriotism, the ability, the character, the integrity,
the efficiency and the adaptability of Indian statesmanship and Indian
administrative skill and made himself a world-known figure. Tt was given
to him on behalf of India to conquer some of the impregnable fortresses in
“tht United Kingdom, and whatever our present political complexions may
be, I must congratulate Indians on having Lord Sinha as one of their

*Bpeech not corrected by the Honourable Member. .
( 1112 )
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greatest representatives. I myself had the honour of a very brief acquain-
tance with him. I remember talking to him when the Capital was shifted
from Calcutta to Delhi, and I remember the sentiment he expressed on
that occasion, to which I do not wish to refer at the present moment. ¥or
can I, speaking on behalf of my party, forget the fact that it was given to
him even more than to be a Peer of the United Kingdom and a Governor
of a Province, to fill most worthily at one of the critical stages in our
struggle for freedom the Presidentship of the Indian National Congress. It
was my privilege to work as one of his humble lieutenants in the Congress at
Bombay. It is therefore my melancholy privilege to associate myself with
all that has been said of him. There can be no doubt that he was one of
the greatest sons of India.

*Mr M, A, Jinnah (Bombay City: Muhammadan Urban): Whatever
political parties there may be in this country and whichever party one may
belong to, it cannot be denied that in the sudden death of Lord Sinha
India has lost one of her greatest sons, and I associate myself entirely with
the Leader of the House in his expressions of sorrow. Sir, I knew Lord
Sinha when I was in the Imperial Legislative Council and he was a mem-
ber of the Government of India, and ever since then I have come in very
close contact with him. I can say without fear of contradiction that what-
ever office he was called upon to fill he discharged the responsibilities of
that office fearlessly and loyally and with credit to his country. Not only
that, but T think that however much we may differ from Lord Sinha’s
polities. it cannot be denied that in whatever he did he was actuated by
honest convictions and principles in which he believed. Such a man, Sir, is
very rare, and in his death India has suffered a very very great loss indeed.
Our sympathies must naturally go out to Lady Sinha and his children whom
bhe has left to mourn him, and we feel deeply for them in their great
bereavement.

Sir Walter Willson (Associated Chambers of Commerce: Nominated
Non-Official):  Sir, the non-official European group in this House desire to
associate themselves most thoroughly in all that has been said as a kind
tribute to the late Lord Sinha. He is mourned to-day throughout India
and Dritain. He was one of India’s greatest sons. and it is nothing short of
a calamity that he has been taken away at this particular period of India’s
history.

The number of high positions which he occupied, as the first of his raee
to do so, is absolutely outstanding in his record. His political carecr
stretches over more than one chapter of Indian development and to few
men has it been given to occupy so many responsible positions. It was
not only what he was but the distinction with which he filled those positions
and the success he attained in most of them which strikes the imagination.

In one’s earliest thoughts over the dead, one is concerned perhaps more
with what he was than what he really did. He was one of Bengal’s finest
products, a gentleman, able and cultured, honest and sincere. though he
was not always politically understood as he might have been by everybody.
But I feel that those very high qualities will be even more appreciated
and honoured in the future by every school of thought in that India of
which he was.such an adornment.

Nawab Sir Sahibzada Abdul Qalyum (North-West Frontier Provinee -
Nominated Non-Official): On behalf of the Central Musiim party, Bir,

*Bpeech not corrected by the Honourable Member.

r
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I associate myself with the views expressed by the leaders of the othor
parties about the sad loss India has suffered from the death of Lord Sinha.
His solid and sound views on all important political problems of the day
are well known all over the country, and India can well be proud of his
ability and the success with which he carried out his duties in all the high
offices which he occupied. He was, as has been said, the first Indian
Governor of a Province, and I am sure he has proved to the world that,
given the opportunity, he. an Indian, could run a province as successfully
as anybody else could do.

Mr, President: I am sure the House will permit me to associate my-
self with the great tribute paid by it to that great and brilliant son of
India, Lord Sinha, who had a very unique and brilliant career. I have
very little doubt that, when the history of India’s struggle for freedom
comes to be written, Lord Sinha’s name will find in it a prominent and
honoured place. As desired by this House it shall be my duty to convey to
the family of Lord Sinha its sincere regret and condolences.

BILL PASSED BY THE COUNCIL OF STATE LAID ON THE TABLE.

Secretary of the Assembly: Sir, in accordance with Rule 25 of the
Indian Legislative Rules, I lay on the table the Bill further to amend the
‘Chittagong Port Act, 1914, for certain purposes, which was passed by the
«Counci] of State at its meeting of the 2nd March, 1928.

THE INDIAN TARIFF (AMENDMENT) BILL.

PRESENTATION OF THE REPORT OF THE SELECT COMMITTER.

The Honourable Sir George Rainy (Member for Commerce and Rail-
ways): £ir, I present the report of the Select Committee on the Bill
further to amend the Indian Tariff Act, 1894, for certain purposes.

GENERAL BUDGET—GENERAL DISCUSSION.

Mr. President: The House wil] now start the general discussion of the
Budget.

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
Sir, this is the sixth and the last Budget of Sir Basil Blackett, and when
I recall his memorakle words uttered at the time of the presentation of
his first Budget, I feel that I ought to render unto him the praise which
‘he deserves for his genuine desire to bring about financial prosperity and
thereby to serve the land of his birth. Sir, we kmow that the constitution
of the Government of India is such that there is no efficient control over the
expenditure, and that every Member of the Governor General’s Council,
except the Finance Member, is not only not responsible for financial equili-
brium but. is directly inferested in‘ spending, whith overpowers afl' his
appeals for economy smd: reduction. The views expressed i the financial
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statement are not necessarily his own, and so the okservations and eriti-
<isms that we on this side of the Housé offer will be against the general
policy and not against the Honourable Member, who, like the gobd wife,
is obliged to say to the Government of India, ‘‘ Whither thou goest I shall
go . But 1 take exception to his concluding remarks that this is a budget
which both Government and the country can view with pleasure. I
-expected a more frank statement from the Honourable the Finance Mem-
-ber, and the omission of the word ** country ** would have been nearer the
truth. Sir, the neat little speech covering 10 pages of printed foolscap
showing a surplus of 2'63 erores may appear to the cursory observer to be
satistactory; but to the caretul reader who examineg the Demands for
Grants and finds that nearly one-half of the revenue is devoted to military
expenditure it is disquieting, though we have been told that the Govern-
ment have given very special consideration to the matter during the current
year, and the figure proposed for next year cannot be reduced if India is
to muake reasonable provision for her defence. Sir Malcolm Hailey, as
Finunce Member of the Government of India, is reported to huve said in
September 1921 :

*l have in my Department men, who, if I would allow them to do so, would be
~capable of putting up a budget which would easily defeat the scrutiny and defy the
criticism of the House.”

Wonderful produects of s wonderful system! But though some of them
nuay still be in the Department left as a legacy to Sir Basil, he is too good
to take shelter under any such device, and while we appreciate his honesty
.and candour, we regret that he has heen the victim of a vicious system
which prevents us from congratulating him on this his last Budget

Nearly half a century ago the Government of India, in their despateh
of 8th February, 1879, was constrained to represent to Her Majesty’s
Government that:

*“The burden thrown upon India, on account of the British troops, is excessive beyond

‘what an impartial judgment would assign, considering the relative material wealth of
‘the two countries and the mutual obligation that subsist between them.”

We have been told that there have been savings, owing to troops being
-sent to China, but these savings are being used towards financing a pro-
-gramme of expenditure upon modernisation, which the army authorities
and the Government of India recognise as urgent. Of course we cannot
be allowed to have a peep into that programme, nor are we capable
mentally and morally to understand the urgency, for are we not perpetual
minors, under the care and custody of our gtardians? And under every
system of jurisprudence the minor has no right to question the guardian’s
acts, except when he attains majority, and that, too, under very special
‘oircumstances. Here there is no fear of the minor attaining majority, in
spite of the Indian Majority Act. But may we not complamn before the.
bar of humanity against the Government of India for subbrdinating our
‘interests to the impetuous impulses and seductions of conquest and
Imperial vainglory, not to speak of the immediate gain and temptations
of commercial enterprise and fat berths in the services?

It has been pointed out times without number h:&"tl_lis House and out

-of it, that the military expenditure of a country a‘lit_mli_l on no acedmit p_mgeﬂ‘

a fitth of its revenues under normal rvifcuthstances, and' this enduring
r2
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principle of sound finance was adopted by the Brussels Conference with
the unanimous concurrence of the Government of India, and its repere-
sentatives. But the variance between profession and practice on the part
of our rulers is the guiding principle in every branch of their administration.
His Excellency the Commander-in-Chief, whom I do not see here, may
agsk how to effect a reduction in the military expenditure? The answer-
that has been given times without number is ‘‘ Indianise ”’. But when
I find that even the small modicum of Indianisation recommended by the
Indian Sandhurst Committee is thrown into the waste paper basket, T
shall not be wrong if I say that the Government of India is not serious -
in their endeavour to reduce the military expenditure.

The half-fed and ill-clad tillers of the soil is a standing commentary
of your military policy, and the plea of protecting his hearth and home
is only an euphemistic expression for his exploitation, and I make bold to
assert that the real motive behind it is to keep India ever in bondage and
to provide emplovment for the Britisher. 1 would prefer a Tamerlane
or a Nadir Shah at intervals, than this perpetual invasion of a costly
foreign army which sits like & vampire on the breast of India, sucking its
life blood. i

Sir, the cost of an Indian soldier is Rs. 631 per annum, while that
of a British soldier is Rs. 2,503 per annum, and if this British element
is eliminated, there will be a saving of about 10 crores of rupees a year.
But then it will be argued that the British soldier has got greater military
qualities than the Indian soldier. = That argument will not hold water
before an impartial reader of history. The Rajputs, Sikhs and the
Mahrattas, as also the Gurkhas and the Pathans, make as good soldiers,
if not better, if they are given the necessary training. All these arguments
have failed to induce the Government to reduce their military expenditure,
and it is useless to discuss it further, for it is impossible to convince those
that are determined not to be convinced.

Sir, this land favoured by the gods, protected by natural barriers of
seas and mountains, needs but little protection from human agency, and
if vou check your forward policy and Imperialistic tendencies, you will
not require the huge foreign army to defend her.

Turning to the other items of the Budget, we have hardly any reason
to congratulate the Honourable the Finance Member, for the high postage
rates remain where they were, the railway fares, except a nominal reduc-
tion in third class fares for long distances, remain the same, while such
an every day necessity as salt, has to be taxed, not to speak of the Income-
tax which has a tendency to increase every year in the hands of over-
zealous officers. What hope is there then of the readjustment of the
burdens of tazation and its reduction?

While I am "thankful to the Honourable the Finance Member on the
eve of his retirement for his prayer that no storm from without or from
within may descend upon India to disturb, according to him, the bright
prospects of financial well-being, to which she seems to-day to be justified
in looking forward, I must confess that I see no hope of such a future so
long as the items of civil and military expenditure do not bear any just
and reasonsble proportion to the revenue that can te possibly realised from
the country without incurring peril and exhaustion. For we cannot forget
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+that the tax-gatherer is the foster parent of revolution, as was proved by
‘the secession of America from the British Empire.

Sir David Barbour, a former Finance Member of the Government of
India, described India as: .

‘“an eastern country governed in accordance with western ideas, an immense and
poor population, a narrow margin of possible additiona] taxation, claims for additional
-expenditure greatly in excess of poesible additional revenue, a constant tendency for
expenditure to outgrow revenue, a system of government favourable to the increase
and unfavourable to the reduction of expenditure, no financial control by intelligent
and well-informed public opinion either in England or in India, aninsufficient check om
expenditure in India, a remote and imperfect control exercised from England, a revenue
-specially liable to fluctuation from year to year, with large and growing foreign pay-
ments.”’

This is the description of India by one of Sir Basil's predecessors in
office, who had no illusions of a surplus budget, and I request the Honour-
able the Finance Member to consider whether during his tenure of office
things have improved in any way.

The Demand for Grants will come in for eriticism in proper time. kut
in this general discussion I beg to refer to a particular item on page 509,
which refers to the Indian Btatutory Commission. We have been told
that the -Commission is a Parliamentary Commission, and yet a portion
-of the expenses have been charged upon the Indians who had nc voice
ip~ its appointment, and who never asked for it. The elected Indian
Members of this House, with twelve exceptions, have declared in no un-
wertain voice that they refuse to admit Engzland’s right to frame a con-
stitution for the Government of India, and yet the Government in utter
disregard of our verdict wants to saddle us with the cost of this white
Commission, I was going to say—the traditional white elephant. In no
other country, except India, would this have been possible, but relying
upon the powers of certification, the Government, through the Honourable
the Finance Member, has once more reminded us of our frue position under
the present system of administration. In a free country the withholding
of the Demands for Grants cannot be restored, and all the functions of the
Btate come to a standstill which brings about the downfall of the Gov-
ernment. Here in India there is no apprehension of any such kind, and
the Government goes on merrily in spite of our refusal to the Demands
for Grants.

To pass through all the formalities of Parliamentary procedure, with-
out any sanction for enforcing compliance to the verdict of this House
is a cruel travesty of responsible government. So long as this state of
things continues, we cannot assent to the Budget consistently with our
sense of self-respect, and our duty as representatives of the people will
te one of disapproval of your methods signified by the rejection of the
Budget, the only weapon left to an enchained, emasculated and disarmed
.people.

Although I am unable to congratulate the Honourable the Finance
Member on his last Budget, yet I wish he may be privileged to witness
from his island home in his retirement the dawn of a new era in Indian
finance, freed from all external control in the near future, for the time
has come for the star of India to shine ag it did iz days of yore, and
-enlighten the world with the truth that man is greater than gold, and
that India’s organised strength can break the chain that threatens to
enchain the world. This vis'on of New India rising from the old is the
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bedrock of our faith and hope, which will triumphantly lead us to our
propér place in the federation of the human race, and I repeat in the
words of our poet Rabindranath :

““ Eh nahé Kéhini
Enh nahé Swapan
Asibéy 8é din asibéy.”’

“It is neither a phantasm nor a dmam,
But a certainty in the divine "

Sir Walter Willson (Associated Chambers of Commerce: Nominated
18 N Non-official) : On a point of order, Sir. May I ask if any time
OO Jimit is fixed to-day for speeches?

Mr. President: No time limit has been fixed, but I expect Honourable
Members will not exceed twenty minutes in any case.

Mr. N. O. Kelkar (Bombay Central Division: Non-Muhammadun
Rural): Sir, we all listened with great interest and satisfaction to the
budget speech which the Honourable the Finance Member delivered last
week. It is, if 1 may say so, the swan song of Sir Basil Blackett as the
Finance Member of the Government of India As such it was couched
in very subdued tones. It was free from controversial topics and it =also
contained no boastfulness of achievement. What was perhaps due to him
bad been said in another House by the Secretary of the Finance Depart-
ment. In this House the Finance Member contented himself with giving
a graceful expression to his own good wishes about the financial welfare
of the land of his birth and our birth; and may I reciprocate that sentiment
of hig by giving expression to my personal hope that on his return to
England it may be given to him to enjoy a long further career of distinction
i the realms which are his owm.

Sir, the Budget presented to us is not in any sense a spectacular budget;
but T daresay it is a budget which is really a commendable budget for it
is a normal and balanced budget which we have seen after several years.
The Indian tax-payer will share with him a sigh of relief at emerging as
it were into the light after travelling through a long tunne] of financial
darkness and despair. We are free from the contributory uncertainty of
railway finance. Whatever the merits of the exchange ratio established
last year, we can calculate with certainty about the cost of our Home re-
mlttances and the disappearance of the item of exchange under several
heads of incame and expenditure, so far as it goes, is a thing to be definitely
welcomed. The debt position is progressively hopeful. India’s credit may
certainly be said to be established to a certain extent in the hcme and
foreign markets. and there is evervthing to be said in favour of the redue-
tion of unproductive debt. The Budget under the revenue heads does not
call for much criticism. though it may be said with regret that notwith-
standing the recurrent surpluses of the last five vears, there has been no
serious attempt at reduction of taxation. But, on the other hand, we
must give credit to the Finance Member for relieving the Provineial Govern-
ments of their contributions and for abolishing the cotton excise duty.
Provincial contributions were a continually running sore, but it will
now be healed, and Provincial Governments will once more feel freedom:
from the shaekles imposed upon them by the Meston Settlement.
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His last budget is, as it were, the coping stone upon the financial admi-
nistration of Sir Basil Blacketh, and he would allow us, I suppose, as he
has done it himself, to view: the edifice of that administration as a whole.
Many factors have no doubt contributed to the satisfactory position we
have arrived at at the end of these five years. First of all, there is the
propitiousness of the monsoon which is responsible for the progressively
increasing returns of revenue during this period. The Finance Member
may claim that he has stabilised prices by stabilising the rupee and fixing
the exchange, but he knows as well as we do that the credit for stubilisation
of prices is due to the general stabilisation of world conditions in a better
measure than to the stabilisation of the rupee itself.

Then, with regard to the gold standard, which is said to have been
established in this country, I must say that so far as I can see there
has been no attempt so far to strengthen that position by adding to the
gold reserves in this country and that, I think, is certainly a great point
of weakness from the point of view of the gold standard ideal.

Then, again, the Finance Member has used the alternative methods of
increasing and reducing the currency according to his own ideas without.
taking into consideration the legitimate demands of the Imarket. By
fixing the exchange ratio at 1s. 6d. he will no doubt be saving to Govern-
ment a few crores in Home remittances; but he has done so not without
causing’a wrongful loss to the Indian producer of an amount which is at
least five to six times the amount of the saving o Government; and one
feels tempted in sheer desperation to say that it might have been better
if he had raised the amount represented by his saving to Government under
the head of exchange by imposing taxation which might yield that amount.
But it must be said that side by side with the assistance of fortuitous cir-
cumstances bevond his control, the Finance Member has also shown &
perception of certain correct principles in the general regulation of the
finances of the countrv. Happiness and unhappiness in this world is said
to be only relafive, and those who are optimistic by temperament and’
charitable by nature may even derive some consolation from the fact that
the Finance Member of India has perhaps done even better than the
Chancellor of the Bxchequer off Great Britain. For Mr. Phillip Snowden,
himself an ex-Chancellor of the Exchequer, has recently pointed out that
Mr. Churchill’s financial policy during the last few vears has been a failure.
According to Mr. Snowden, Mr. Churchill has increased during his term
of office national expenditure by something like 40 millions a year; has
imposed additional indirect taxation of about 24 millions; has added to
the burden of the local authorities by his various raids upon them; has
neutralised the benefits which ought to have come from Sinking Fund pay-
ments; has increased the total National Debt: has raised the rate of Gov-
ernment borrowing, and has made the conversion of maturing debt a more
costly proceeding for the tax-paver. Of course. I cannot vouch for the
truth of all these statements; but that is what appears and may be taken
as & matter of consolation by way of contrast. Contrasted with this, Sir
Basil Blackett’s administration seems to have been more successful. For
during the last five years, he could show a total surplus of about 15 crores.
This evele of surpluses naturally leads one to think of the financial position
of the Government of India during s number of years previous in which
surpluses regularly alternated with deficits. From 1898 to 1918—the year
before the War—the total net surplus amounted to about 54 crores.
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The era of deficits then commenced, which, with only two exceptions,
lasted till 1922. In thia period of nine years, while the total surpluses
amounted to only 23 crores the total deficits amounted to 112 crores—that
is to say, a balance of 89 crores on the wrong side. The memory of this
disastrous policy and its effects takes away most of the consolation, and

in faet the whole of the benefit of the financial policy which the present
Finance Member has been able to pursue.

Sir, in speaking of any Finance Member of the Government of India,
it must be remarked that we intend to speak only impersonally; we must
look upon the Finance Member as a continuous entity. The deeds of pre-
-decessors and successors are inextricably interwoven. The wise measures
of one Finance Member may naturally shine on the background of the
misdeeds of another. Periodical elevations of spirit may compensate for
periodical depressions of it. But just as the nation and the Gcvernment
are continuous corporations, so also the Finance Member can be allowed
to have only one corporate and continuous soul. Through the opening and
.closing balances of the Treasury and the schedule of the public debt, the
nexus is woven of their indivisible existence. We know Sir Basil Blackett
had to perform the Herculean task of cleaning the Augean stables of his
predecessor, and we naturally sympathise with him in his labours. But
Sir Basil ‘Blackett cannot accuse us of deliberate pessimism if we like to
take only a panoramic view of the finances of India from the vantage
ground of the normality which we seem to have reached for the moment.
From here we not only see but also still feel the effects of the mismanage-
ment of the finances in the years gone by. It is no comfort to us to be
told, that we have once more reached the region of balanced budgets, for
we cannot forget what we have had to pay for arriving at that region,
though with the helping hand of Sir Basil Blackett. We know of those
who ‘‘husbanded the golden grain,”’ but we cannot forget those who ‘‘flung
it to the winds like rain.”” We are, of course, susceptible to the sweet
music of the balanced and tuneful budget produced by Sir Basil, but we
cannot put out of our mind the manner in which the instrument of that
music hag been manufactured. For we are still groaning under extra re.
curring taxation and the burden of our debt, from which not even Sir
Basil Blackett’s financial genius has been able to free the Indian nation.
And that reminds me of the parable of the great god Pan poetically
narrated by Elizabeth Browning, which has a great moral even for Finance
Members and Chancellors of the Exchequer. The great god Pan made a
flute out of a slender reed, but in doing so he spread ruin and broke *he
golden lilies afloat, while paddling and splashing with the hoofs of a goat.
The limpid waters were made turbid. The great god Pan hacked and hewed
with his hard bleak steel at the patient reed, till there was not a sign of a
green leaf left. He drew the pith out of the reed like the heart of & man,
-and notched, the poor thing with holes, and triumphantly said: ‘‘This is
the way to make a flute out of a reed.”” But what was the verdict of the
poet on that flute and that music?

‘“Yet half a beast is the great god Pan,
To laugh as he site by the river,
Making & poet out of & man:
The true gods sigh for the cost and pain,—

For the reed which grows nevermore again
As a reed with the reed in the river.”

-
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‘Well, the Budget for the new year is certainly one which, as Sir Basil
Blackett says, is u budget which both the Government and the country can
view with pleasure. He also prophesies that, if the recent rate of progress
is continued. our unproductive debt should vanish altogether in about 13
vears’ time. But we all know that it is a very big “‘if’", and one wonders
whether some of the voracious departments will not again open their mouths
and raise their heads, if they are not kept under tight control by the new
Finance Member, and whether the new Finance Member will advert, as
an urgent duty, to the necessity of reducing taxation.

Mr. Arthur Moore (Bengal: European): Sir, I am perhaps inclined to
turn a slightly less blistering eve on Sir Basil Blackett than my colleague
from Bengal, Mr. Amar Nath Dutt. In fact, I do not mind joining
Mr. Kelkar in throwing a bouquet at the Finance Member because, what-
-ever we may have to say in detail about this particular Budget, T do not
think for a moment any of us forgets what he has done for us in th2 last
five years. We are only now in a position to offer criticism,—what I may
call hopeful criticism,—because at last we think that there is a little bit
of money to be got,—and for that we are very grateful to Sir Basil Blackett.
But having said that, there are one or two points which I should like to
register at this stage. First of all, I think that the Honourable Member
‘has shown a great deal of discretion in regard to certain matters. He has
for instance, I think, convineed us all that there is an uncovered lability
for post office cash certificates. But I may at once sav that T also think
that this is the first time we have heard about it, and it is a liability which
will now have to be provided for. 8ir, T heard the other dav of someone
getting one day’s simple imprisonment for concealmrent of liabilities. T am
‘not quite certain whether the Government of India ought not to get one
day’s simple imprisonment . . . . .

The Honourable Sir Basil Blackett (Finance Member): T am getting
“two days.

Mr. Arthur Moore: Two days then. Now, Sir, most of us are sitting
here in two capacities. If we look at things from the point of wiew of
the Central Government, we are bound to admit that very much has been
done to change the whole face of affairs in the last five years. But there
is another point of view which the Honourable the Finance Member does
not really, we feel, share to the full with us. We are also representing
~our provinces, and we have to think of their position: and in Bengal it is
an extremely unpleasant position. We have lately had our prowincial
Budget produced. I fear it may be said, in a very different sense, to be
spectacular. Certainly it told a very different tale to the kind of tais that
the Finance Member was in a position to unfold in this House. And it is
fo us becoming an intolerable position that in a province which is generally
called a rich province, certainly a province that contains prosperous people
and has prosperous industries, the Government should have no money at
all for necessary public development. Now, Sir, we in Bergal are definite-
ly out to try and undo this miserable Meston Settlemrent. We are all
together. Bengal is in revolt. We have those famous fire-eaters, Sir
‘Walter Willson and Sir Darcy Lindsay, leading us in rebellion. Our hearts
beat as one from right to left- We have Mr. Amar Nath Dutt, we have
Mr. Neogy, we have Mr. Goswami. We are all together. I do not thigk

‘-tgmf:tﬂ{apre is a single Member from Bengal who has the slightest doubt or
‘hesitation . . .
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Maulvi Muhammad Yakub (Rohilkhund and Kumaon Divisions: Non-
Muhammadan Rural): What about Mr. Kabeer-ud-Din Ahmed?

Mr. Arthur Moore: Yes, I am quite sure of him. And our point is.
this, that we are paying definitely too much in two directions. In income-
tax and super-tax alone, 655 lakhs is what the Honourable the Finance Mem-
ber budgets to take next vear out of Bengal. He has budgeted for a total
for all India of 17 crores, and he takes more than 6} crores out of Bengal.
For his export duty on jute he budgets for 420 lakhs on raw -snd munu-
factured jute. That is a direct tax upon the one province of Bengal. Now,
Sir, we were told the other day that the Government could not accept the
definite proposals of the Tariff Board in regard to the small industry of’
ply-wood because the Tariff Board proposed an export duty. The Govern-
ment of India could not have such a vicious affair as an export duty, so
thev proceeded to double the import duty. All their arguments against
an export duty are no doubt verv right and proper,—but why is the Gov-
ernment of India so very keen upon this export duty on jute? I am quite:
wiiling to agree that it is not an export duty comparable to others. I am
quite willing to agree that jute is a monopoly, and therefore that muny of
the vices of an export dutv do not arise in this case. 8ir, T am not sure
at all that we ourselves would not like an export duty. But if it is going
to be an export duty, let it be one imposed by the province of Bengal.
The duty is coliected on raw jute and on manufactured jute. Tt seems
to me that it is contrary to the declared policy of the Government .:f India
to tax an Indian manufacturing industry. You say that if you are guing
to have an export duty on jute vou must collect it on all the jute that
goes out, either in raw form or in the manufactured form. It is obvious
that in taxing the manufactured article as it goes out you are to a certain
extent crippling an Indian industry. Again, T am not contending that the
industry is in a bad way nor am I mraking out a case for its protection.
But I do say that if it is going to suffer this particular discrimination
against it, it ought only to do so in the interests of its own province which-
is without money, and where all large schemes for development and for
public welfare have for vears, ever since the institution of the reforms,
ever since the dyarchic experiment was first heard of, been hopelessly
cramped and rendered entirely impossible, simply for lack of money.
Last year we heard some verv admirable eloquence from the Government
on the subject of the nefarious export tax on hides and the Government
even proposed to abolish that tax, but, unfortunately, this House decided
that it should not do so. I am sorry to see that Government has wearied
of well doing. Tt has not again brought forward that proposal. In fact,
last year, after the Assembly forced its hand, it only budgetted for 30
lakhs on the export of hides, but the Finance Member this year has
cheerfully budgetted for 85 lakhs without any proposal to abolish it, and
without any of those arguments that we heard last vear. Well, 8ir, T feel’
that there is a strong agreement in general in this House with ihe Gov-
ernment’s arguments against export duties. In the case of jute, as I
say, if there is going to be any expbrt duty, it should be one of which
Bengal gets the benefit; and I wish now, while saying on behalf of Bengal
Members that we are very grateful to the Finance Member, who has
brought us to the crest of that hill of vision to which he referred the other
day whence we can survev the prospect, T do at the same time wish to
frow down a glove to his sucecessor, and to say that we will not rest tili
we get this miserable Meston Settlement upset. i



GENERAL BUDGET—GENERAL DIBCUBSIOUN. 1123

Mr. Ghanshyam Das Birla (Benures and Gorakhpur Divisions: Non.
Muhammadan Rural): Sir, there is one point in the speech of my friend
Mr. Arthur Moore on which 1 not only congratulate him but with which
I entirely agree. He had the frankness to tell the Finance Member that
this was the first time when this House was told of the accrued liability -
of the postal certificates. He aiso very appropriately reminded the Honcur-
able the Finance Member that his action in concealing the losses from the
House made him liable for one day's simple imprisonment if such a thing
ever happened in any commercial firmv. 1 beg to state, 8ir, bowever,
that this is not the only direction in which the Honourable the Finance
NMember has played with the figures and tried to mnrislead this House.
I sincerely wish that I had been in a position to offer him my congratula-
tions at least at this stage when he is about to leave India for good, but
I am afraid;, after knowing too well that he is responsible for placing in-
correct and inisleading statements before this House, it will be impossible
for some of us to offer him any compliments. Sir, the other day the
Honourable the Finance Member remarked that he was a better Bwarajist
than some of those sitting on the opposition benches. Sir, I confess T
would be horribly shocked if my Swarajist friends put before this House
a statement like the one put forward by 8ir Basil full of untrue and incorrect
statements. Sir, it is not the Honourable Sir Basil Blackett but his
successor whom we shall hold responsible for the aceuracy of this Budget,
and therefore I muaintain that it is not only unfair to this House but unfair
in a greater sense to his successor that he should have pul these misleading
figures before us. )

Bir, before I proceed to criticise the various statements I might say
a few words of warning about the danger which is hovering over us. Sir,
we have had five successive good crops. In the natural course good crops
shauld have reflected on the prosperity of the people. But what do we
find? Most of us in this House know that the purchasing power of the
country at present is at its lowest ebb. There is practically no demand for
piece-goods, foreign or Swadeshi, and people are poorer in every way than
they were five years back. One may very pertinently ask what is the
reason of the poverty of the people in spite of the fact that we have had
five successive good crops? The answer is very simple. The country is
practically being crushed to death under the heavy taxation. I tried in nry
speech of last year on the Budget to put befqre the House how the Govern-
ment through the appreciation of exchange had been able tc exact a greater
amount of revenue than what they could have done under the rstio of
1s. 4d. Tt is not my intention this year to repeat these figures again.
What I however wish to point out is that, due to the appreciation of ex-
change the fall in general level of prices and five good years which we
have had, it should have been possible for the Government to reduce their
expenditure and thus give a great amount of relief to the tax-payer. Bu!
what instead of that do we find? We find that, in spite of all these gaod
factors which we have had during the last five vears, the Government
exact a greater amount of revenue fronr the tax-payer as compared with
what they did in 1923-24. Tn 1923-24. the total revenue amounted to about
Rs. 183 crores, which now amounts to Rs. 182 crores, and this in spite
of the remission of the provincial contributions. Now. so far as the pro-
vineial contributions are concerned, they do not neceasarﬂy mean any
relief to the tax-payer. If T am not wrong, my infornration is that almost
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in every province taxation has increased since 1923-24 in spite of the re-
mission of the contributions. (An Honourable Member: “Th.at.‘ is & ta?t J)
Some of my friends teli me that that is a fact. Now, Sir, this is the situa-
tion in .pite of good years, in spite of the appreciation of exchange, in
spite of the fall in the general level of prices; the Government of India
and the Provincial Governments are collecting more revenue from the
.countrv than what they used to do in 1923-24, and that is in short ihe
reason why the purchasing power of the people is at a low ebb und why
the poor people of this country find it difficult to buy even the bare
necessities of their life. There is only one remedy for improvement of
the present state of things, and that is retrenchment. It is for the House
to consider very seriously whether we have not arrived at a stage when
we should have another Retrenchment Committee. The Honourable the
‘Finance Member may ridicule some of us who give him this warning; ib
js humen nature that one who does not make himself agreeable is as
a rule liable to be ridiculed. If any one had criticised the railway nrinage-
ment five vears back the response from the Railway Department would
have been the same. Even last year when my Honourable friend, Mr.
Chetty, criticised verv strongly that ihe railway expenditure was over-
estimated, he was ridiculed. Thank God, his position was vindicated, but
T want to know what proof is there that the other departments of the
Jovernnrent are not being run with the same extravagance and the same .
inefficiency with which the Railway Department five vears back was bheing
run? I hope that in their own interest Government would consider very
-geriously the question of retrenchment. Tf we were to have one or two
bad vears and if we were called upon to pay the concealed losses such as
the deferred interest on postal certificates—I- call them concealed because
thev have not been disclosed to this House—if we were to be called upon
to pay all these concealed losses, in one vear there would be only wne
-alternative left for the Government, and that is to increase further the pre-
sent taxation, and I am quite sure that I anr expressing the views of this
House when I say that this House will never consent to anv further increase
in the present taxation. It would be impossible for the Government to find
ways and means to meet any possible deficit which they might have to face
in any bad vear unless they made retrenchment, and if not for the sake of
the tax-payer, at least for their own sake they ought to consider the question
of cutting down the expenditare verv seriously. T would specially appeal
to my European friends in this House because I want to tell them very
frankly that the ecconomic condition will play a great part in maintaining the
peace and contentment of this country. Tf the people were being opprossed
under a wheel of heavy taxation and over and above that if we were ealled
upon to impose further taxation, no sermon on peace and contentment
would be able to keep the people calm and peaceful. T hope, therecfore,
that the Government will seriously consider the question of retrenchment
and take effective action in the direction.

Now, 8ir, the Honourable Sir Basil Blackett remarked in his budges
speech that the earnings of the Railways were a barometer of the pros-
- perity of trade. and he implied thereby that the country was passing
through a time of prosperity. So far as the imports of cloth and trea.
sure go to show, so far ag the collection of income.tax goes to show—it
they are to be taken as a criterion of the people’s prosperity—I must
roint out that Sir Basil’s contention does not find any support in them.

[
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Y has been a serious drop in the collection of income-tax, the Quty
Eciifer:ted Bon the import of clrﬂah has been less than that of the previous
year, and the import of treasure has fallen by an amount of Rs. 63 crorei,‘
The price of 8} per cent Government loan which stood at Rs. 77-7-0
last year stood at Rs. 75-15-0 this vear. If all these things have got-
any significance, they only go to show that the countrv is not passing
through a time of prosperity. Now, Sir, the Honourable Bir Basib
Blackett has budgetted for a higher figure for receipts from income-tax
and customs for the Budget of this year. I hope and pray  that his-
wishes may be realised, but as we all know there is many a slip between
the cup and the lip. But granting that we shall get more money under’
these heads, I should like to know from the Honourable the Finance
Member what provision he is going to make for those concealed losses
which we may be called upon to pay in his absence. I was very much
alarmed to note from his speech that the loan of 1918 issued at 5 per
cent. premium and matured in 1928 caused a sudden demand of about
Rs. 80 lakhs on the revenue within one year. This is not the only’
instance in which these so-called deferred interests have been kept con-
cealed from the House and eventually paid in one year. It was for the
first time, as my Honourable friend, Mr. Moore rightly vemarked, that-
we happened to hear of the accrued liabilities of the postal certificates.
Sir Basil very plausibly defends his action by saying, ‘‘Oh, our Budget
is a mere statement of receipts and disbursements in cash.”” I do not
agree with him that our Budget is a mere statement of receipts and dis-
bursements in cash. I should like to give a few instances which will
show how in the past the practice has varied according to the convenience
of the Finance Members. Tn 1923, a loan was raised at a discount and in one
year the whole discount was written off, whereas in 1927 loans have been
raised at discounts in England and in India, and it is proposed that the
discounts should be spread over a period of vears of the currency of the-
Ican. Now, as regards these loans issued at discount or premium such
discounts or premiumsg represented nothing buv interest pure and simple
which the loans carried. If that was so, what was the reason that in
some vases it was proposed to distribute the amount over a period of
vears, while in other cases it was written off in one vear? There must
be some cause, and I would like to know from the Honourable the Finance
Member why he should decide at his sweet will to write off the interest
on loan sometimes in one year and spread it sometimes over a number of
years. The real fact is that he nets in a manner which suits him best.
Sometimes it suits him to conceal losses while at other times it suits him
to conceal profits. Sometimes it suits him to wipe off at one stroke a
huge loan of 3% crores lent to the Persian Government. At other times
it suits him to conceal profits derived from the enemy ships. That has
been the sort of jugglery going on in the Finanece Department from time
to time, and I very strongly protest against it. Similar treatment has
been given to this House as regards the statement about the unproduct-
ive debt. If I rightly understand the meaning of unproduciive debt, it
represents nothing but a sort of loss which has to be carried forward frem
year to year, to be made up either by surpluses or by any other profits.
Now, during the last few years he has been able to effect a reducticn of
sbout 80 crores in the unproductive debts. It is very difficult to say
how the Finance Member ever happened to be in a fposition to achieve
this miracle. How could he reduce the unproductive debt within one



1126 LEGISLATIVE ASSEMRIY, [7TH Mar. 1928.

. Ghanshyam Das Birla.]

year to the extent o; 20 crores? There can be only two explanations.
Either there is an invisible surplus which has been kept away from this
House, or he has used money from some other funds which were lying at
his disposal. If he has kept any surplus concealed from this House, he
is equally liable to criticism; but I think in the present case it is not so.
If he has reduced the unproductive debt simply by using the var.ous
funds at his disposal, belonging to other departments, then I strongly
‘protest that he has done a very wrong thing. He must tell us how did
he do this? If the House does not get proper information sabout all
these manipulations it will be difficult,—impossible I should say—to
trust the Finance Department in future. This is a very serious matter
and I wish to invite the attention of the House, and the Standing Finance
Committee particularly, to this subject. To me it appears that the whole
system of accounts requires revision. The Honourable the Finance
Member will say: ‘‘All possible information is provided in the big
bundles of books’. Sir, in the first place it is impossible for every
member to go through these huge files and even if one had sufficient
time at his disposal. The system is so complicated that even after
reading the books for six months one does not know where one stands.
1 would therefore suggest to the Finance Department that they should
-accept my suggestion and in future prepare the accounts in a simpler
-end more concise form. That is the only way to check future manipu-
lations, and I hope that the House will keep these suggestions of mine
in their mind.

Mr. M. 8. Sesha Ayangar (Madura and Ramnad cum Tinnevelly:
Non-Muhammadan Rural): The Honourable the Finance Member will
please excuse me if I do not indulge in conventional language, which T
am really incapable of. I will be as frank as my friend Mr. Birla in
-criticising the Budget as I view it. I am in perfect agreement with my
friend Mr. Amar Nath Dutt in maintaining that this is a Budget which
the countrv can by no means view with pleasure. As I see it, the
Budget is barren; and it is somewhat bitter too. I say it is barren
because there is no sdvantage accruing from the Budget to the ordinary
tax-payer. Even as regards the bare necessary of life for man and beast
there is absolutely nothing in the Budget to indicate that the impost on
salt is sought to be lessened; and so far as the reduction of postal rates
is concerned, the Honourable the Finance Member has observed that
there is no way of effecting that. The Finance Member says:

““As was then pointed out, such reductions would involve a far greater loss than the
present- finances of the department would justify.”

I would remind the Honourable the Finance Member that in the case
-of public utility departments, such as the Postal and Telegraph Depart-
ment, these commercial congiderations should be sparingly used. Then
so far as the burden of taxation is concerned, he leaves it to his succes-
sor to effeet what he might be able to achieve. So there is absolutely
nothing by way of giving any relief to the ordinary %ax-paver as seen
fram his view point. Now, I would be satisfied if at least there is eco-
mnomy in sdministration. The House might remember that when we
‘were on the exchange question this time last vear, the Finance Member
said that if the rupee did not appreciate to 1s. 8d., there would be a loss
-of about a crore nnd a half of rupees, The surplus now is 2 erores and odd.
At least one-half of it is admittedly due to the appreciation of the rupee.
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Econumy has not been uttended to. In this connection 1 would invite
the attention of the House to parugraph 23 of the budget statemeént. In
1923-24 the military expenditure was 56'23 crores, and in 1928-29 it is
proposed to spend 55°10 crores. Now the House must read these figures
in terms of their gold value on the 1st of March everv year. For the
information of the House I may submit that the sterling rate of exchange
in 1928-24 wag 1s. 4% d. und the gold rate then was 1s. 3§d. In 1928.
20 it is 1s. 6d. Now the figure for 1928-24 converted into its gold
value parity rate would yield £86 million. What do you find in 1928.29?
The expenditure is put down as 55°10. Its equivalent now is £40
millions. This shows that in five years there has been an increase from
£36 to 40 millions. The figures given in crores of rupees in paragraph
28 make us believe that there is really a reduction of 1'13 crores though
really there is an increasc of expenditure. T hope the Honourable the
Finance Member will in his reply enlighten the House on this point.
Aguin, the general expenditure in 1923-24 is given as 1°30 crores. That
‘would yield, according to this mode of calculation, £84 millions; and-in
1928.29 the proposed figure is 129 crores which comes to £95
millions. So that there is really an increase of £10 millions in these
five years. That is an alarming state of things and I would ask the.
Honourable the Finunce Member to enlighten the House again on this
pont also. I would also inform the House that, so far as England is
«concerned, the Secretary of State for War thought it expedient this vear
to bring down the military budget figires in England both as regards
men and money because of possible criticism from Members of a critical
Parliament. Here in India our rage is impotent though as Members
of this House, we may also indulge in criticism. It is for that reason
that we do not get any reduction in money or men. One other thing I
would submit is this. So far as the redemption of debt is concerned, my
Honourable friend Mr. Birla brought to the notice of the House the
means adopted at present and the correct way of doing it. I would also
btring to the notice of the House that the system which prevails in
England is entirely different from that which obtains in India. In
Fngland I find that the unproductive debt amounts to £7,700 millions,
but the provision made in the Budget towards avoidance or reduction of
this ubmproductive debt is only £50 millions annually. That works out
to something like two-thirds of one per cent. of the entire debt. But in
the current year's Budget .here we have 540 crores allotted for redue-
tion of debt, which works out to a little over 3 per cent. of the whole
-debt. That is certainly out of all proportion to what obtains in similar
-circumstances in England. I therefore submit that, in all these matters,
if the figures given were converted into their sterling equivalents we
would be in a much better position to understand whether there is really
any deficit or any surplus, or any increase or decrease in expenditure.
What we are now given are concealed figures, with concealed taxation
and concealment of the real state of things to which we refer year after
vear. T would this day suggest to the Finance Department that if they
will give us the sterling equivalents in our Budgets year after year then
the real position will be better shown to us; and we will then be in a
much better position to criticise and expose what is actually wrong in
the Budget. The only thing which ther House can congratulate the
Honourable the Finance Member on is his cleverness in budgetting, as he
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calls it. He has twice taken the opportunity of congratulating himself.
upon the efficacy of the budgetting. In paragraph 2 of his speech I find:

*“The close approximation of the revised estimate to the actual outturn is an en-
couraging sign of the improvement in our methods of budgetting.”

Certainly that is » matter for congratulation. As T submitted the
other day in connection with the Railway Budget, there was a disparity
of 4 crores of rupees between the actuals and the budget estimates. And
it those figures approximate closer here, it is certainly a matter for con-
gratulation so far as efficiency in the mere method of budgetting is con-
cerned. But so far as the intrinsic merits of the Budget itself are con-
cerned, I am afraid there is hardly anything on which the Honourable
the Finance Member can be congratulated.

The Revd. J. C. Chatterjee (Nominated: Indian Christians): Sir, I
wish to add my humble congratulations to the many well-deserved com-
pliments that the Honcurable the Finance Member has received, if not
in this House, then in the wider world outside where it is possible to take =
calmer and less impassioned view of things. And my compliment, Sir,
is not couched in conventional terms because I have not yet learnt the
language of convention or of politics. But I want to pay this humble
tribute to one, the honour of whose acquaintance I have had for nearly
five years in a world outside the wcrld of polities. T am filled with admira-
tion for his devotion to his duty, his vast knowledge and learning and
his knowledge of men and affairs. T believe that whatever criticism may
be made of his financial policy or other matters, there is no doubt that,
when the heat of controversy is over, all parties will be united in
acknowledging the creat service which he has rendered t: Tndia, accord:
ing to his lights and to the best of his abilities, in the course of these
years when he has held so high an office in this land. An Honourable
Member on the other side has said that he has always given his devotion
to the country of his birth. Well, Sir, T do not know and it is not the
place here to speak of his services to the country of his birth, but I am
absolutely certain that in spite of much criticism and some times criticism
which has not been sympathetic. Sir Basil Blackett has shown the utmost
devotion to the land of his sojourn and has given of his best to this country.
He has I believe added lustre by his great ability to the illustrious office
which he unfortunately is so soon to lay down: Being a junior Member
of thi= H'mse T have no desire whatever to enter into hroader questions
of policy or of finance. I .only crave the indulgence of the House to
bring befcre it the case of the small province of Delhi and its urgent needs,
and I do so at the special request of the municipality of Delhi.

Mr B. Das (Orissa Division: Non-Muhammadan): Delhi is represented
by an Honourable Member. -

The Revd. J. C. Chatterjee: I have been requested by the Municipality
of which I am a member to do this for them, and I believe T have the right
to do so. There is a general impression that the city of Delhi and-the:
province of Delhi have gained very greatly by the elevation of this city
to the dignity of the Imperial Capital. But when facts are faced we
find that Delhi, or at any rate the old city of Delhi, has lost much more
than it has gained by the capital being brought here. (An Honourable
Members: “‘“Try Bombay.™)
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Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): You have
become a nominated Member.

The Revd. J. O. Chatterjee: That I am afraid is not a very great gain
to the city of Delhi. In the first place, I would point out that every
large city has round it a good deal of space for expansion. Now we are
an old walled city and a very congested city, and since the capital came
here we have been deprived of all scope for expansion. ©On one side the
Fort and the river bind us within very narrow limits. On the other side
there are the civil lines of Delhi and Kingsway, where again the city
of Delhi cannot encroach. The only side where we could expand was
‘4his side, the southern side; and here we have this garden city of New
Delhi. Between this and old Delhi there must always be a very broad
belt which is no man’s land and on which certainly we cannot emcroach.
There is only one other side left, where Karol Bagh, or what is known as
the western extension, was formed. That is the only direction where we
can expand and I will goon show how the unfortunate people who were
taken there, have been treated in matters of public health and sanitation
facilities. Then again our municipal expenditure has very greatly increased
owing to the presence of the Government of India here. To give you
only one example, since the new city was formed our dumping ground
has had to be removed to such a great distance from Delhi, that it will very
goon be costing us a capital outlay of several lakhs of rupees and a recurring
annual cost of a lakh and a half for carrying cut the refuse of the city.
That is only one way in which the expenditure of the Delhi municipality
has vastly increased; there are various other ways also. Bo long as the
Government of India were in Kingsway, gojourning near to us, they were
probably afraid of infection and disease getting at them, and they were
generous in giving grants. They gave us grants and we carried out certain
improvements in the city. But ever since they came to this secluded, or
at any rate, this exclusive, segregated city of villas and palaces, they seem
to have completely forgotten all about us. Sometimes their minds

1ra have turned towards us and they have held out promises

: of kindness, but none of those hopes seem to have come to a
fruition. I will give you some instances. In the year 1926, in the month
of May, we suddenly received a very happy communication from the
Department of Education, Health and Lands, saying that a grant of
Re. 50,000 was available Tor public health and sanitation, and asking if
we would within a week's time send them a carefully considered and detailed
programme of improvements, not only for the city of Delhi, but for the
entire province of Delhi, and telling us that the Chief Medical Officer would
be the person to divide this grant. We wéte allotted by that officer
Rs. 82,000 for the city of Delhi, and we at once sent out a carefully con-
sidered scheme (at which our officers worked night and day for days),
for the expenditure of thia Rs. 32,000, on the improvement of one of the
worst sluma_in the ci Thi. Now these slums have been described
by the Public Health Commissioner as veritable plague spots, and there
could not have been a better purpose to which we could have devoted this
‘money than to improve the sanitation of this slum ares. But since that
time, in spite of several reminders the grant seems to have vanished. I
do not know what has happened to it. Perhaps we will be informed that
the money has gone towards the remission of provincial contributions.
Boon after we received another eommunication from the same Department
of the Government of India, in which they informed us, to our great joy
end raised our hopes, that they wanted us to submit for the consideration

a
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of the Government of India a carefully considered and detailed programme
of public health and sanitary improvements spread over a period of five
“vears. That was a very big task for the municipal officers to undertake,
but they worked very hard at it and drew up & scheme for providing medical
public health and sanitary facilities to the city of Delhi, and to its various
extensions. That programme included among other things, a large outlay
for improving the water supply in the city. I do not knuw whether
Honourable Members are aware of the fact, that the water distribution
scheme of Delhi is so antiquated that in the hot months there is a terrible
scarcity of water, and that people living in Pahargunge and the Saddar
Bazar can hardly get sufficient water to drink. We wanted a large sum
to improve that water distribution scheme. We wanted money to improve
our slum sreas. We also desired to improve the lot of the people in
Karol Bagh. We infcrmed the Government of India that the scheme
would cost 60 lakhs of rupees. The Local Government reduced this to
49 lakhs, It may be said that 49 lakhs is a very large sum, but this only
works out to 10 lakhg per year, and that for the benefit of 300,000 inhabit-
ants, whereas many crores have been spent cn this new city for the benefit
of about 30,000 people at the utmost. That scheme wag submitted, but
we were informed that the Government of India were unable to allot any-
thing from their Budget for 1927-28 for this purpose. After some time
we received another letter telling us that the Government of India would
-reconsider our proposals on our giving greater details and sending a fresh
scheme for inclusion in the Budget of 1928-29. We hoped that the new
heaven on earth had only been deferred and that this year, when a surplus
Budget was most likely to be presented, something would be done for the
old city of Delhi. The new scheme was sent up and we have just heard
in reply that the Government of India regret that they have no money to
give us, and would we again reconsider our scheme and present it for inchu-
sion in the Budget of 1929-30. I will probably be told that the entire
surplug of the Government of India will be swallowed up in remissions
of provincial contributions, and therefore no more money has been left
over. This is very small comfort to us, and therefore we cannot join in
the jubilation that the major provinces are feeling. I believe the city of
Delhi has a much stronger claim on this House and on the Government
of India than any other city, because, in the first place, it lies nearest
to them and ought to receive their closest attention. Secondly, because
Delhi has no provincial council which can collar a portion of these remis-
sions of provincial contributions, or put its case before the Central Govern-
ment. I also wish to point out how very urgent. those needs are. This
morning I wag informed that six small rooms were provided for private
patients in the Civil Hospital, as if that was considered sufficient for the
wants of nearly 300,000 people. I will show how a ecity like this needs an
up-to-date and large Civil Hospital, and it is no use postponing that scheme
from year to year. ’

Mr. G. 8. Bajpai (Secretary, Department of Education, Health and

Lands): The scheme has been before the Government for a little over &
year only.

The Revd. J. O. Ohatterjee: It was mooted in Delhi for several years.
Any way that is only one of the things that are so urgently needed in the
city to make the lives of the inhabitants happy and comfortable. Take
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the case of infectious discases. The only hospital provided for suph
petients is a wretched, miserable godown. 8o often we have had epidemics
«of plague, cholera and small-pcx. Anyone who has got the time has only
to go out a few miles and see what a terrible congestion there is in the
glums «f Delhi, and it is high time we did get some money to build houses
for these poor people who lack sanitary houses, air and light. Then with
regard to this question of Karol Bagh. The people who were living on
this side of New Delhi had to be turned out of their houses so that the
new city could be built. They were transferred to the western extension
and in that place the Government leased out lands to them. Therefore,
the Government are absolute landholders of this western extension.
People have been living there for the past seven or eight years without
any drainage, and the only water supply at their disposal consists of a few
old-fashioned, and in some cases antiquated wells. Now the money that
we wanted was partly to provide the water supply there, and for drainage
and improvement of the slums, for the provision of a hosiptal for infec-
tious diseases and for the city’s expansion. 1 ask the House whether
.these are not things which need the immediate attention of the Govern-
ment. Delhi can only come to the Central Government. We have been
-asking for a grant since 1926, and we are told that we may get something
in the year 1929-30. I do hope that something will move the Government
of India to reconsider their decision, and that from their general prosperity
romething at least may be given to us in the revised estimates when that
matter is taken up.

I will refer to cne other matter whioh is not of purely Delhi interest,
and would submit that whatever I say is in no spirit of criticism, put
mainly because it is a matter in which I am specially interested, and
believe that*a certain amount of attention being drawn to it would result
in the good of a class of people who deserve the protection and the interest
of the Government as well as of the public. I refer to the question of the
administration of jails. I do so from a certain amount of personal experi-
ence, because I have been visiting jails for some years. I find that although
the Government have done a great deal in recent years for the improve-
ment of convicts and jails in India, a good deal still remains to be done.
I am nct a psycho-analyst. I do not believe that a criminal can by a few
months of treatment be at once cured; nor am I one of those people who
believe that the criminal is merely a bad boy who only needs to be
stracked and smacked and smacked because there is npo chance
of curing him. I believe that they deserve humane treatment and
at the same time firm treatment. Now, in the first place, there
ig this question of overcrowding in jails. I quite understand that
the abolition of the Andamans as a penal settlement has a good
deal to do with it and that Government have had tremendous
difficulty to face in that matter. But still I could give you instances of

* jails where if there is accommodation for 600, there is a permanent convict
pepulation of 750 and sometimes more. That I believe is not as it should
be. Something ought to be done. These people are convicts; we do not
want to give them so good or comfortable a time that the jail should lose
its horrors for them. But at the same time it is our duty to try and do
all that is humanly right and incumbent on us to do.

‘That is one thing. Then in the same way there is this larger question

-of jails serving not only as penitentiarieg but also as places for correction

‘and improvement. Tt is very well-known that at least in the case of a
: G2
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large number of convicts it is the lack of livelihood—it is because of
economic reasons—that they are sent to jsil, and more so that is why
they go there again and again. I have spoken to convicts and sometimes
men have told me that they have gone there for the sixth time for they
could get no work outside.

Mr. President: The Honourable Member is exceeding twenty minutes.

The Revd. J. C. Chatterjee: May I have two minutes, Sir? I shall
therefore ccnclude my remarks by saying that something should be done
to teach more suitable industries in the jails. At the present time the
industries taught in jails are carpet making, moonj matting weaving and
psper making. But all these industries are such that convicts cannot
engage in, after they get out of jail because they all require capital; and
the employer in factories does not like the idea of employing convicts.
I believe that something should be done to teach them industries like
carpentry and blacksmith’'s work and things of that kind. It will give
the convict a much better chance to get work when he comes out of jail.

Finally, I want to say one word; something ought to be done to look
into the matter of juvenile offenders. It takes a very long time for the trial
of juvenile offenders before their cases are disposed of; and during that
time the juvenile offender is exposed to influences which may turn him into
a hardened criminal. We want more in the way of special magistrates
and special methods of dealing with juvenile offenders. I believe that
reformatories are doing excellent work buti special magistrates to try
juvenile offenders are a great necessity and so is the speedy trial of these
juvenile offenders.

Pandit Thakur Das Bhargava (Ambala Division: Non-Muhammadan):
8ir, last year the Honourable the Finance Member, while closing his speech
on the budget discussion day, said as follows:

“Once again I commend to the House the Government’s budget proposals which

ill achieve our long-cherished project of getting rid of provincial contributions and
will open the way next year or the year after to the effective discussion of reduced
taxation in every direction and increased provision for the nation-building services.”

We expected this year, according to the prophecy, a reduction of taxa-
tion in every direction and increased provision for the nation-building ser
vices. But we are sorely disappointed. In the present Budget no taxation
has been proposed to be reduced and there is no increased provision for
nation-building services. On the income side, the anticipated increases in
sugar and cotton piece-goods is anything but desirable. This anticipated
increase welcomed by the« Finance Member, cnly serves to show the differ-
ent standpoint from the national point of view and from the Government
point of view, The increases in respect of these two articles are exactly
the increases which I would never like to see at any time. The increase
in these two articles denotes that the imports of these two articles will he
greater in the year to come; whereas sound economy and the claims of
national industry would dictate that such increases of these articles should
be deprecated. Further on, an incresse in income from taxation is also an-
ticipated. If this increase is due to the prosperity of the jute trade I have
nothing to complain of. But if this increase denotes efficiency of taxation,
then we know what it actually denotes in actual practice. On the expen-
diture side 18 lakhs more to the military expenditure and
the remission of provinciasl contributicns is indicated. By way of
reduction of taxation we get a declaration that the position of
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‘the finances of the Government of India is sound and prosperous. By
way of increased provision for nation-building services, we get a lip
prayer that no storm from without or within may descend upon India to
disturb the bright prospects of financial well-being. Sir, in no sense can
the present Budget be called a prosperity budget, and the financial position
of to-day cannot be regarded with complacent equanimity. Last year it
was said by the Finance Member that but for the ratio the Budget would
have shown a deficit of 1'56 crores. This year also, take away the ratio
and you will find that the present Budget 1is not at all a
prosperity budget. Thus, it appears that the red flush of the
budget is not the result of health and strength but is the outcome
of ratio stimulant. Deprive the Budget of this ratio draught and then it
sinks into paleness; and if you take into account the concealed liability for
payment of cash certificates, the seeming prosperity of the magician turns
itself into a hideous bankruptcy Even fed upon the manna of the ratio,
the Budget is innocent of all progress and presents a picture of prosaic
gloominess. It has been well said, Sir, that if you do not move forward,
either you go back or you stagnate. TIn the present Budget, on the Finance
Member’s own showing, either there is retrogression or stagnation, which
<an hardly be regarded as satisfactory. The salt tax, the postal rates and
other forms of taxation remain as usual. The natlon-bmldmg services are
not fostered. The super-tax and the income-tax and various other forms of
taxation due to the exigencies of the War show the obstinacy of parasites on
healthy organisms, and as a whole the Budget seems to cast gloom and
despondency. In this connection I wish to say a word in regard to the in-
-cidence of taxation on Hindu undivided families. In the Finance Bill the
Hindu undivided family is regarded as a unit and also families assessed
at more than an income of Rs. 2,000 are sought to be taxed. It is true
that a Mitakshara family constitutes a umit in an abstract sense and nc co-
parcener can predicate that he is the owner of so much income or property
before partition, yet it is clear that, whatever the income of the family is,
it is the income, though joint, of more than one member. And when once
the principle of accepting an income of Re. 2,000 or less is admitted, it is un-
just to make such income taxable as the fruit of the labours of more than one
individual unless it exceeds the amount of Rs. 2,000 multiplied by the num-
ber of coparceners. In Hindu families governed by Dayabhaga, this prin-
ciple of joint income without shares also does not apply, and there is no
reason why such a family be regarded as different from a joint family of other
than Hindus. In Mitakshara families, the fact that the family is joint
does not make its income more valuable in the matter of getting more com-
modities and services. There is absolutely no reason why Hindu families
as such should be penslised and taxed because of the fact that it is a Hindu
family.

_Bir, the Hindu joint family is fast disappearing and I am one of those
who are sorry at this spectacle. But let the theory so ably interpreted by
‘Bir Henry Mayne in his joint Hindu family law have its full operation and
let not the Finance Act prove the greatest disruptive factor so far as Hindu
families are concerned. Let not the process be unduly precipitated uncon-
. sciously by this means and let not a fiscal measure turn itself into a social
monster from this standpoint. 1 hope the House will see the justice of the
complaint and give its considered verdict on the proper occasion.

. Bir, the present Budget, as all Budgets, is in effect the reflection of a
more settled and delicate budget, and let me scrutinise that budget with
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vour permission. Sir, the budget of the relations of the people of India
with the Government of India and with the British Government does not-
show any surplus on our side. The appointment of the Simon Commis-
sion without any Indian on the Commission shows the extreme bankruptcy
of imagination and uberrima fides. The denial of equality of the status,
opportunity and value of the report of the representatives of the Central
Legislature of India clearly indicates that the balance of trust is not even
and is deflected in the wrong direction. Not less important in this con-
nection is the attitude of the British military authorities in the matter of
the Skeen Report. No Indian can look with composure and equanimity
at this attitude. In the first place, it is difficult to get a Committee appoint-
ed for a purpose like this, and then its personnel is in the hands of the autho-
rities. Then there may be minority and majority reports. Then the Gov-
ernment may or may not accept these reports. But, Sir, in the present
case the fates decreed a course from which every Indian expected a harvest.
of good to his country. And on this occasion, the rub seems to have come
trom a quarter from which it was least expected. The disillusionment, I
can assure you Sir, will be quite great. Sincerity will be put to a great
test and all this jargon of equal partnership and fellow-citizenship will be-
mainly judged by the conclusions arrived at in this connection.

Sir, to any impartial student of the Budget, especially its military por-
tion, it is absolutely plain that the racial discrimination of which we hear so
much is warp and woof woven into its fabric. The British soldier costs as
much as about seven times his Indian compeer. There are the artillery,
tank and engineering services which are the monopoly of the British. The
Royal Air Force is not open to Indiens. Look at the provision for the
schooling of the children of British sepoys. Is there a similar provision for
the children of Indian sepoys? Look at the kit and clothing and other
dietary arrangements and other things. This talk of equality is a huge
farce. In the military Budget one sees the real foreign domination and the-
mailed fist at equality. Sir, what is the reason for all this? Why are
Indians not substituted? Why should this unproductive excess in expen-
diture not be reduced? There is one formula which to my mind rightly
diagnoses the situation—'‘Distrust of Indians’’. I cannot believe that Roy
and Patwardhan can prove reliable and useful air pilots in war and Afghanis..
tan and as soon as some of them aspire to serve their country they lose the
qualification. If Indians can rise to the highest posts in civil engineering
why cannot they in military engineering? If the bravest deeds can be
performed by Indians in the hattlefield and they are capable of handling the-
most delicate of machines, why cannot they be employed in the artillery
and tank services? Sir, the mustrust of Indians is the real cause. In the
daily papers we read of a five lakhs reduction in the military expenditure of
Great Britain with all its responsibilities and commitments. And what
do we find in the Indian Budget? Again, there is an increase of 18 lakhs.
Again, look at the Indian Navy Bill. What a sad commentary on the budget
of relations between Great Britain and India and the people of India.
One post in the Navy and crores of rupees subsidy. Can that be called
just? Look at the Reserve Bank muddle. Have the Reserve Bank builb
at the cost of concentrating all power in the hands of the Government and
making it thoroughly irresponsible. Again, look at the ratio question and
the appreciation of the currency.

L]
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8ir, the Government of India and the British Government are not doilg
justice to India and in the scales of the relations between the people
India and the Government there are three very weighty items on the Gov-
ernment side which solve all its difficulties and make our position intoler-
able. Faith, hope and patience are trotted out in reply to every demand
from the Indian side. But, Sir, in the balance you must realise that trust,
mutual trust, is the pivot on which the balance hangs. If that trust is
gone the balance topples and brute force snd injustice hold sway. Remem-
ber Britain does not trust India and, as a consequence, India cannot trusé
Britain. Indian and Britisher do not at present stand on the same footing.
Britishers are in a position to foster and produce a sense of trust and since
you are in a favourable position it is your duty to so conduct the situation
as to inspire trust. If you fail to do 8o, the blame does not lie with Indis.

Nawab Sir Sahibzada Abdul Qaiyum (North-West Frontier Province:
Nominated Non-Official): Do Hindus and Mussalmans trust each other?

Pandit Thakur Das Bhargava: If this question were to be answered cate-
gorically in the way the question is put, I would simply say, they do trusé
each other, and if still it appears that they do mnot trust each other,
there is the third power, which is responsible for this distrust.

Nawab Sir Sahibzada Abdul Qaiyum: How do you know about the third
power? Why should you not trust one another. Leave the third power
alone.

Pandit Thakur Das Bhargava: It is clear to everybody that in our budges
for Swaraj in relation to the Government of Great Britain, there iz no
question at present of surpluses or deficits, no complaint of weighted dice
and different standards. To me it seems the pivot of the balance is unhinged
and all the balance is gone. It is now for Britishers to build up the balance
again and inspire trust and jusfice into the budget of our relations and thers
ie no doubt, if your efforts are genuine, we shall certainly respond.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr, President in the Chair.

Mr. S. C. Mukherjee (Bengal: Nominated Non-Official): Sir, I must
thank you for having given me the privilege of speaking on this lmportant.
occasion so early. T wholeheartedly associate myself in the chorus of praise
bestowed upon the Honourable the Finance Member for presenting a
surplus budget for the fifth time in this House. Our regret—sincere re-
gret—is that India will no longer be benefited by having his valuable ser-
vices for the betlerment of her finances. It is a misfortune to us and a
great loss to India. Closely following upon years of depression it rarely
falls to the lot of & country to recover so soon as India has been able to
improve her drooping finances under the able managemen’ of the Honour-
able the Finance Member. It is indeed a great achievement to be able
to produce surplus Budgets successively for five years, to place the Indian
finances upon a sure footing, to inaugurate a policy of debt redemption, to
recover India’s cradit from the debility of recent years both at home and
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abroad ai favourabls terms, and to remit entirely the provincial contribu-
tions, which for thc year stood at 258 lakhs. Surely any of these achieve-
ments is sufficient to entitle the Honourable the Finance Member to the
everlasting gratitude'of India. India is proud of him, as he is undoubtedly
her great friend, sincere well-wisher and real benefactor.

“ Bir, the budget of a country is just like a mirror which shows at &
glance the policy pursued in governing the said country. It should show
the economic, sociul, religious and political advantages secured for its
people. It should be remembered that India is an agricultural . country
and ner economic salvation lies in the steady growth and advancement of
her agriculture. Now what does the Budget before us show? It is more
industrial than agricultural. The country whose finances are now umer
considerstion is extremely poor. The bulk of my countrymen live in a
chronic state of squalo: and poverty. They do not care for imports or ex-
ports. They do not know what the reforms are. What have you proposed
to -ameliorate their condition? I find no adequate provision made for irri:
gating their lands. But on the other hand I find that poor man’s salt is
eontinued to be taxed, he is not allowed to manufacture earth-salt without
restriction. It s common knowledge that the salt tax is pressing very
hard upon the poor people and it will surely go a great way to ameliorate
their sad lot if a portion of the present surplus be applied to the remission
of the salt duty. Again I find the postal and telegraph charges continue
as high as before. The poor people cannot pay for them. The cheapen-

ing at least of postage stamps is urgently called for to enable them to
earry on their correspondence.

Sir, the system of issuing cash certificates is intended to induce a habit
of thrift amongst the people and the success it has achieved is highly
gratifying. The value of these certificates have to'be returned in full with
interest. A big liability is accumulating for the future and in the case of
sudden withdrawal it will tell heavily on the finances of the country if no

provision is made in time in the Budget to meet such contingencies. No
provision has, however, been made in the Budget.

Sir, I have one other point to refer to. I once again offer my
gincerest congratviations to the Honourable the Finance Member on the
total remission of the provincial contributions. I hail from Bengal and the
finances of my province are now being discussed in the local Council and
are shown to be in a deplorable condition. While we are here exulting over
a surplus budget Bengal is weeping over a deficit budget. Bengal, once
prosperous Bengal, has now no money to combat preventible diseases, to
drive away the scourge of malaria which claims an unusually heavy toll
every year. Rivers. once navigable, are being silted up. Famine never
tails to make its rearly visitation. Floods sweep away villages almost
every year. People are subjected to various other untold miseries. And
all this is due to want of funds at the disposal of the Provincial Govern-
ment. Government cannot alleviate all these sufferings of the people and
the people drag cn their weary life as best they can on outside vicarious
chgritv. This is all due to the award of the Meston Committee which
by an irony of fate and by a mysterious manipulation of figures has landed
Bengal, the wealthicst province in the Empire, in an extreme position of
financial difficulty. The award is entirely one-sided and has not allowed
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Bengal even sufficient revenue -to meet her normal expenditure.. It is a
settlement which Bengal refuses to stand by and demands an immediate -
revision. Bengal clsimed an interest in the proceeds of taxes on income
and the Honourable the Finance Member in his budget speech last year
said that any special claims Bengal might have urged in this connection
had peen liquidated by the relief already accorded from the payment of
any part of her annual contribution of 63 lakhg for 5 years. But, Sir, this
relief has not in the least improved the financial position of Bengal.
Bengal grows jute. It is her indigenous product. It is not understood
why the duty on jute is exclusively appropriated by the Central Govern-
ment and is not even shaeed with Bengal. Bengal lays claim to this duty
‘a8 she is entitled to it by the law of inheritance, possession and equity.
It is hoped that {he Government of India will see their way to transfer the
duty on jute to th: Bengal Government for expenditure on urgent neces-
sary reforms in the Province.

I once again:thank the Honourable the Finance Member for his prosperity
budget and join fervently with him in his prayer ‘‘ that no storm from
without or from within may descend upon India to disturb the bright
prospecte of financial well-being to which she seems to-day to be justified
in looking forward ™. '

Khan Bahadur Nawabzada Sayid Ashrafuddin Ahmad (Bihar and
‘Orissa: Nominated Non-Official): Sir, I thank you for giving me an oppor-
tunity of making my speech on this occasion,—an occasion on which we
‘have come to discuss and consider the Budgef so ably framed and presented
by my Honourable friend, Sir Basil Blackett. oo

Sir, I rise to congratulate the Honourable the Finance Member. 1 rise
to congratulate him not because I must but because I should. I rise to
say a few words of praise for the wonderful achievements of Sir Basil
Blackett in Indian finance, though these achievements are nothing in com-
parison to his genius. For there is nobody in this House, I believe, who
can deny the uncommon aptitude of Sir Basil, his financial skill and
ability, his wise and prudent guidance of India’s finances. Beginning his
career at & time wher Indian finances were passing through a period of
crisis, he has, as he has rightly claimed himself, steered the national
finances clear out of danger zones. It is quite within the memory of the
House when the deficits in our Budgets went up by leaps and bounds even
* to the extent of 93 crores. And Sir Basil has not only done away with
deficits but has for five successive years shown a clear and successful
surplua,

But that is not all, Sir. He has budgeted for a surplus of no less than
‘263 lakhs for 1928-29 in spite of a sure and anticipated deterioration in
Railways, revenue, reserve fund, opium, civil administration and military
servic:s. And vet no new taxes have been imposed on the people. His
manipulation of the Exchange Ratio has stéadied Indian finance and his
great success of the recent sterling loan speaks well for his zealous devo-
‘tion to India's finances and her credit abroad. But the last and the
noblest achievement is no doubt obliteration of the inequities of the Meston
‘Award. S8ir, when I remember al!l these his achievements I cannot but
comment in stronz terms of approval the Budget that has been presented
to this House by the Honourable the Finance Member. Personally I feel
‘his rvetirement very much, as he is not only a great man, but also a good
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man. He carries therefore our good wishes for his future prospects and
prosperity in England.

Maulvi Muhammad Yakub: Sir, although Sir Basil Blackett’s last
Budget is a featurcless Budget and does not disclose any striking pheno--
menon, yet it would be highly unjustifiable if I did not pay him my
humble quota of tribute for his successful handling of the finances of this
country. When Sir Basil Blackett took up the charge of the Finance De-
partment of the Government of India 5 years , the financial condition.
of the country was far from being satisfactory, and Sir Basil Blackett, in
presenting his fifth prosperity Budget in the House on the 20th February,
must have felt with great relief and pride that he has been able to fulfil
the arduous task which was entrusted to him, with singular ability followed:
by singular succ2ss. Nothing can be more gratifying to a public servant
than to find, at the end of his term of office, that he leaves a striking mark
on the sands of tims, which his successors will deem it an honour to
follow. During the last four years, since I have been a Member of this
House, although the occasions on which I could not see eye to eye with
Sir Bas'l were not infrequent, nevertheless no one in this House can com-
plain that our difference of opinion was ever reflected in our social rela-
tions with Sir Basgi. Blackett. His great courtesy and his smile of welcome
never failed, and therefore his impending retirement, which also implies.
his departure froru thit country, is a matter of regret to us, and in saying
good-bye to Sir Basil Blackett I wish to assure him that his name will be
remembered in this country with great admiration for a long time to come.

Coming to the Budget itself, I have already stated that there is nothing
str’king in it. The most noticeable feature of the Budget is the total extine-
tion cf the provincial contributions which, I hope, will help the provinces
in spending rhore money on nation-building departments. It is a pity that-
in some provinces most of the savings of the provincial contributions are
taken up by reserved departments and little attention is paid to primary
education, sanitation and hygiene. I am confident that in the United
Provinces with the advent of the new Governor the old order will also
change and His Excellency 8ir Alexander Muddiman, whose genial dis-
position, breadth of vision and sympathy with the people of this country are-
well-kncwn to this House, will be able to infuse new life and create new
avenues of activity for the well-being of my province. It will be remem-
bered that last vear the Honourable the Finance Member proposed the-
abolition of the hides and skin duty, but unfortunately the motion was
defeated in this House by the casting vote. It is very disappointing indeed
that the Finance Member could not see his way to propose the abolition of
this pernicious duty this vear which is slowly but surely ruining this branch
of Indian industry and trade. (An Honourable Member: ‘‘Question.’’)
We have been in receipt of so many telegrams from hides and skin mer-
chants all over the country that this fact cannot be questioned. There is
a great-feeling in- the country on account of the non-abolition of this duty
and T would strongly urge upon the successor of Sir Basil Blackett to take
the earliest cpportunity of removing this grievance.

The attitude of the Governmrent towards the aspirations of the people
of this country has been a source of real complaint during the second half
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of the last year. The exclusion of Indians from the Btatutory Commis-
sion has given rise to a tremendous storm of protest in the country and
it is generally felt by the self-respecting and thinking people of this country
that India has been denied the fundamental right of participation in framring
its conslitution, and it is generally believed that even a good-natured, well-
meaning and well-intentioned Viceroy like Lord Irwin could not sve the
honour of the country. The feeling of resentment on this matter is very
great and real in India and the artificial nature of the manceuvred and
dictnted campaign of co-operation with the Comnrission in its present state
can only deceive the blind and the ignorant. As one who considers the con-
nection of England with India beneficial to both countries for a long time to
come; I am constrained to think that the British politicians have in this
respect shown a great bankruptey of statesmanship and far-sightedness
for which they will be held responsible for the decay and downfall of the
British Empire by the future historian of the world.

Turning to the internai management of the Government of India, I
cannot refrain from mentioning that the expenditure on the Bureau of
Public Information is being ruthlessly increased- I want the Honourable
the Home Member to explain the increase of Rs. 8,000 in the pay of sfficers.
Is it intended to add any other officer to this department and to extend the-
scope of its activity? An increase of about Rs. 7,000 under the other
heads of this department is also noticeable. I also want the Honourable
the Honre Member to explain the scope and the nature of the work of
this department and its utility for the public weal of the country.

It never struck me, Sir, that by making friendship with Sultan Iban Saud
of Hedjaz the Government of India would also imbibe his habits of vandal-
ism. It is simply shocking to the feelings of a large number of people in this
country that the Government of India had decided to demolish the historic
wall round the Delhi of Shah Jahan. One of the great evils of the British
systent of Government is its slavery to the so-called expert opinion. I
really fail to understand what effect on the health and climate of the
town can be exercised by the existence of this wall. On the other hand the
beautiful town of Shah Jahan would be shorn of one of its most distin-
guishing features by the demrolition of the wall. It is surprising that while
the old walls of Paris are preserved as being worthy of respect, the Gov-
ernment of India is bent upon depriving Delhi of its historic necklace. I
would strongly urge upon the Government of India the necessity of re-
viewing their decision in this matter.

Having had my say, I would conclude my remarks with a strong note-
of protest against the Government’s attitude in the nratter of the separa-
tion of judicial from the executive., For many vears the unanimous voice
of the country is agitating on this question. Resolutions were passed by
the Legislature and questions were asked in nearly every session to inquire:
what progress was made in the matter, but Government seems ro have
taken no notice of what is going on in the country and being sure of the
impotence of the Legislature in this country, they can very well afford to:
ignore and even to despise public opinion. I earnestly appeal to the Gor-
ernment to realise the delicacy of the situation and take immediate steps
to ]l::-rg:lg about this overdue refornr in the system of administration of justice
in India. L

. Mr. Varahagirl Venkata Jogiah (Ganjam cum Vizagapatam: Non-
Muhanmadan Rural): 8ir, I wish I could congratulate the Honourable
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the Finance Minister on his Budget especially on the eve of his snying
good-bye to this country; but I regret I cannot do so as I am unable to
share with him the satisfaction which he has in presenting this year's
Budget.

He stated in his Budget speech that hoth the Government and the
people were -pleased with the Budget and he added that it was a prosperous
and sound Budget. It may be that the Government is pleased with the
Budget. It may lso be that the Government thinks it is a sound Budget,
but, from the people’s point of view, it is neither a prosperous Budget,
nor is it a Budget which pleases the people. The present Budget is certain-
ly not a poor man’s Budget. Nor is it a Budget that brings any relief
to the middle classes. Nor does it satisfy the rich. In fact, Bir, it gives
relief to none. The only redeeming feature of this Budget is the remission
of the provincial contributions. Even this does not create much enthusiasm
in the people. It does not reduce taxes in a direct manner, and in spite
of this remission, we find that several provincial budgets are deficit budgets.
Further, the provincial contributions were practically remitted last year.
though part of it was remitted as a temporary measure; and this year
the only thing that was done is, that its temporary character has been
abolished and it has been made permanent. The Honourable the Finance
Minister in his speech in paragraph 30 says:

“Although a portion of this, namely, 258 lakhs, was stated to be definitely temporary

I do not think that either the Assembly or the Government of India would care to
face the storm of protest which would greet us from the provinces if the final extine-
tion of the Provincial Contributions, which we have undertaken to remit at the
earliest possible moment, were not eﬂected now and preference were given to remission
of Central taxation or even to new expenditure.”’
I am glad that {he Governnrent of India have learnt at last to yield to the
protests of the People supported, as they have been, by the Local Govern-
ments. I cannot imagine what they would have done if the protests had
proceeded merely from the people, unsupported by the Local Govern-
ments. '

Sir, the Finance Member stated in the beginning of his speech that
he regarded railway earnings as an imrportant barometer of trade. In the
same way, I consider that the contentment of the people and relief from
oppressive taxation are the barometer of the prosperity of a countrv. Un-
fortunately, the reading of the barometer has alwavs been very discourag-
i Instead of a rise, it has always showed a fall from year to year.
For the first five years from the year 1918, we were told there were deficits
in the Budgets. We were therefore told that taxation cannot be reduced.
In sonre cases even fresh taxation was proposed. Coming to the next five
years beginning from 1923, we were told there were surplus Budgets and
this House has been uniformly—thanks for the correction by my Honour-
able friend Mr. Jamnadas Mehta—not uniformly but by a large number iu
this House congratulating the Finance Minister on these Budgets. DBut
the question is, have these surplus Budgets improved the condition of the
people in any way? The only reply I can give to this question is an
-emphatic ““No’’. The position of the people has continued to be the same.
It did not improve a bit. What do people care, Sir, whether these are
surplus Budgets or deficit Budgets, so long as the samre taxation continues
and people cannot keep their bodies and souls together? This state of.
affairs leads the more intelligent section of the people to doubt whether
the budget figures are real or make-believe figures. The cleverer the
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Finance Minister, the better skilled he is in the jugglery and manipuia-
tion of figures. This is not the opinion of the man in the street but it
is the opinion of financiers like the late Mr. Gokhale. He often complained
of the jugglery of figures and the way in which the Budgets are made up.

In considering a Budget, Sir, we have to consider, in the first instance,
P the condition of the country and how the lot of the poor can be

: improved. As regards the condition of the country, it is admrit-
ted on all hands that India is one of the poorest, if not the poorest, in the
worid. As for improving the lot df Indians the Finance Department mnust
find ways and means to do so in framing its Budgets. This can be done
only by relaxation of taxation. Has this Budget done that? It has done
anything but that. But the question arises as to whether the Finance
Minister or the Government can do anything at present? I think the
Finance Minister can do a lot, provided he is sincere and does his duty,
even now, before he leaves this country, in & fearless and honest nranner,
without fear or favour. He may yet reduce the salt tax which has been
pressing so heavily upon the people. He may bring the postage to its
original rate. He may increase the maximum of the taxable income for
income-tax and issue directions to the officers for a sympathetic adminis-
tration of the income-tax. He may do all these things and help materially
the lot of the poor Indian.

In this connection it may be asked, Bir, where is the wherewithal to
make both ends meet in case these {axes are reduced? One method is
to appropriate a part of the surplus that he shows in the Budget towards
the reduction of somre of these taxes, and the other and more effective
method is to reduce the military expenditure and suggest to Whitehall the
wavs and means by which it can be effectually reduced. Doeg the Finance
Minister do this? Instead of doing this, he finds arguments for not doing
this and supports the existing system. For, in his speech, paragraph 23,
he points out that the expendifure on the Military Department was €981
crores in the vear 1921-22 and now it is 5521, and he says:

“I warned the House a year ago that there was no immediate prospect after the
big reductions since 1921-22 of further substantial savings in military expenditure.”
And what are these big reductions he refers to? These reductions amount
to about 15 crores within the last 7 vears fromr the vear 1921 to 1928. I
wonder whv he selected the vear 1921, in special, for comparison, and
why he did not take the figures of the previous years? A reference to the
figures of the previous years show, Sir, that the military expenditure has
gone up by leaps and bounds. Within the last 40 years it has gone up by
40 crores; that is, on an average at one crore of rupees a year. This increase
has no parallel in any part of the civilised world. As has been pointed out,
the Brussels Conference suggested that the highest proportion of military
expenditure to the revenue of a country should be 20 per cent. and we find
that even in a rich country like England, when the proportion went up to the
20 per cent. the people raised a hue and cry and the Ministers were literally
besieged, until thev assured the people that they would reduce the per-
centage in a short time. Half truths such as this, viz., that there was o
big reduction in the expenditure as referred to in the speech in a public
document such as the Budget, are, I submit, to be strongly condemned.

If the Government Indianized the army, even in its lower_ ranks, a lot
of money could be saved and used for the purpose of reducing the level
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of taxation. It is admitted, Sir, that so far as the Indian sepoy is cum-
cerned, he is as brave as and as good as a European soldier. If #o, why
not employ Indian sepoys in substitution for European soldiers? There
would thus be a lot of saving which could be used for giving relief to the
poor. It has also been repeatedly pointed out by competent authorities
that the present excessive number of troops is not required for the defence
of the country, and a large part of it, certainly one half of it, has been
maintained for the benefit of the Imperialism of Britain
which requires it for purposes other than Indian. If so, why not
ask the British Government to contribute a proportionate amount of the
charges? That would go a long way to help in the reduction of taxation.
The greatest impediment in the way of making such proposals is not, be
it said to its credit, however unwilling it is to reduce the Army or Indianise
it, the India Government which in the past, oftentimes, protested and
strongly protested, against the additions to the already heavy expenditure;
but it is the Secretary of State who tamely submitted to the unreasonable
_proposals of the British War Office and forced the hand of the India Gov-
ernment. .All the same the blame rests with the India Government be-
cause it has not been standing firmly to its guns in the mratter of reducing
the expenditure. :

Again, Sir, attention was drawn in this House only the other day during
the discussion of the Railway Budget to the disproportionately high ralaries
paid to the higher officers in the railway administration compared with those
in' all other civilised countries, The proportion was about 5 to 1. By
economies such as these, if really the Government want to do their duty
honestly by the country they can bring satisfaction to the people.

I would like to refer the House to one other point before I close my
remarks, and, that is about the sedulous encroachmrent by the Govern-
ment on the powers of this. House. In the ordinary course, Sir, Members
of this House expect that not only should they be given an opportunity to
discuss all items in the Budget but that the entire Budget should be
submitted to their vote. As a matter of fact, some years ago this House
decided with the concurrence of all even the non-official European Members
that all matters which are referred to in the Budget should be subjected to
its vote. But the Government have paid no regard to this decision of the
House. It is humiliating enough that we are discussing items in a Budget
on which we have no power to vote. What is worse is, that even in malters
on which we have the right to vote, our decisions are made infructucus.
Bometinres our budget cuts are restored; Bills rejected are certified and
Resolutions passed are not given effect to. The worst of all is that even
the items which were votable only two years ago, have been withdrawn
from the category of votable items and are not now subjected to our vote.
This, I submit, is a very dangerous move on the part of the Government
and an invasion on the privileges of this House which should be carefully
guarded against. I therefore strongly protest against this curfailmrent of
the powers of the House by the Government.

Mr. B. Das: Sir, it is always sad at parting. Many of us on this
side will miss the twinkling humour and the genial countenance of Sir
Basil Blackett. I have been associated with him as a Member of this
House for the last four years and I will miss him. . Sir Basil Blackett ecame
‘here to deprive the Civil Service of one of ite most coveted posts, namely,
the Finance Membership of the Government of India. It has been the
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tradition of that Service, that it can occupy any post from the head of
the Postal Department to the head of the Commerce Department, and
they can even. be Finance Memters and play ducks and drakes with our
finances. When India’s finances were at their worst, when through
mismanagement India's millions, nearly 40 crores of India’s money
were thrown into the dust, at that moment Sir Basil Blackett came to
us to stabilize Indian finance and the Indian Budget. Well, how far he
hag done it is for history to record its judgment, and I am not going to
say how far he has restored that stability. (Mr. M. 8. Aney: ‘* What is
your view?'’) I must concede that he has restored a certain stability
to the Budget of the Central Government and Indian finance, but how

far he has brought contentment and happiness to the masses, that
‘history will record. '

Sir, eternal vigilance is the price. of liberty; we, that keep constant
‘vigil on this side of the House on the Government of India and the Indisn
‘finance,—by various contrivances I have tried to look into the books that
have teen distributed to us, some blue and some white, find that Indian
finance is encased in a transparent but impregnable house which we
from this side cannot assail. We can of course have a peep here-and a
‘peep there, but the house is impregnable. No weapon in our grmoury can
penetrate that impregnable house. It is a transparent house and we
can see many things in it. I see many small and big houses inside that
transparent house. I see one particularly with & big dome, which I think
is the military side of the expenditure of the Government of India. Tt
is to the extent of 55. crores, and which we cannot assail. Only at the
top I see a little skylight where the Military Secretary sits and that is
the only thing I can see of the Military Department. The people of
‘India have no access to any part of that military expenditure. I also see
a klack crystal, which is under the control of my Honourable friend, Sir
Denys Bray. It happens to be the Foreign and Politial Department.
"That crystal has got a certain iridescent halp where I see certain figures
clad in dazzling jewelled clothes and golden shoes dancing like moths in
the flame. I recognise one or two of them to be the Maharaja of Indore
and the Maharaja of Nabha almost burnt in that flame. The other part
of that crystal I cannot see. It is a tlack crystal completely shut out
from us. I find another crystal with a figure in misplaced white collar
and a black cravat. It is the Ecclesiastical Department, which is supposed
to look after the religious™ conscience of the Government of India. The
Government of India by the Queen’'s Proclamation have no religion, yet
the Ecclesiastical Department, whose expenditure I find every year in-

creasing by lakhs, is completely shut out from the scrutiny of myself and
the people of India.

I see another crystal to which my Honourakle friend, Mr. Birla,
referred. It is the Finance Department. It ig full of dazeling colours, and
the colours are always changing, and variegated, so that we cannot see
whether the Honourable the Fipance Member and the Finance Department
‘have millions to show us, or whether they have concealed hoards there by
which they can wipe out certain debts to the tune of eighty crores.  That
is the dazezling crystal of the Finance Department. It can at anv time

show up & crore or two-as surplus but the colours are obliterating them
From my view. '
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I also see, but I have to use a long telescope, the Secretary of State's.
Department situated 6,000 miles away. It is a crystal where no Indians
are permitted, except as advisers, vet where no advice is sought. If
-there: are some Indian advisers to the Secretary of State, no advice is
ever asked from them. _

These are the conditions that a layman like me looking from a distance:
sees in the Indian Budget encased as it is in that impregnable fort, where
ghe policy of the alien tureaucracy has all along the control of Indian
finance. - :

I mentioned during the discussion of the Railway Budget that the
pink books made me turn blue. But when I read all the Budgets that-
are presented to us now I find I turn white at the appalling drain on the
country. Sir, the Finance Member in the beginning of his speach talked
of the balance of trade being in favour of India. I looked aghast at that:
statement. Is the balance of national indebtedness in favour of India?
It might be so in these books—but not in actual practice. The exports are
47 crores or something higher than the imports, but that does not show
any balance of national indebtedness in favour of India. We have to
look at it from the point of view of the national income of the country.
What about the home charges? They stand at the colossal figure of 27
to 30 crores, which India sends out to England every year. What about
the huge sums of money which my Honourable friends on the Treasury
Benches send away every year in palaries and savings? They render of
course definite service to India, but that money is a loss to Indian national
wealth. Then what about the huge sums of money that the Eurofean
mercantile community have invested in India, and which they send away
as earned profit? If we go to kalance the profit and loss account of
India in that way, the balance is' not in favour of India. It is always
against India. 1 would be delighted to learn from the Honourable the
Finance Member, if he could tell me or this House, that the income per
capita of the people of India, instead of being Rs. 30 per annum. has
gone up to Rs. 150 during the five years he was with us and rendered
his valuable services to the Indian people. But if I take the income-tax
figures as the index of India’s prosperity, they have gone down by s erore
and a half and they show how the Indian people are day by day losing
their earning capacity. During the last two or three years, the Honourable
the Finance Member has introduced seven Bills relating to income-tax
and each of them has teen a stricter one than the one before it; and by
these Bills the income-tax officials and the Income-tax Department are
going to be more oppressive and exercise greater zoolum than the zoolum
of the Police Department or the C. I. D. That iz an index that the
national income of the people has not gone up; and, in spite of the Budge$
of the coming year where it is mentioned that we are going to get half a
crore or so more from the income-tax I say that the Government will not get
more money. The earning power of the people has gone down by the
system of Imperial preference and all that sort of thing, and the Indian
industries are not earning much; trade is passing away from India; and
the policy of exchange has not also helped Indian industries or the Indian:
agriculturist. The Honourable the Finance Member has expressed a sort
of pleasure that the jute trade has brought in more revenue to the Gov-
ernment; but I find that the price of jute has gone down; it does not
fetch the agriculturist that much money that he used to get before, say
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in 1914. It may fetch money to my friends, the exporters, Europesns and
Indians—the middlemen,—but it does nol help the agriculturist, and the
wenlth of the masses has not increased. 8ir, I think my Honourable
friend, Mr. Moore, talked about the export duty on jute. I am personally
of opinion that we should put an export duty on every raw produce that
India produces; we should put export duties on foodstuffs, therety keeping
down the prices for internal consumption while indirectly bringing to
Government large sources of revenue; and that will enable the Govern-
ment to bring down the heavy taxation. Export duties are a necessity

for internal prosperity and at ‘the same time they bring large sources of
revenue to Government,

My Honourable friend, Mr. Chatterjee, talked about Delhi's need. T
have every sympathy with him, because I come from a part of the country,
I mean Orissa, which wants to be created into a new provinee and I claim
that separate provineces, whether created now, as Delhi is or whether they
will be created hereafter like Orissa, Andhra, Karnatak, Sindh and others,
will have to get more money from the Imperial finances. Some of them
connot be gelf-supporting. The North West Frontier Province, Baluchistan
and Ajmer-Merwara are all of them not self-supporting.

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
maden): Then why separate them at all?

Mr. B. Dag: My friend. Mr. Gaya Prasad Siugh. who supported me
and my friend Pandit Nilakantha Das in the Resolution for the creation
of an Orissa province and for the amalgamation of the Oriya-speaking
peoples, must know that there is always an instinctive and natural desire
on the part of every unjf race in India to come under one separate
administration for development of their race consciousness; and if we
only think of what they can collect from the limited sources of revenue
granted to provinces at present bty the Central Government. we cannot
oreate new provinces. So the Central Government must part with some
of its huge income to these provinces, whether it is Delhi or Orissa.

Sir, seme of my friends interjected ‘* What is your view on the
Budget?"’ (Laughter.) I will just quote a gentleman whose authority is
invaluable to my friends on the European side and also to the Honourable
the Finance Member—I mean Sir John Bell who was a Member of the
Council of State; I do not know if he is a Member of that body now. He
was interviewed by the Statesman and he said:

“T think that when the first burst of enthusiasm over the remission of provincial
contributions has passed away and the public have had time to think things out,
there will be certain amount of disappointment that in view of the heavy direct and
indirect taxation at present imposed in Irdia, it has mot been possible to announce
more than a remission of provincial contributions.”

Sir, that is also our point; there is no reduction of taxation. I shall
just quote another line—I will not tire the House. (Cries of ‘‘ Go on.’")
Sir John Bell again says:

“It is not difficult_to balance = budget or even to create a surplus, if the Finance
Member and the Government have the power to impose taxation to any extent, and
too much should not be made of that.”

Bir, there are only a few occasiong when I am in corplete agreement
with the opinions expressed by my FEuropean colleagues whether inside
this Chamber or outside; but here I entirely agree ‘with these remarks
of Bir John Bell.

H
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‘Musishi Iswar Saran (Lucknow Division: Non-Muhammadan Rural):
Mr. President, even the worst critic of the Honourable the Finance Member
will not be prepared to withhold from him the just tribute of admiration to
his great knowledge, skill and driving power. In the provinces his name
for many a long day will ke honourably associated with the cxtinction of
the provincial contributions. We listened to hig last budget speech the
other'day and on the eve of his retirement may I assure him that very
many of us will remember him as a remarkable man who tried according to
his lights to rectify some of the mistakes of the past? If some of the
cherishéd schemes of Sir Basil Blackett have not materialised, the respon-
sibility is not his, nor of this House, but of the masters of the Government
of. Indin installed six thousand milés awdy across the seas. If fortunately.
Sir Basil Blackett had been let free to manage the affairs of his high office
according to his unhampered judgment, I feel confident that he on the one
side and this House on the other would have been able to come to some’
agreement which would have been’ beneficial to this country and would"
have further heightened his already high reputation. Take, 8ir, the history’
of the Reserve Bank Bill which is an instance in' point. We ‘were proceeding
with this Bil] till the Secretary of Btate for India appeared on the scene
and brought about, of course intentionally, its wreckage. As long as-the
Government of India remain subject to the dictation of the authorities in-
England, so long will it be impossible to avoid these muddles and mishaps
in ‘the future. :

€ir, it is not only in the realm of finance but also in the domains of
nther departments that the authorities in England impede progress, produce
<complications and bring about delay. I shall, Sir¥cite one or two instances
lest’some Honourable Members should feel inclined to accuse me of
exaggeration. 1 ask, where is the Report of the Military Requirements..
Committee? It was submitted to England and in the cold and chilly
atmosphere of the India Office or of the War Office, or of both. it met with
extinction. Where, I agk, Sir, is the Report of the Indian Sandhurst Com-
mittee? The Committee made their report on the 14th November 1926,
in which they unanimously recommended that 10 additional vacancies
should be reserved at Sandhurst for Indians, thus making the total of
vacancies reserved for Indians 20. General Skeen, Mr. Jinnah and other
members of the Committee, in the innocence of their hearts, assumed that
this increase would take place in the year 1928. We are approaching the
middle of March 1928 and I wonder if the authorities in England have been
able to make up their minds about it—anyhow, the decision is yet to come.
8ir, the Indian Navy Bill was imposed by our masters on us. This House, -
which is sometimes called India’s Parliament, was not even shown the"
courtesy of being consulted about it. Being contemptuously disregarded,
feeling profoundly dissatisfied with some of itg fundamental provisions, this
House took, T venture to submit, the only course which any self-respecting
body in similar circumstances would have done. Sir, what is the remedv
for all this? My answer is clear, and I venture to submit that this is the
only correct answer. The Government of Indis should cease to be a subordi--
nate Government and the present system with the real power vested in the

Secretary of State for India in Counecil should be abolished and the sooner
it is abolished the better. : - . : :

It is, ir, not without rea] trepidation that I ask ‘your pérmissioﬂ to
make a few brief observations on the military affairs of this countrv. I
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know that by some I shall be dismissed as an irresponsible critic while
there is the danger of being stigmatised as an office-seeker. The New
Statesman of London, in one of its recent issues, has said that: .

" «Most of the Indian nationalist leaders are office-seekers who vainly hope to displace
the British civil administration while retaining the British Army and their service,
without which they cannot exist.” :

Sir, allow me to make our position clear. We are out not to displace
the Britigsh civil administration alone: we are out to Indianise the entire
‘machinery and thus become masters in our own household.

Sir, the military budget as usual is hope-killing. Its redustion to 50
crores is regarded as a pious aspiration while in the well-considered opinion
of the Inchcape Committee this figure of 50 crores is more than the tax-payer
should be called upon to pay. We find that a considerable part of the:
present reduction below 57 crores is attributable to the present favourable:
rate of exchange, the Retrenchment Committee having worked on a basis
of 15. 48. equal to a rupee. - T% is obvious, therefore, that on the basis of
calculation adopted by the Retrenchment Committee, the budget estimate .
would be much more than 5510 crores and this at a time like this with:
a clear sky and with no military complications of any shape or kind. Ode.
trembles to think of what this country would have been required %o pay if
there had been the least cloud on the horizon. In view, particularly, of
the fact that the figure this year is larger than the figure of last year, the
question that stares us in the face is, are the military authorities giving
effect to the recommendations of the Retrenchment Committee in the
spirit in which they have been made?

I shall not be so rash as to permit myeelf to refer to the recent reduc-
tions in the military budget of rich England. The conditions in the two
countries, I shall-be told, are entirely different, and further I deo not lose.
sight of the difference in the character and status of the two Gevernments, -
the one indigenous and supreme and the other foreign and subordinate. 1
shall, however, take courage to ask the authorities to remember that we
know what is being done in other countries and we draw our own conclu-
sions.

~ The taunt that we are unable at this moment to defend our country
enters into our very soul and an ancient and sensitive country with a magni-
ficent past and with unlimited resources in men and material like ourselves
feels the misery and degradation of the position which no language of mine
can adequately describe. And, Sir, look at the tragedy of the situation.
We are burning with a desire to wipe off this stigma as quickly as we can
and we are eager to make every conceivable sacrifice with the object of
preventing even Lord Birkenhead from indulging in the cruel sneer, but
we are not allowed to move forward on one pretext or another. May I ask
the House to note the steps that have been taken in the self-governing
Dominions in order to prepare themselves for their military defence. The .
time at my disposal is short and I am therefore compelled to refer only to
one or two instances in order to demonstrate the vast difference that there’
is between the way in which things are managed in subject India and in .
the free Dominions.

In 1909 a system of universal training wag made compulsorv in Australia.
Lord Kitchener had visited Australia in 1909 and he suggested 214 areas to
be again distributed amongst 21 croups, each group econstituting territory
from which a mixed brigade would be trained. There was a deficiency in

)
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respect of trained staff, and he proposed to establish a Staff Corps consisting-
of 350 officers. In 1913, Major General Kirkpatrick reported steady and
satisfactory progress in Australian military training. A new system of
universal training was adopted in New Zealand and the Governor announced
that under the new system youths between the ages of 14 and 21 had been
registered and were being medically examined for service in the Semior
Cadets and Territorial Forces of the Dominion. The results of this registra-
tion, we are told, were satisfactory, and the spirit shown by the people was:
highly commendable. At the Imperial Conferencc of 1907 Mr. Moore,
speaking on behalf of the little Colony of Natal, was able to claim that his
colony stood in the vanguard with regard to defence. It possessed a com-
puleory system as regards militia and, also a very capable cadet system
in connection with the public schools. The South African Defence Bill of
1911 recognised the liability of every citizen to assist in the defence of the
country. It was however felt that to train the whole population would
create a greater force than was reasonably required, would impose too heavy
a financial burden and would probably not lead to efficiency. A discretion
was therefore left to the Government in the decision of the number to be:
called up. General Smuts on 26th March, 1912, could proudly claim that
‘* South Africa was doing a great deal for its defence and was going to do a
great deal more in the immediate future.’’ How I wish we could make
the same proud claim! But this is by the way.

Before I take leave of this part of the subject I shall crave the indulgence-
of the House to make a slight and brief reference to an oriental and Asiatic
country, the spiritual daughter of India, namely, Japan, which, in the words
ot a Japanese writer, fifty years ago was terra incognita or at least a geo-
graphical name, but to-day is a respected member of the great comity of
nations. 1t is not my purpose to dwell on her achievements during the last
fifty vears nor of India during over a hundred and fifty years of British
rule. T wish only to point out how she is preparing her sons for the defence
of their country. From the academic year beginning with April 1925,
military training was introduced into the regular curriculum of secondary
schools, the law for the purpose having been passed in the 50th session of
the Diet. Altogether over 1,500 Government and public institutions came
under the new system apart from private schools which have been given
a free choice in the matter. The military drill is given 8 hours per week in
normal schools, 2 at middle, high and special schools, besides four or five
days’ field exercise. The educational authorities are contemplating to place.
boys in general under this system.

I have, €ir, devoted the few moments at my disposal to the discussion.
of this question because in our humble judgment this is the fundamental
question which transcends all other questions in gravity and importapce.
And may I say this to my Honourable friends opposite that their military
policy is the test by which either they must stand or fall? If they are
sincere in their professions, if Britain is sincere in its professions. then
it is up to Britain and up to its representatives in this country to gee
that the stigma that India at the present moment is unable to take up
her defence is wiped off as soon as possible.

Sir. when you study the military questions, you are irresistibly drawn
to the conclusion that it is based either on self-interest, or on suspicion or
on a doubt of our capacity.
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Mr. D. V. Belvi (Bombay Southern Division: Non-Muhammadan
Rural): All ¢hese things put together.

Munshi Iswar Saran: Let us examine every one of these. If it is based
.on self-interest, then I shall leave our trustees to settle their account with
‘their conscience because we cannot sue them in the Court of Chancery.
1f it is based on suspicion, then, Sir, I can only say that once for all this
‘suspicion was removed by our mingling our blood with yours in the Great
War. Perhaps some might say that I am taking an exaggerated view of
the part played by us during the Great War. Ma‘? I invite their attention
to the speech which was delivered by the then Viceroy at the War Con-
ference held in Delhi? Thig is what the Viceroy said:

“The tale of India’s share in the Great War would form no unworthy page in her
glorious annals. Her sons have fought not without glory on every front. In East
Africa, in Palestine, in Mesopotamia, they have borne away victorious laurels.'

I hope, Sir,—I am sure, Bir,—that these words were not spoken at qhe
time with any policy, but that these words of the most exalted representative
of the British Government in this country were true and sincere. Why
‘then, I ask, Sir, are we excluded from so many departments in the Army?
Are we really barbarians emerging to-day under the benign influence of
-our trustees from darkness into light?

Sir, one sometimes begins to think of the basis of ‘British rule in this
country, and different people come to different conclusions. I wish to
-ask, is there any truth in what the Morning Post of London says? I shall beg
my Honourable friends on the other side to listen to it. This extract is
mot from any extremist newspaper in India. It is from the Morning Post
which is considered, I suppose, to be a very respectable organ of publio
opinion in England by a good many people either in this House or out-
side it:

“We have a direct concern in India, because it is one of the chief markets of the
world. We went there as traders and deepite sll the fine talk of our modern high
brows, that is still the material basis of our rule which might be put in the sentence—
‘We give you protection’, and ‘you buy our goods.’ If we abandon India it will not
"be only the Indians who suffer, but the 12 million people of Lancashire, and indeed
-our whole industrial system which will be affected. After all, when all is said

this nation (British) must live. That is the first consideration and we see no other
way in which this nation can live upon those little islands save by industry and trade.”

Lala Lajpat Rai (Jullundur Division: Non-Muhammadan): Every word

is true except what is said about India’s fate after the British have with-
-drawn. by

Munshi Iswar Baran: Some one says that every word ig true . . . . .

Lala Lajpat Rai: Except what is said about India’s fate after the British
have withdrawn.

Mr. President: Order, order. The Honourable Member must now con-
¢lude his ohservations.

Munshi Iswar Saran: I have already resumed my seat, Sir.

Mr. @. 8. Bajpai: The transition, Bir, from high military policy to the
very trivial requirements ‘of Delhi is“in the nature of an anti-climax, and if
T inflict this anti-climax or the House it is bécause I owe an explanation
to my friend Mr. Chatterjee whose lament this morning about the ‘priva-
‘tions of Delhi was, I am sure, listened to with great sympathy. Me.
“Chatterjee thought me, 8ir, very hard-hearted indeed in having given him



1150 ., ,LEGISLATIVE ASSEMBLY. [7Th Mar. 1928

.. [Mr. G..S. Bajpai.]
glimpses of Paradise from time to time and not having actually led him
‘into Paradise. Well, Sir, 1 do not pretend to be a Messish. I do not
Jead any one into Paradise. But I will deal with the three points which
_he raised this morning.

The first point which he mentioned was related to some letter which.
he said the Department of Education, Health and Lands sent out in 1926
in regard to the allocation of a sum of Rs. 50,000. 1 have been at great
pains to ascertain where this mysterious letter emanated from, and I find
that it did not emanate from the Department of Education, Health and
Lands at all. The position is that in the annual budget of Delhi a pro-
vision is made of a sum of Rs. 50,000 to enable the Chief Commissioner-
to make grants for sanitary purposes. Presumably the letter to which
myv Honourable friend  referred emanated from the Chief Commissioner.
So, if my Henourable friend has any grievance as regards what he described
as the unaccountable disappearance of the offer which was made to the-
Delhi Muniéipality, that complaint should be addressed to the Chief Com-
_missioner of ‘Delhi, and, T submit in all humility, not to the Department
‘of Edueation, Health and Lands. Hcwever, I am quite prepared to make-
enquiries into that point if my Honourable friend Mr. Chatterjee so wishes.

The second point which my Honourable friend Mr. Chatterjee raised
was that Delhi had benefited not at all by the transfer of the Capital from
Calcutta to what is now the Imperial City. That, Sir, is inviting me to
-enter very ‘delicate ground indeed. It is very delicate ground to traverse
with the champions of Caleuffa sitting on my right and the champions of
+Delhi sitting behind me, and it will be presumptuous of and possibly
daingerous to me to enter the lists of this particular controversy. The fact
-nevertheless remains that in the course of the last few years a very modest
sum of Rs. 13,82,000 has been given from Central revenues to the Muniei-
pality of Delhi for certain schemes of improvement. If that is a sign of
neglect ‘dn the part of the Government of India of the Municipality of
Delhi, T am' quite sure many municipalities in India would be glad to be
similarly neglected. R

Then, 8ir, there is another point which is the last one. My Honourable-
friend, Mr. Chatterjee, complained that we had, from time to time, issued
letters to the Administration of Delhi and asked them to submit proposals
which would enable us to beautify and improve the amenities of Old Delhi,

“and open up the slums. It ig perfectly true that we did ask the Adniinis-
tration of Delhi to submit certain proposals, but we did not single out
Delbi for this favour. We asked all areas directly administered by the
Government of India to submit proposals for a programme of sapitary
expansion, which programme we intended to examine in the light oa?lsuch
Tesources as might be available to us. We first got the programme from-
the Chief Commissioner of Delhi late in 1926. We examined it and we
found that the resources of the Government of India for the ensuing year-
would not permit of our examining with any sympathy at all the very
expensive proposals which the Chief Commissioner had put forward. For
the current year also we invited the Chief Commissioner to make proposals,
and he- availed himself of that opportunity to semd up the -estimates to
something. like Rs. 60 lakhs in 1027-28.. It was also suggested that of the-
sum of Re. 60 lakhs a small slice of Rs.'25 lakhs should be made available-
in ‘the ensuing financial yesr, namely, 1928-29, for expenditure :in Delhi.
11 1 had the-philosopher’s stone-I should have gone to the Finance Member-
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and snid—] did not know that he was going to have a surplus of Rs. &
lakhs—'* I shall touch the five lakhs if you will give them to me, with my
philosopher’s stone to convert them into so much gold and from that I
_shall be able to meet the requirements of Delhi’’. As.it is, even if I had
claimed the whcle of that Rs. 5§ lakhs it would not have gone any way at
all to meet the requirements of Delbi. However, I would say this, that
we are anxious to do what we can to improve the amenities of Old Delh:
end to improve the conditions under which a certain secticn of the popula-
tion of Delhi lives; and I hope that whereas last year and this year it has
unfortunately not been possitle for the Government of India to earmark
or allot funds at all in any appreciable measure to meet the requirements
of Delhi, when the proposals of the Chief Commissioner are received in
the course of this vear we may have better prospects for next vear. More
than that, Sir, it is not possible for me to say at present.

Pandit Hirdsy Nath EKunzru (Agra Division: Non-Mubawmadan
Rural): I find the concluding passages of the Honourable the Finanee
“Member’s speech of absorbing interest. I fear, however, that they suggest
reflections which are not altogether of a pleasant character. The Honour-
able Member has certainly been able to present a balanced bhudget after
making a remission of provincial contributions to the extent of Rs. 258
lakhs, but we have to consider, in the light of the observations which he
has madé with regard to the future, not what the Budget is this year but
what our financial position is likely to be in the future.

- The.Budget, us presented to us, shows a revenue and an expenditure
of about Rs. 129% crores, but this figure exaggerates both the income and
the expenditure as I pointed out last year. It the railway figures are taken
net—and I submit that they should be since the Railway Budget has been
separated from the General Budget,—and the same coursé is taken with
regard to irrigation, posts and telegraphs, interest and curremey and mint
figures, we shall find: that our true revenue and expenditure mmount to
rabont Rs. 92} crores. f this mevenue of Rs. 92} crores pearly Rs. 80
crores . is the yield of certain sources' of taxation which are technically
known as the prineipal heads -of revenue. 'Now among these principal
heads there are not\many on which we can depend for a regular increase.
One of these jn particular, namely, opium, is a dwindling source of revenue,
and as the Honourable the Finance Member has told us, it.is now the
settled policy of the (Government of India that the opium rewenue should
be decreased. every year by Rs. 32 lakhs. We have to fall baek on customs
and income-tax.which are, so to say, the. backbone of our revenues. The
Hgnourable the Finance Member has in the Budget for the year 1028-20
taken a vield for income-tax which is about. Rs. 1} crores higher than what
he expeets tg get-in the current year. A few figures in this connection may
_be of interest to the House. In the year 1923-24 our revenue from income-
.tax amounted to about Rs. 18} prores. For the year 1924.25 a revenue of
. the same amount was budgetted for, but the revised figures fell considerably
short of the:budget estimate and the actuals were: even less than the
revised  estimate gmounting to only about Rs. 1@ crores.. There was- thus
a difference. of about Rs. 21 crores between the budget and the realised
figures. If we tgke the figure for 1925-26 we again find a large discre-
. pancy between ttt: budget, figures, the reyised estimates and the actuals.
The budget  figurss :amounted ta., about Rs. ‘174 crores while the. aetual
yvield, cameto onlv [Rs.r 15;9 croves.. In the year:'1926-27 the same tale is
_repeated though there. is not the ‘same discrepanoy between the budget and
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the actual figures. There is however  discrepancy howsoever small it
may be. While the Honourable the Finance Member expected that in-
come-tax would yield about Rs. 16°15 crores the actual yield was only
Rs. 1565 crores, that is, the actuals fell short of the budget figures by
about Rs. 50 lakhs. The figures relating to the current year are well known
ir u to the House. A yield of about 17 crores was budgetted for, but
there is a differencé between the budgetted and revised ﬁgures
of about & crore and 80 lakhs. Now, the Honourable the Finance Member
for next year again supposes that the income-tax would yield about 17
crores, the sum budgetted for during the current vear, and he gives
various reasons for his optimism. Now it may be, owing to the fact that
the current vear has been better for the jute and cotton trade than last
vear. that a revised method has been brought into force of assessing income-
tax on the companies, that the machinery for the collection of the tax is
being tightened up and that new income-tax legiglation is being undertaken
that  the hopés of the Honourable Member might be realised: but the
question is whether our revenue will in future remain at this figure. It is
1mpossuble at present to say whether it will or will not, but our experience
“in the past does not justify ue in being optimistic with regard to the future.
The otEer major source of revenue, namely, customs has gone on yielding
an ever increasing revenue. In 1923-24 the total yield amounted to a little
under 40 crores and in the current year the yield is expected to be about
48'6 crores. There has thus been an increase of about 9 crores and during
this period we have made two large remissions of duty, one of Rs. 13 crores
in connection with cotton excise and the other las# year of Rs. 85 lakhs
in order to give relief to the textile industry. of Inaia. There is no doubt
that the customs revenue hag shown a remarkable power of expansion, but
that very fact suggests that in the future it may not be possible for it to
expand a¢ it has done in the past. At any rate there is ground for caution
here and any one who looks at the figures in the light of the facts that I
have mentioned, although he may find no-ground exactly for pessimism will
find np ground for being unduly optimistic.

Now, Sir, while this is the state of our finances, it certainly behoves us
to look to our expenditure. I associate myself with my Honourable friend
Mr. Birla with regard to the need for a fresh scrutiny into our expenditure,
but it is mot my purpose to’ speak of expenditure as a whole. T wish to
refer only to military expenditure about which I had certain observations
to offer last year also. The Honourable the Pinance Member. as the
guardian of our revenues, told ua last vear that, unless the strictest vigi-
{ance and econdmy were exercised, the military expenditure would show a
tendency rather to rise than to fall. His prophecy is, T fear, going to be
amply fulfilled. While in the current vear the net expendltm'e was about
54:92 crores, for next year the sum of 5510 crores has been taken. This
certainly includes ten lakhs on account of expenditure on the formation of
urban battalions. Even so the expenditure is somewhat higher than it
is for the current vear, but we do not kmow whether this net expenditure
“really represents the normal cost of the maintenance of ths Army. As the
House knows the ndrmal cost of maintenance is annuu.y disturbed by
vertain factors. We have to make certain payments or are able to make
savirgs by drawing on surplus stores every year. and that either increases
“or decreages the norm4l burden imposed oti'us by the Army. Unfortunate.
‘ty. the Explanatory Mémorandum of thé Financial Secretare, contrary to the
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practice in previous years, gives us no information on that point. It enables
us only to know what the net expenditure on the defence of the country
will be during the year 1928-29; but I will take it that this represents alse
the normal level of military charges. This, however, is not all the money.
that we are going to spend on the Army. The Honourable the Finance
Member told us in 1926-27 that there were certain economies in view,
notably because of the revision of the pay of officers and soldiers. This was
-expected to yield about 12 lakhs in 1927-28 and-an increasing sum in future
amounting to about 80 lakhs, according to the Finance Member, in 1930-81,
and about a crore and quarter in 1983-34. Thug in three vears there waa
to be an increase in savings of about 68 lakhs. Now, if the increase in
savings is uniform. we should save about 23 lakhs a vear. If we turn to
the Memorandum of the Financial Secretary for the vear 1926-27 we come
to a similar conelusion. We find there a statement to the effect that while
the initial savings would be about 12 lakhs in 1927-28, the savings would
mount up to 80 lakhg in 1920-30. In other words in two vears we should
save nbout 48 lakhs or 24 lakhs per yesar. We should naturally have
-expected that that saving would be taken account of in the Budget and
would lead to a reduection of the military charges; but looking at the mili-
tary estimates for the coming vear T find that there will be a saving in the
pay of soldiers mainly on account of the reduction in pay sanctioned in
1925 to the tune of 36-} lakhs. We must add this figure to the net expendi-
ture in order to arrive at a true estimate of the military hurden that will
‘be imposed on us during the year 1928-20. We thus see that the charges
will reallv stand in the neighbourhood not of 55 but of 554 crores including
the ten lakhs that are to be spent on the new urban battalions. When I
pointed out last year that the index number relating to prices had fallen
-during the last two or three vears, the Honourable the Finance Member
was quick to point out that the index number for cereals and pulses, which
was after all the figure that mattered most to the Army, had not gone
‘down. Now, I have examined the figures for the vear 1927 and T find that
the index number even for ‘cereals and pulses so far as T can judge from
the Bombay Labour Gazette has fallen by about four points during the
1ast enlendar years.

- ‘The Honourable Sir Basil Blackett: With what vear is the Honourable
Member comparing that?

Pandit Hirday Nath Kunzru: If the Honourable Member had not inter-
rupted me, he would have found that I had anticipated that point. The
Honourable Member inquires as to whether there has been a reduction
-since the Incheape Committee reported. What I was going to point out
was that our expenditure instead of decreasing had increased as compared
with last year, although the index number for cereals and pulses had fallen
by 4 points, and T trust that is a point which the Finance Member will
bear in mind.

Just one word mcre, Sir, before I sit down. If one could isolate one
‘single fact anid dwéll upon it to the excltsion of all others, I have no doubt
that the extinction of the provincial contributions would he a matter of
‘gincere satisfaction t: this House. But, as the Honourable the Finance
Member knows, thh extinction of these contributions does not settle all
the queéstions outstanding between the Supreme Government and the
Provincial Governments. I will onlv refer to one of thesc points which is
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oi consxderable interest. Under Devolution Rule 24 the capmal sums spent
,by the Governor General in Council upon the construction in the various
provinces of productive and protective irrigation works and all such other
works financed from loan funds as may from time to time be handed over
“to the management of the Local Governments shall be treated as advances
made to the Local Governments from the revenues of India. Now, we
. know, Sir, that most of the money spent on protective irrigation works came
“out of the general revenues. The money wus not torrowed by the Govern-
-ment of India anl they therefore pay no interest on it. It is ressonable
. therefore on the part of the Provincial Governments to ask that they should
not be required to pay any interest on a sum on which the Supreme Gov-
.ernment themselves pav no interest whatsoever. This is a small matter
-80 -far s the central éxchequer is concerned, but a matter of considerable
mportance to the Provincial Governments. I believe all the Provincial
:Governments taken together are paving something in the neighbourhood of
about three-quarters of a crore as interest on account of sums spent on
. protective or unproductive irrigation works. Even if the whole of this sum
-18 remtted, probably the Provincial Governments would not be able to get
-more than 10 or 12 lakhe apiece. But in view of the straitened cirejmm-
-stances of the Provincial Governments and the small resources that they
-have for future expansion; even .a sum of 10 to 12 lakhs is mot a small
thing to them. I ‘trust, Sir, that, if in spite of what we fear at present
‘the central revenues are found to be in a flourishing condition hereafter the
-Government of India will bear this point prominently in mind.

-®ir, I have just spoken of military expenditure and compared the ex-
peqﬂltu re for the current year with that for the coming year. But there
As pne fact more which I should like to bring to hght in copnection with
_this matter. The Honourable the Finance, Member is, if I may say so, our
.watch dog, whe lust year asked us to exercise the strictest: wgllance if we
wanted to keep military expenditure within bounds, but it is surprising that
he made no mention dunng his budget speechthis year of the fact-that the
Roval Air Forece is going to be increased by two squadrons. Now, the cost
of these two.new squadrons will fall upon the Indian revenues only from
the-1st January, 1920 I think the Fone#fable the Finaimre: Meﬁ?lhsr"does
not accept the statement.

The Honourable Sir Basil Blackett: I think.there were: some: chnrgas
in.the current vear, but I am not .quite sure.

Pandit Hirday Nath Kunzru: Sir, T can go onlv by Wha.t I find in the
‘budget estimates for military expenditure. Tt is pointed out on page 279
of the military estimates that the number of officers and men will be abot
‘224 officers and 1,705 air men, ete., from' the 1st April. 1928 to the 8lst
December, 1928. But from the 1st J anuary, 1929, it is said, the Royal Awr
Force will be re-organised on a station hamﬁ and its establishment will be
268 officers, 1,861 British other ranks, etc.

The Honourable Sir Basil Blﬂckﬂtt I think, 1£ the Honourpble Member
will permit me to interrupt again I can,clesr up the point.:, There is.no
difference ‘of opinion. It is true that the charges for, officers and men
will not come into course:of payment till about the date the Honourable

Member mentioned, but some edditional qharges for . berracks have bau‘u
.or are being incurred already.
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Pmdit. Hirday Nath Knnzm Well, if thut is 80 we have a grievance in
that the last year’s estimates did not give us any information on that point.
Even the Finance Member himself was silent. It is for the first time that
we have come to know that the strength of the Royal Air Force is being
increasod by two squadrons. A part of the expenditure in this connection
might have been incurred in the current year, but since the Finance Member
has drawn sttention to important matters in his speech, and he also drew
our attention pointedly to the growth of military expenditure last vear.
I shouid have thought that this would be a matter worthy of his attention,
8 matter to whi~l: he would have been the first to direct our attention
instead of leaving us to disinter this fact from these musty white books
distributed to us. I will not go further into this matter at this stage. We
shall have an onportunity of discussing it on the Army Department vote,

but

The Homourable Sir Basil Blackett: May I again interrupt? In my
budget speech las' vear I mentioned that a certain saving was counter-
balanced by the extra provision necessary for the expamsion of the Air-
Force.

Pandit Hirday Nath Kungru: I leave the House to determine whether
the cryptic announcement made by the Finance Member gave it any idea
of what was going to happen. Is there any Member, Indian or European,
who was not taken aback by the facts I have quoted from the white book
on military estimates:

. Colcnel' J. D. Orawford (Bengal: FEuropean): Bir, I rise to answer
immediately the question of my friend Mr. Kunzru and to say that I am

under the impression that I remember last year a distinct reference being
‘made to the fact that our Air Force would be increased by two squadrons.

1 was under no misapprehension on that point.

Pandit Madan Mohan Malaviya (A].lah&had and Jhansi Divisions: Non-
Muhammadan Rural): Where was it mentjoned?.

Colonel J, 'D. Orawford: T have not had time to go and look it up, but
I am quite convinced that during the debate on the Budget T was left with
that impression.

Pandit Hirday Nath Kunzru: May I know if t‘he Army Secretarv can
support >tha.t ststemﬂ}t"

omnel J. D Orawlord: Anvbody who has taken the trouble in the
very least little bit to study the questlon of air defence along our North
‘West Frontier must be at least anxious as to the provision which we
in Indin have made for our air defence. It is to my mind one of very
congiderable difficulty‘'and I am myself far from satisfied that we are
securing that measure . of effective military protection which our military
commitments justifv. Dr. Moonje in. the debate on the Skeen Com-
mittee pointed out what those commitments were; and although to my
mind he somewhat overpainted the picture, there is no doubt that we
are faced with very definite 'military risks, and our paying out any money
on defence at all is to myake ourselves - reasonably certain that we shall
‘not be called upon to pay far greater military expendltnre at some futnm
&ale in the’case of deﬁnibe military opemhons
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I always feel that when we discuss military expenditure we sometimes,
a8 tax-payers, neglect that fact, and that in the long run we have to pub
our hunde very much deeper into our pockets than we would have done
if we had made adequate provision during peace time for military
-emergencies. Whilst I would congratulate the Finance Member on -all
that he has done for India’s finance during his tenure of office as Finance
Member, 1 do feel that he has not left the Army in exactly a satisfactory
position. The late Lord Rawlinson, who, I am sure everybody in the
House will admit, was a most brilliant soldier, when he accepted the

reductions called for by the Inchcape Retrenchment Committee, stated
as follows:

. [ have been influenced primarily by the financial considerations which
.must lmve an important bearing in:determining the gemeral policy of the Govermment.
The Finance Member has described very graphically .the perils and dangers of our
financial position, and I have been greatly impressed by the paramount n of balanc-
‘ing our Budget this year. 1 furthér realise that conditions, both internal and ex-
ternal, have much mproved during the past twelve months, and that we are jostified
in taking risks which we should have been wrong to incur a year ago.’

Further on he said :

““I recognise, on the other hand, that India’s first necessity is to achieve a balanced
Budget and that no substantial advance can be made in other departments of the
‘Btate until the financial position has been stabilised. There are times when risks muah

be taken. The reductions which have been proposed and to which I have a{r:od
invalve a certain degree of risk from an exclusively militry point of view, bat they

are risks which, in my opinion, the Gevernment are Justlﬁed in taking when confronted
with the financial disaster which an unbalanced budget would force upon this country.”

‘The latg Lord Rawlinson, t.herefore, felt that when he was reducing his
military expenditure to the sum which it has now reached, he was
definitely, from the military point of view. lncumgg riskg, but those
risks were justified in the then state of finances. 'Fo-day, by & careful
husbanding of our finances, we are in a more satisfactory position, and
whilst I desire to see economy in military expenditure I yet, want fo see
that our military forces gre sufficient for their task. There is no denying
that for the tasks which our military forces are called upon to perform,
the defence of a thousand miles of the North-West Frontier, the defence
of thousands of miles of seashore in addition to our North-East Frontier,
our Army is maintained at a minimum rate of strength. and :the Com-
mander-in-Chief assures us that he is justified in keeping the Army at
that strength, provided it is at the highest state of efficienc. Nowe'what
is- the position as regards the efficiency of the- Army? With my past
eonnection with the Army, I am possibly in ecloser contact with it than
many of the Honourable "Members sitting opposite. But I can assure
them that if they could hear military officers talking of the position of
the Army to-day. they would be far from satisfied. We are told that in
regard to the Air Force there are only two squadrons sufficiently up-to-date
to fit parachutes to. All the rest are so antiquated that they cannot be
fitted with parachutes. Our forces which went to Chima had no anti-
aireraft. and I would not like to ask how .many gas masks are available
in-India in case of a gag’ invasion by sir. Apart from that, T think' that
most people, who ‘have:studied the posifion, know that .a portien of our
troops could not be mobilised for want of transport. In addition to thai
there is all the modernisation and mechanisation of the Army which
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is going on abroad, and for which funds are urgently needed. I have
always felt that there is a gooad deal of wastage in military expenditure,
duc, to the finuncial stringency with whieh the Army has been faced,
that is, we ure going on with recurring -expenditure which might be very
considerably veduced if we only had the necessary capital to put up fresh
buildings and to complete and restore much of the equipment of the.
Army. In these directions  expenditure is reported as being far above
whut it need be, if the military authorities were given the capital now
to replace it once and for all.

I have one or two other questions touching military waffairs, which T
would like to press upon the notice of the Government of India. The
position regarding the recruitment of British officers is, I believe, said
to be showing some improvement, and if I asked whether there is any
shortage of British officers to-day, I would get figures which show that
there is no such shortage. " But it is 3 well-known fact that many officers
who are shown as with regiments and” with troops are in actual practice
oot with troops, and that to make up theéir number they have included
-officers who should not be shown as such. It is also a well-known fact
that in many Indian battalions no subaltern has been posted for the last
seven years, and that there is a serious shortage in junior British officers
to. fill the positions of Adjutant and Quarter Master, and Instructors for
the rank and file. Then again, the position of British officers for British
‘regiments is also far from satisfactory. Amy member of Government who
chooses to visit the Army Clubs in London will find that British officers
rather. than .come to India are offering money to get out of their obliga-
tions in regard to coming to India. They are offering £300 in the case-
af & subaltern, £600 in the case of a Captain and £1,000 in the case of
a Field Officer, that is to say. British officers in this country are worse
off than in England. That is a position which must, I think, leave a
eonsiderable amount of anxiety in the mind of anybody who desu-es to
tee our military forces maintained in that state of efficiency which the.
Commander-in-Chief hus said is so essential.

Now there are definite directions in which economy can be introduced.
We to-day use highly trained regiments for internal security purposes,
that is, for police work. I can never understand why the Central Gov-
ernment should be called upon to pay for police work which is the duty
‘of the provinces to do. But anyhow, from the point of view of the tax-
‘payer, it does not make very much difference, as they have to pay taxes.
in the provinces as well. But why do we employ highly trained troops
40 do what could ba done by the civil police and by military police
battalions? Here we find unnecessary extravagance.

“ -One other point in that connection that I would like to make some
comment on ig this. In Calcutts, during the recent communal riots, the
Auxiliary Force was called out, whilgt & battalion of Indian trocps was
left sitting in Alipore. Why is it that the Military Department will not
allow Indian troops to be used in cases of communal disturbances. I know
one ‘answer that might be forthcoming, but after all your Indian eivil
police are used.to quell such disturbances, and T cannot understand why
trained troops with a far bigher state of discipline should not be qalled
upon for thig duty in preference to callmg out civilians who have got
their ordinary business to attend to. That is my general complaint regarding
-mijlitury expenditure. T would like to press upon the Government that they
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should see that the efficiency of the Army is maintained at that standard
that is necessary for the safety of the defence of this country. I should
like to feel assured that where equipment is short it will be made good
at once and that we shall know that at least our troops can take the.
field with modern equipment and fully mobile in case of emergency for
which they are kept. Our financial position is n good deal better than
in the days when Lord Rawlinson said he was prepared to take risks,
and 1 feel thai one direction in which expenditure is necessary is to see
that the Army is placed on un efficient footing. There are many points’
which leave an old army officer like myself with a fceling of distress. We'
press ‘all through for the treatment of labour emplovees by eommereinl
-employers in order to give them very good treatment. I would ask the
Government of India officials who are themselves housed under [airly
good eonditions. what is the position of the officers of the Indian Army’
to-day as regards their accommodation? What is the position in Peahawa.r’_
What i¢ the position in many another cantonment, where an officer is nok
able to get accommmodation for himselt and his falmlv where his’ expenses
are raised. owing to ‘the fact that he is forced time and again to maintain
two sets of establishments? I do feel that thesé men who live a
nimber of their years in this country in great discomfort on our fronti
should, when they do come into cantonments. have adequate provision'
made for the accommodation of themselves and their families.

The Assembly then adjourned till Elever of the Clock’ on Thundny.
fbhe 8th March, 1928.
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